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REPORT OF TELANGANA POLLUTION CONTROL BOARD

(RSS DATED 30.11.2024 IN OA NO.12 OF 2023 FILED BY

SRI.K.RAMESH BABU, HYDERABAD.

It is to submit that an Original Application No. 12 of 2023 was filed by

Sri.K.Ramesh Babu, Hyderabad before Hon‘ble NGT, Chennai against illegal

stone quarry mining and stone crushing activities by the private respondents

at Toggudem (V), Paloncha (f4), Bhadradri Kothagudem District without

obtaining necessary permissions from Government Departments & TGPCB

andforcausing dust nuisance to the surrounding areas.

The Hon‘ble NGT, Chennai vide order dated 21.08.2024 noted that TGPCB

except issuing demand notice for Environmental Compensation (EC) has not

Eaken further action for recovering the amount and posted the issue for

further hearing on 19.09.2024.

Subsequently, the issue was heard before the Hon‘ble NGT, Chennai on

19.09.2024 and the learned counsel sought time for filing the report. The

case was posted for further hearing on 02.12.2024.

In this regard, the following issubmitted: -

The following are the Stone Metal Quarries existing in the area:

1. M/s Smt. Ch. Nagamma (1.0 Ha) and (4.0 Ha), Sy.No.42 & 43,

Toggudem (V), Paloncha (M), Bhadradri Kothagudem District (R8)

2. f'4/s Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A,

Toggudem (V}, Paloncha (M), Bhadradri Kothagudem District (RI 2) ,

3. M/s Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12, Thogudem(V), '

Palvoncha(M), Bhadradri Kothagudem District (R13)

4. M/s SriSode Satish (1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V),

Palvoncha(M), Bhadradri Kothagudem District (R14) '

5. M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,

Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District (R9)

6. M/s SriBanoth Ramaiah (5.058 Ha), R.Sy.No. 12& 14, Thogudem(V),

Palvoncha (M), Bhadradri Kothagudem District (R1 1)

7. f•1/s Jslavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M), '

Bhadradri Kothagudem District (R15)

8. N/s. Sri Lunavath Kishan (6.273 Ha. Building Stone & Road I‘4etaI

Mine), Sy. No. 29 & 30, Thogudem (V), Palvancha (M), Bhadradri

Kothagudem District (R10)



The stone metal quarries at: SI.No.1 to7 weie operating without obtaining

Environmental Clearance, Consent for Establishment and Consent for

Operation. The Respondent Board has issued closure orders vide orders

dated 15.03.2023 to the stone quarry units at SI.No.1 to7 for operating

wiLhouC consents of the Board.

The stone metal quarry at SI. No. 8 i.e., M/s. SriLunavath Kishan (6.273 Ha.

Building Stone & Road Metal Mine), Sy. No. 29 & 30, Thogudem (v),

Palvancha (M}, Bhadradri Kothagudem District has obtained Environmental

Clearance (EC] from State Level Environment Impact Assessment Authority,

Hyderabad and Consent for Establishment (CFE) & ConsenL for Operation

(CFO) from the Respondent Board.

The Board has addressed letter dated 20.03.2023 to the Asst. Director,

Department of f'4ines& Geology, Bhadradri Kothagudem District& requested

nor to issue mining permissions to sEone quarry units at SI.No.1 to 7.

The Board also addressed letters dated 20.03.2023 to the Tahsildar,

Paloncha (M) and the Station House officer, Paloncha Town Police Station,

Paloncha (V&M) ofBhadradri Kothagudem District to take requisite steps for

ensuring that no illegal mining takes place in the above said Stone& Road

Metal Quarry mines forwhich closure orders were issued (SI.No.1 to 7}.

Based on the Hon'ble NGT order dated 13.12.2023 (Annexure-E), the

Respondent Board has reviewed the assessment ofviolation days forcalculation

of Environmental Compensation in Task Force Committee meeting ofthe Board

held on 23.01.2024. The Committee recommended torevise the Environmental

Compensation as per the EIA Notification, 2006 & MoEF&CC Office

Memorandum dated 18.05.2012. As per the recommendations of the

Committee, the Board issued Show Cause Notices to the Stone Nletal

Quarries on 27.01.2024 at (Annexure-31} SI.No.1 to 7 regarding

assessment of revised Environmental Compensation and directed the

Quarries to submit their reply/objections if any. The Respondent Nos.1 to7

submitted their replies to the Show Cause Notice in February 2024.

Subsequently, the issue was reviewed before the Task Force Committee

during meeting held on 06.04.2024, which was attended by the

representatives of stone quarries. The Committee observed that the
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assessment of EC was carried out exempting the period of non-operation of

the quarries as Per the details obtained by the AD, f'4ines and Geology,

Bhadradri Kothagudem. Further, the representatives of the quarries have not

raised any objections on the levy of EC during the meeting. Hence, the

Committee recommended that the EC levied by the Board may be treated as

final assessment.

As per the recommendations of the Task Force committee, the Board vide

letter dated 07.05.2024 [Annexure-IlE) has requested the AD, Mines and

Geology, Bhadradri Kothagudem Eo furnish details of excavation and na. of

days activity carrîed out to assess the Environmental Compensation. The AD,

Ntines and Geology, Bhadradri Kothagudem submitted the details vide letter

dated 25.05.2024 (Annexura-EV).

The status was again reviewed during the Task Force CommitLee meeting

held on 16.07.2024. During the meeting, the représentatives of the quarries

and Assistant Director, Mines and Geology, Bhadradri Kothagudem were

present. Based on the discussions with the representatives of quarries,

Assistant Director, Mines and Geology Department, the Committee opined

that the imposition of EC shall be for total violation days and it cannot be

restricted to the Mines& Geology Department permit days. Based on the

recommendations of the Committee, the final assessment orders for levy of

Environmental Compensation were issued vide order dated 20.07.2024.

Copies of the same areenclosed as Annexure-V.

The details of revised/final EC amounts levied are

Si.

No.

Name oftheQuarry

1. a. M/s Smt. Ch. Nagamma ( 1.0 Ha),

Sy.No.42& 43, Toggudem (V), Paloncha

fM), Bhadradri Kothagudem District.

b. I'4/s Smt. Ch. Nagamma (4.0 Ha)

Sy.No.42& 43, Toggudem (V), Paloncha

(M}, Bhadradri Kothagudem District.

2. M/s Sri Vage Venkateswar Rao (2.023 Ha),

S/a Chinnabbi, R.Sy. No.20, Thogudem(V),

Palvoncha (N), Bhadradri Kothagudem

District.

3. M/s Sri Banoth Ramaiah (5.058 Ha),

R.Sy. No. 12 & 14, Thogudem(V),

Palvoncha (M), Bhadradri Kothagudem

District.

mentioned below.

Raviaed/final EC

amount levied vide

order dated

20.07.2024

Rs.92,04,000/-

Rs.1,67,04,000/-

Rs.1,51,68,000/-

Rs.1,56,72,000/-



SI.

No.

4

Name oftfie Quarry

4. M/s SriBoda Chittibabu( 1.0 Ha), S/o Late

Boda Bikku, R.Sy.No. 20/A, Toggudem (V),

Paloncha (M), Bhadradri Kothagudem

District

5. M/s Sri Settipalli Narsimha Rao (1.0 Ha),

R.Sy.No. 12, Thogudem(V), Palvoncha(I‘•1),

Bhadradri Kothagudem District.

6. M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu,

R.Sy.No. 22, Thogudem(V), Palvoncha(M),

Bhadradri Kothagudem District.

7. M/s Islavath Raju (0.8 Ha}, Sy.No. 46,

Thogudem (V), Palvoncha (M), Bhadradri

Kothagudem District.

Revised/final EC

amount levied vide

order dated

20.07.2024

Rs.1,01,34,000/-

Rs.1,47,30,000/-

Rs. S3,82,000/-

Rs. °i5,62,000/-

The Hon'ble NGT, Order vide dated 21.08.2024 ordered as follows:

"Admittedly, none ofthequarry owners paid the environmental

compensation levied which resulted in the closure of all the

units• As on date itis stated that none of the cznits are in

operation. Except issuing the demand notice f'or environmental

compensation, further action has not been taken by the TGPCB

forrecovering the amount”.

As the stone metal quarries mentioned in SI.Nos.1 to7 have noL paid the

Environmental Compensation till date, the Board has addresseda letter to

the Collector and District fdapfstrate, Bhadradri Kotha9udem District to

initiate action for recovery of Environmental Compensation under Revenue

Recovery Act. Copy ofthesame is enclosed as Annexure-VI.

The Board Officials along with AD, Mines& Geology, Bhadradri Kothagudem

inspected the stone metal quarries on 28.11.2024. During inspection, the

stone metal quarries were not in operation and observed that the Mining

Department officials has dug trenches near entry and exit of mining areas to

stop movement ofvehicles for carrying mining activity. Photocopies attached

as Annexure-VII.

Date: 30-1 1-2024.

Place: Kothagudem V,ERONME

T. G. Pollution

' tion alOffiC ,

AL ENGINEER

NGINE
Cont'ol0oartl

KO 7HAG UD /\,/



Item No.7:-

BEFORETHE NATIONAL GREENTRIBUNAL

SOUTHERN ZONE, CHENNAI

INTHE MATTEROF

K.Ramesh Babu,

Hyderabad.

(Through Video Conference)

Wif/t

.. .Applicant(s)

...Respondent(s)

HON'BLE Sm • JUSTICE PUSHPASATHYANARA ArOFFICIAL MEMBER

HON'BLE Dr.SATYAGOPAL KORLAPATI, EXPERTMEMBER

ForApplicant(s): Mr. Sravan Kumar.

ForRespondent(s): Dr. Kuna. Suryanarayanan forR1.

Ms. C.P. Kavitha Renjini represented

Mr. T.SaiKrishnan forR2& R5.

Mrs. H. Yasmeen AliforR3,R4,R6 & R7.
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ORDER

1. Today, we have gone through the reports of the Department of

Mines and Geology and the Telangana State Pollution Control

Board.

2. When normally the Telangana SPCB levies penalty based on the

report of the Department of Mines and Geology, in this case,

apparently, it was not applied for the reasons best known tothe

Telangana SPCB. They have only calculated the damages fora

period of 21 days ortly i.e. from thedate of inspection till the date

of show cause notice issued.

3. Let the Telangana SPCB givea reason as to why they have not

followed the report of the Department of Mines and Geology in

levying the environmental compensation and a reason for

adoptinga different yardstick for the quarry operators involved

in this Original Application in particular. Leta detailed report be

filed by the Telangana SPCB inthis regard.

4. The Department ofMines and Geology is also directed to answer

why theamounts were notrecovered though they assessed, what

is the action taken, and whether they will be able to even locate

the quarry operators who ceased operations at least5 or6 years

back.
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5. Post the matter on 31.01.2024.

0. A. No.12/2023 (SZ)

13th December 2023. Mn.

sd/-

Smt. Justice Pushpa Sathyanarayana, JM
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sd/-

Dr. Satyagopal Korlapati, EM





8. WHEREAS, theEE.RO, Kothagudem vide report dated 20.01.fiO24,. based on’the Hon'ble

NGT order dated 13.1Z.2023, submitted tne revised calculation on levy of Environmental

Com pensation. The caIculation is as' follows:

10.

Environmental Compensation (EC) = PIx N x R x S x LF

PI — Pollution index of industrial sector

N - No of days ofvio.lation took place

R -A factor in Ru pees forEC

S - Factor forscale of operation

LF — Location factor

d)

)

a) Pollution Index (Pt) is taI‹en as 80 duly considering the category of the industry

i.e., Red Category.

R is suggested to consider as t50.

S Is taken as 0.5 considering the unlL is small scale industry.

The stone crusher is located in Toggudem villag e, Paloncha (N) and the population

of the Toggudem Grampanchayat and Paloncha f‘\unicipality shall be less LIan 1

I'liII ion. Lr is taken as 1 consiclerln0 the population is < 2 mi llion. in whlch the

industry existing

No, of days ofwitichviolation Look pl ace are mentioned below:

h\oEF office memorandum GB.05.20t2 Period for

dated . asséssmenI

Closure orders issued by the .\ 5.03.2023 From

Board on GB.05.20T2 to

15.03.2023.

Exemotecl Davs'

As perAD, winesB Geology

department mails dated

06.03.2023& 09.01.2024.

Nine was not in operatio'n

since

30.07.20.16 From

30.072016to

i5.o?.20?3

N o. ofd ays

of violatio

39S4 days’

-2d20 days

Total no. of days ofviolation 1S34

TogaI nos. of days ofviolation (N.) as 1534 days, PolIutioT\ Tnclex of industrial sector (PZ)

as 80; Scale of Operation {S} as 0.5, Location F-actor. (LF) as\ and Factor of Rupees .(Ry

as Rs. 150/-.

In view ol' the above, the environmental compensation is finalizecl .as

Ec - oo x zsa< x tsox a.sx z =ns.sz,o<,ooo/-

WHEREAS, therevised calculations submittecl by the Regional Officer, Kothagudem rorlevy

of Envii on mental Com gensation on the industry, was reviv=wed in the Task Force

Committee meeting held on 23.0z,2024. The Comm!Ltee recommendeci thaL the

Environmental Compensation may be Ievie‹1 by considering the no. .of days of violation

(3954 days) and exempting the no. oF days (2420 clays) for which the mine is not in

op'eration as per the records ofAD, Mines5 theology department. kI?nce, the No. oi’ clays of

violation may 6e consldered as 1529d aye forlevy of Any ironmentai Conipensation of

fts.92, 04,0 0 0/- (flupees Ninety Two Lal‹h and Four Thousamd an ly)on*the industry.

Yaur reply/ a bjeceions if any on the revitied ca Icula tions ca rrled ouI by th•. Board for

assessment of Environmental Compensation, shall be submitted in writing within 15 da /5

from the dateoI this order, failing which the assessment carrfed ouI by the Boa rd will b_=
treated as final assessment.

M / s Smt. Ch.N agamma (S.oH a §,

sy.i4o.saa ° , o9guaem (V),’. Paloncha (t•i ,
B h ad rad ri Kothagu dem’District.

Cop*' to•

The JCEE, ZO-Hyderabad

The EE,RO- l¢othagudem

3. Concerned file.

For iiJflormation Ond necessary action.

for infowation and necessag' action.

//T.C.F.B.0//

Environmental Engineer
(TF-HYD: .UIF-\/1g





B. WHEREAS, theEE.RO, Kothagudem vide report dated 20.0$.2024 subnaiLted The revised

calculatlons on levy of Environmental 'Compensation as per the order's of' tne Hon’ble NGT

vide order dated 13.12.2023. The calculation is as follows:

10.

To

Environmental Compensation (EC} = PIx N y R x S x LF

PT - Pollution index of industrial seccor

EC = 80 x 2784 z PSUx u.5x2 =ns. 1,G7,O4,OO0/-

9. WHEREAS, therevised calculations submircecl by che Regional OiTicer, Kochagudem forleg'

of Environmental Compensation on the Industry, was reviewed in rhe Task Force

Committee meeting held on Z3.0T,2024. The Commictee recommended tI›ac the

Environrriuntal Compensation may be Ievled by considering the no. of days of vioIat on

(395I days) and exempting the no. oF da\‘s (\170 days) for which the mine is not n

operation as per the records of ID, wines& CeoIogy department. Hence, one No. o* days cf

violation may be considered as 2784 days forIeyy of Environmental Compensation of

Rs.1,e7,O4,000/- (eupees One Crore Sixty Seven Lakhs and Four Thousandoy iy)
on che industry.

Your reply/ objections if any on the revised calculations carried o\t by the Boai'a for

assessmenc of Environmencal Compensation, shall be submicted in ›vriring withinz5 days

from ched ace of this order, failing which the assessment carried our by the Board x il] oe

treated as rinal assessment.

H s Smt. Ch. Naga mm a (4.0 Ha},

Sy-N o•42& 43, Toggudem {V), Ph ioneta I*J §,

Bhadradrl ñothagudem District.

1. Thy CEE, ZO-Hyderabad forinformation and necessary a«tion.

2. The EE, RO- Kothagudem forinformation rind necessary action.

3. Concerned file.

//T.C.K8.O//



TELANGANA STATE POLLUTION CONTROL BOARD
Pa/avarana Bhavan, A-W,T ndustrlaI Estate, Sanathnagar, Hyderabad-DOD0 GB

Phones: 040-23887500 Fax: 040 - 23B87519

BY R£GD. POST WZTH ACK, DUE

OrderN o.kGfd-EC/T5PCB/U -V/TF/2O2O- \k@

SHOW CAUSE NOTICE

Dt27.0L20Z4

Sub: M/s Sri Boda Chittibabu (1.0 Ha), S/o LaEe Boda Bikku, R.Sy. No. 20/A,

6.

Toggudem (V), Paloncha (f•I), Bhadradri Kothagudem District — 0rigina|

Application No. T2 of 2023 was filed by Sri R. Ramesh Babu, Hyderabad vs.

Union of Zndia B Ore. in Hon'ble NGT, Chennai against illegal stone quarry

mining and stone crushing actlvities and causing dust nuisance to the

surrounding areas- Hon‘ble NGT, Chennaiorder dt. 18.10.2023& T3,12.2023 in

O.A. No 12 of 2023 - Assessment of Environmental Compensation - Show

lauseNotice - Issued - Reg.

Ref : :t. Original Application No. 12 of 2023.

2. Show cause notice to the stone& metal quarry on 25.02.2023.

3. Closure Order Issued vide Order dated T5.03.20Z3.

4. Board Office Order dated O3.0:1.2020 issued modalities/ methodology for

assessing, Imposing and utilization of' Environmental CompensaEion.

5. Show Cause Notice Issued on 1s.12.2023.
6. H a n'b ie NGT ord er da ted 13. 12. 202 3 in O.A. No 12 of 20 2Z.

T. -E.RO.Kothagudem report dated 20.01.TO 24.

8. Hearing held on 23.01.2024 at Boa rd Office, Hyderabad.

1. WHEREAS, you areoperating the stoneB metal quarry located at Sy. No.2o/A, Toggudem

(V), Paloncha (M), Bhadradri Kothagudem District.

z. wi-‹EREAS, an OriglnaI Application No. 12 of 2023 was filed Dy Sri K. Ramesh Babu,

Hyderabad vs Unlon of India8 Ors. in Hon‘ble. NGT, Chennai against Illegal stone quarry

mining and stone crushing activities by the private respondents at Toppudem (V), Paloncha

(M), Bhadradri Kothagudem DistricE without obtaining necessary. permlsslons from

Government Departments& TSPCB andforcausing dust nuisance to the surrounding areas.

3. WHEREAS, theBoard issued show cause notice to the stone& metal quarry on 25.02.2023

foroperating without CFE and CFO of the Board.

WHEREAS, theBoard vide order daEed IN.03.2023 Issued closure order to the ShaneB Road

Metal Quarry for operating without CFE / CFO of The Board and causing pollution in the

area.

5. WHEREAS, theBoard vide Office order dated 03.01.2020 issued modalities/ methodology

for assessing, imposing and utilization of Environmental Compensation from the polluting

units in the state of Telangana based on CPCB guidelines.

WHEREAS, theBoard vide order dated 11.12.2023 Issued Show cause notice

levying the Environmental Compensation of Rs, 1,26,0O0/- and directed

submit any objectlons in writing wlthin 15 days from the date oFthe Order.

to the Industry

the industry to

WHEREAS, theHon'ble NGT has reviewed the case and issued order dared 13.32.2023 and

same Is read as follows:

1. Today, we have gone through the mports oi° the Department ofMines and Geology and

2. flies normally the Telangana yRC8 levies penaIt:y based on

Qepartment a( t•I!nes and GeolDgyi !FI this case, pparentIy• !’8 WB

the report of the

not applied for the

reasons best known totfie Telangana SPC8. They have only calculated the damages for

a period oT 21 days only i.e. Tram the date of Inspection oi// the date of' shown cause

notice issued.
3. Let tfie Telangana SRCB giVeb rea5on as

4.

theDepartment

to why they t›ave not followed the report of

of t'lines and ideology In levying the

reason fâr adopting a

environmental compensation anda

diI'ferent yazâstick for the quarry operd@|s iifivolved in this

or/y/na/ Application In particular.

this regard.

Leta detailed report be filed by the Telangana SPCB in

TheDepartment oTwines and Geology is also directed to answer why tt›e amounts were

notrecovered through ffiey assessed, what istheacfion taken, and whether they will be

able to even locate I:he guarry operators who ceased operatians at least$ or6 years





TELANGANA STATE POLLUTION CONTROL BOARD
Paryavarana Bhavan, a-zzt, Industrial Estate, 8anathnagar, Hyderabaa-so0 OPB

Jones: o4o-238875oo Fax: O4O - 23887519

BY REGD PQSTWITH ACK. DUE

Order No. KGF-EC/TSPC8/U-VE/¥F/2020-\

SHOWCAUSE NQUCE

Sub: N/s. Sri Settipalll Narsimha

Palvoncha(N), Bhadradri

Dt.27.OF.2OZ4

RaO (I.0 Ha), R.Sy.No. 12, Thogudem(V),

Kothagudem District - Original Application No. 12 of

2023 was filed by Sri K. Ramesh Babu, Hyderabad vs.Union of Indias o s. in

Hon‘ble NGT, Chennai against illegal stone quarry mining and stone crushing
activities and causing dust n«irance to the surrounding areas— Hon’bfe NGT,

Chennai order dt. 18.to.2023 & 13.12.2023 in O.A. No t2 of 2023

Assessment of Environmental Compensation - Assessment or Environmen tal

Compensation — Show Cause Notice - Issued - Reg.

Ref t 1. Original Application No. t2 of 2023.

2. Show cause notice to the stone& metal quarry on 25.02.2023.

3. Closure Order Issued vide Order dated 15.03.2023.

4. Board OffTce Order dated 03.01.2020 issued modalities/ methodology

assessing, Imposing and utilization of Envlronmental Compensation.

5. Show Cause Notice issued on 11.12.2023.

6. Hon'ble NGT order dated 13.12.2023 inO.A. No 12 of 2023.

7. EE.RO.Kothagudem report dated 20.01.2024.

8. Hearing held on 23.01.2024 at Board Office, Hyderabad.

fOK

WHEREAS, you areoperating the stoneB metal quarry located at R.Sy.No.1 2, Toggvdem

tV), Paloncha (f1§, Bhadradrl Kothagudem District.

WH -REAS, an Original Application Na. 2 af 2023 wae filed by Sri K. Ramesh Babu,

Hyderabad vs Union of India& Ore. in Hon'ble NGT, Chennai against illegal stone qua rry

mining and stone crushing actlvltles by the privaEe respondents at Toggudem (V), Paloncha

(f•l), Bhadradri Kothagudem District Without obtaining necessary permissions from

Government Departments& TGPCB andforcausing dust nulsance to the surrounding areas.

3. WHEREAS, theBoard issued shaw cause notice to the stone& metal quarry on 25.02.2023

foroperating wlthout CFE and CFO of the Board.

4. WHEREAs, theBoard vide order dated 15.03.2023 issued closure order to the Stone& Road

Netal Quarry foroperating without CFE/ CFO of the Board and causing pollution in the area.

5. WHEREAS, theBoard vide OMce order dated 03.01.2020 issued modalities/ methodology

Forassessing, Imposing and utilization of Environmental Compensation from the polluting

units in the state of Telangana based on CPCB guidelines.

6. WHEREAS, theBoard vide order datedL 1.12.2023 issued Show cause notice to the industry

levying the Environmental Compensatlon of Rs. 1,26,000/- and directed the industry to

submit any objections in writing within 15 days from the date of the Order.

WI-fEREAS, the I-Ton’ble NGT has reviewed the case and issued order dated t3.y2.2023 and

same isread as follows-

1. Today, we have gone through the reports ad the oepartment of Mines and Geology and

the Telangana State PolluLion Control Board.

2. When normally the Telangana SPCB levies penalf based on the repoit of the

Department0I times and Geology, in this case, apparently, it was not applied for the

reasons best known toTheTelangana 5PC8. They have only calculated the damages For

a period ol° 21 days only i. e. from the date of inspection tlll the date oFshow cause notice

Issuea.
Let the Telangana SPCB givea reason as to why chey have notfollowed the report oT the

Department or wines ahd Gealogy in levying the environmental compensation and a

reason foradaptinga different yardstick far the quarry opera srsinvolved in this Original

Application in particular. £e¢ a detailed report be filed by the Telangana SPCB inthis

4. The Department of'I•Iines and Geology is also directed to answer wtiy the amounts were

not recovered through they assessed what is the action taken, and whether they will be

able to even locate the quarry operators who ceased operations at least5 or6 years

back.





TELANGANA STATE POLLUTION CONTROL BOARD
Paryavar”ana anavan, a-¥zz, ¥naustr\al estate, sanatnnagar, HyaeYabaa-soo one

Phones: 040-23087500 Fax: 040 - 23887519

BY REGD POSTWTTH ACT. DUE

Order No. KGF-E0/TSPCB/U-V/TF/202a- IQ

Sub:

SHOW CAUSE NOTICE

N/s '2ri Sode Satish (1.0 Ha),

Palvoncha(N), Bhadradri

Dt.27.OF.2024

S/o NUtyBlU, R.Sy.NO. 22, Thogudem(V),

Kothagudem District - Original Application No. 12 of
2023 was filed by Sri K. Ramesh Babu, Hyderabad vs.Union of IndiaB Ors. in
Hon'ble NGT, Chennai

activities

Chennai

against illegal stone quarry mining and stone crushing

and causing dust nuisance to the surrounding areas— Hon‘ble NGT,

order dt. i8. 10. 2023 & 13.l2.2023 1n O.A. No iz or 2023

Assessment of Environmental Compensation - Assessment ofl Environmental

Compensation - Show CauseNotice - Issued - Reg.

Red : 1. Origlnal Application No. 12 of 2023.

2. Show cause notlce to the stone& metal quarry on 25.02.2023.

3. Closure Order issued vlde Order dated 15.03.2023.

4. Board Office Order dated 03.OT.2020 issued modalities/ methodology

assessing, imposing and utilization of Environmental Compensation.

5. Show Cause Notice issued on M.12.2023.

6. Hon'ble NGT order dated 13.12.2023 in O.A. No 12 of 2023.

7. EE.RO.Kothagudem report dated 20.01.2024.

B. Hearing held on 23.01.2024 at Board Office, Hyderabad.

FOR

1. WHEREAS, youa reoperating the stoneB metaI quarry located at R.Sy.No.22, Toggudem

[V), Paloncha (M), Bhadradri Kothagudem District.

2. WHEREAS, an OrlgInal Appllcadan No. 12 of 2023 was filed by Sri K. Ramesh Babu,

Hyderabad vs Union of tndiaB Ors. in Hon‘ble NGT, Chennai against illegal stone quarry

minlng and stone crushing activltier by the pr1vate respondents at Toggudem t*›.
Paloncha (M), Bhadradri Kothagudem District without obtaining necessary permissions

from Government Departments & TSPCB and for causing dust n uisance to the

surrounding areas.

3. WHEREAS, the Board issued show cause notice to the srone B metal quarry on

25.02.2023 foroperating without CFE and CFO of the Board.

4. WHEREAS, theBoard vide order dated US.03.2023 issued closure order to the Stone 8‹

Road Netal quarry foroperating without CFE/ CFO of the Board and causing pollution in

the area.

5. WHEREAS, the Board vide Office order dated 03.01.2020 issued modalities /

methodology forassesslng, imposing and u£iIIzatIon of Environmental Compensation from

the polluting unlLs In the state o£ Telangana based on CPCB guidelines.

6. WHEREAS, the Board vide order dated 11.12.2023 issued Show cause notice to the

Industry levying the Environmental Compensation of Rs. 1,26,000/- and direcEed Ehe

industry to submlt any objections In writing within 15 days from the date of the Order.

7. WHEREAS, theHon'ble NGT has reviewed the case and issued order dated Z3.lZ.2023

and same is read as follows:

I. Today, we have gone through the reports of the Department ofI tines and Geology

and the Telangana State Pollution Control Board.

2. When normally the Telangana SPCB levies penalty based on the mport oi° the

Department ofNines and Geology, in this case, apparently, it was not applied far the

reasons best known totheTelangana °fiPCB. They have only calculated the damages

fora period of'21 days only i.e. from the date aT inspection till the date ofshow cause

notice Issued.

3. Let the Telangana SPCB givea reason as to why they have not fâllowed the report of

the Department of'I lines and Geology. In levying the environmental compensation and

a reason for adoptinga different yardstickr r the quarry operators involved in this

Original Application in particular. Leta detailed report be filed by the Telangana SPCB

inthis regard.

4. Ttie Department ofI tines and Geology Is also directed to answer why the amounts

were not recovered through they assessed, what isthe action taken, and whether

they oil/ be able fa even lacate the quarry operators who ceased operations at least5

6 years back.





TELANGANA STATE POLLUTION CONTROL BOARD
Paryavarana Bhavan, A-Trz, ¥ndustrial kate, Sanathnagar, Nyaerabaa-soo0 ta

Phones: 04O-2388YSOO Fax: 040 - 238B7519

BY REGD. POs+ WITH ACK. DUE

SHOW CAUSE NÓ CE

Dt.27.01.2024

Hub : M/s Sri Vage Venkateswar Rao (2.023 Na), S/o Chinnabbi, R.Sy.No. 2D,

Thogudem(V), Palvoncha (N), adradri Kothagudem District - Original

Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad vs.

Unlon of India g‹ Ors. in Hon'ble NGT, Chennai against illegal stone quarry

ml ning and stone crushing activities and causing d ust nuisance to the

surrounding areas- Hon’bJe NGT, Chennai order dt. 18.10.Z023& 13.12.2023 in

O.A. No 12 al' 20t3 - Assessment of Environmental Compensation - Show

Cause Notice - Issued - Reg.

Ref 1. Orlginal App|ication No. 12 of 2023.

2. Show cause notice to the stone& metal quarry on z5.o2.2023.

3. Closure Order issued vide Order dated 15.03.2023.

4. Board Office Order dated 03.01.2020 issued modalities/ methodolopy for

assessing, imposing and utilization of Enyjronmental Compensation.

5. Show Cause Notice issued on 11.12.2023.

6. Hon'ble NGT order dated 13.12.2023 in O.A. No 12 od 2023.

T. EE.RO.Kothagudem report dated 20.01.20Z9.

8. Hearing held on 23.OD.202ą at Board Office, Hyderabad.

WHEREAS, you areoperating the stone& metal quarry located at R.Sy.No.20, Toggudem

(V}, Paloncha (M), Bhadradri Kothagudem District.

2. WHEREAS, an Original Application No. 12 of' 2023 was filed by Sri K. Ramesh Babu,

Hyderabad vs Unlon of India& Ors. in Hon'ble NGT, Chennai against Illegal stone quarry

mining and stone crushing activities by the private respondents at Toggudem (V), Paloncha

(N], Bhadradri Kothagudem District •z/iEhout obtaining necessary permissions from

Government DepartmentsB TSPCB andforcausing dust nuisance to Ehe surrounding areas.

3. WHEREAS, theBoard issued show cause notice to the stone& metal quarry on 25.OZ. 2023

foroperating without CFE and CFO of the Board.

4. WHEREAS, theBoard vide order dated 15.03.2023 issued closure order to the Stone& Road

Netal Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

5. WI-IEREAS, the Board vide Office order dated 03.0:I.z0z0 issued modaliEies/ methodology

forassessing, Imposing and utilization of EnvironmenEal Compensation from the polluting

units in Ehe state of Telangana based on CPC0 guidelines.

6. WHEREAS, theBoard vlde order dated1 1.12.202Z issued Show cavse notice to the industry

levying the Environmental Compensation of Rs. L,26,000/- and directed the Industry to

submit any objections In wrldng within 1s days from the date of the Order.

7. WHEREAS, theHon'ble NGT has reviewed the case and Issued order dated 13.22.2023 and

same is read as follows:

). Today, we have gone through tt›e reports of' the Department ofi tines and Geology and

the Telangana Stafie Pollution Contral Board.

When normally the Telangana sPCB levies penalty based on the report of the

oepammenr orhfines and ‹Geology, in ttiis case, apparently, iti 'as not applied I'or the

reasons best known totheTelangana '2PCB. They have only calculated the damages fnr

a period of 2J days only i.e. from the date of inspe‹::tlon till the date oF show cause

nod/ce issued.

3. Lee roe Telangana sec:B givea rea.•on as to why t/jey haye not followed the report oF

the Department oTNines and Geology inlevying the environmental compensation anda

reason for adopting a different yardstick far Lhe quarry operators involved in this

Original Application in paWico/ar. Led.a detailed report be filed by the Telangana SPCb in

4. TheDepartment ai° Mines and Geology isalso directed to answer why theamounts were

recovered through they assessed, what Istheaction taken, and whether they will be

H able to even locate the guarr operatora who ceased operations at least5 or6 years

back.



.8. WH'ERÈAS, the EE.RÖ;.' Kothagüdem vide' re’pörC ôațed “2ò.0J.2õ24; 6ased Òn tȘê Hon'bte

NGT .order d'ated L3. 1?.20a, sodamitted. țhe. revised. cäIc:ulatiin:.-ön. levy of Ęnviroorrieotal

. ûompensatign. Ths caIć:u.tätiòn'iś*as:țö!*lóws:

P.i -. Po!!.uŁion index of In'düsMál ’sectčir

N - No..öf daÿș..of'.víoläGó.ri'żoök place.

”S.'-- Fáctór for.sale ofõpëratìon

Lr -”LÖčãŁiòri .fäctõr

.'. .., :' y) Pol!üț!ori. Irrd'ez .(PI}.- 1s taken at 80.duly.'-gmt:ter1ng the category .of.the ińò ustry i.e.,

'. .' . , .)'” red . țègoy....

) R.Is śúğgesteğ •to:.consider as

the .ogğudemG rampanchayat a'ëd 'Palo9c /I 1oniÒpalïty -shaiJ'bÿ less than1 MilIion.,

., Lr..is. taken” as1 consld.erinp,thę. pgpe.Iàtion is'ń T million in which tile industry eyisțing

. é)’ Nó’. of.days of which violation. toolc pląče are.mentioned :be!ow:..

.'îdoEF- office.memorandum .. . GB‘.05’. 2ô12 Period for . '. . Na. of days.

on .the:mine I.ease.”p.ețiod .' . : ' *’ , .19.08. z0ż5 to

submitted. b¿ AD, wines &.'

1K0l2023’’:

15Ț3.2023 ' ’,

£C07.2022,

’07°022to

’ ’ ' lS03Ü023

.-Z38.’days

.,".,'--. .:. rńeet’in'g' hèld. õn 23.01.2024.' The: Commtń:e”e.. rècommended thaE- the EnvironmenŁal

,. .*" .:.Compensation may be levied by. confide.ri.ng .the n'o. of days- of”viõlatłon (2T66 aays).a ñd'

exerńpting the no.' of d ăÿs :(238:.. däyș):*rór. wüÏch” the mlne? is not in opéraËion as per 'the

. -consìdered as 2528 daÿś For.'ievÿ òf' °Envito'\n.rrtën’tal-Csmğsnsâtiôn' ef.'Rs.1,5¥,68;0OO/-

”: ' '' : .10. . Your zepTy ./ objections Ifa ny. oń :tËé--revised calcuIations .carried out by the Bpa rd.. for

”‹: .. : . ' . äśsessment of Envłronfińentăl orr\pe”nśarigü, sfiäll be .súbm‹tteõ ,in: :arltïng within 1.5 days

N/s Sri.Vage:Venkateswäč.Ra.a.,t:?.°*8nãJ•

. '. .' 5.’ '’Concerüpd.ü|è. . .'’ . . ’’. .. ’ -: . ’. ’ ’



TELANGANA STATE POLLUTION CONTROL BOARD
Pa mayaranaB harart, A-IIZ,I rid tJstri al Estate,S anathna ga r, tlyde rabsd -5 OO 018

Phones: o40-238875O0 Fax: 040 - 23887519

BY REGD POST WITH ACR. DUE

Order No. KGM-E€/TSPCB/U-VIfTF/2ozo- 1ù’Jl

SHOW CAUSE NOTICE

Dt.27.01.20 24

SUD • N/s Sri BäOOth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V),

Palvoncha (N), Bhadradri Kothagudem DisErict — Original Application No. 12 of

2023 was filed by Sri k. Ramesh Babu, I-Hyderabad vs. Union of India& OrS. in

Hon'ble NGT, Chennai against illegal stone quarry mining and stone crushing

activi ties and causing du stn uisance to the surroundl ng areas- Han’ble NGT,

Chennai order dt. :t8. z0.2023 & 13.12.2023 in O.A. No 12 of 2023

Assessment of Environmental Compensation — Assessment of Environmental

Compensatlon - Show Cause Notice - Issued - Reg.

Ref 1. Original Appllcatlon No. 12 of 2023.

2. Show cause notice to the stone& metal auarry on 25.02.2023.

3. Closure Order issued vide Order dated L5.03.2023.

4. 6oa rd Office Order daEed 03.01 .2020 issued modalities/ me thodology ror

assessing, imposing and utilization of Environmental Compensation.

5. Show Cause Notice issued cn II.12.2023.

6. Hon’ble NGT order dated 13.12.2023 inO.A. No 12 of 2023.

7. EE.RO.Kothagudem report dated 20.01.2024.

8. Hearing held on 23.01.2025 at Board Office, Hyderabad.

WHEREAS, you are operating the stone & metal quarry located at Sy.No. 12 & 14,

Toggudem (V), Paloncha (M), Bhadradri Kothagudem District.

2. W H EREAS, an 0 ri ginal Application No. 12 of 2023 was fi led by Sri K. Ramesh Babu,

Hyderabad vs Union of tndia& Ors. in Hon‘ble NGT, Chennai against illegal stone qua rry

mining and stone crushing activities by the private respondents at Toggudem (V),

Pa loncha (N), Bhadradri Kothagudem District without obtaining necessary permissions

from Government departments N TSPCB and for causing dust nuisance to the

surroundinga reas.

WHEREAS, the Board issued show cause notice to the stone B metal quarry on

25.02.2023 foroperating without CFE and CFO ofthe Board.

4. WHEREAS, theBoard vide order dated 15.03.2023 issued closure order to the StoneB

Road Metal Quarry foroperating without CFE/ CFO of the 6oard and causing pollution in

the area.

5. WHEREAS, the Board vide Office order dated 03.01.2020 issued modalities /

methodology forassessing, imposing and utilization of Environmental Compensation from

the polluting units in the state oF Telangana based on CPC8 guidelines.

6. WHEREAS, the Board vide order dated 1 1.12.2023 issued Show cause notice to the

industry levying the Environmental Compensation of Rs. 1,26,000/- and directed the

industry to submit any objections in wrlting within 15 days from the date of the Order.

7. WHEREAS, theHon'ble NGT has reviewed the case and issued order dated 13.12.2023

a nd same is read as follows:

1 . Today, ne have gone t:hrough the reportsof the Departmentof fines and Geology

and theTelangana State Pollution Control Board.

2. When normally the Telangana SPC6 levies penalty based on the report af the

Department oFNines and Geology in this case, apparently, it was not applied for the

reasons best known totheTelangana SPCB. They have only calculated the damages

fora period of 2) days only i. e. from the date ofinspection ti// the dace of show cause

notice issued.

Let .’he Telangana SPCB givea reason as to why they have notfollowed the report of

the DepaNment oFtwines and Geology inlevying the environmental compensation and

a reason for adoptinga d/'7erenr yardstick for the quarry operators involved in this

Original Application in particular. Leta deLai/ed report be i°iIed by the Telangana SPCB

inthis regard.

4. The Department of Mines and Geology isalso directed to answer why the amounts

were not recovered through they assessed, what isthe action taken, and whether

they will be able to even locate the quarry aperators who ceased operations at least5

or6 years back.



c)S ls taken as ö:5 considering the unit is small scale Industry.

d) The stone crusher Is located in Toggudé'm village, PaJ.oncha (N) and the populätion

of the 7aggodem. Grarripanchayät and *Paloncha -Nlunicipälity shäll” be less than 1

' , . /1iIIion. is taken, as I ' ansidering the population. is < 1 mI¡liân in which :he

”ridustry ex”st‘ng

s of yzhich v1olation took





10.

s. WHEREAS,.the EE.RO, Kothagudem vide report dated 20.0t.2024, based on the £4on’ble

NGT order dated T3.T2.2O.23, submitted che revised calculation on levy of Environmental

Compensation. The calculattor is as follows:
Environmental Compensation (EC] = PSx N x R x S x LF

PI - Pollution index of Industrial sector

N - No of days ofviolation took place

R —A factor in Rupeer forEC

S - Factor forscale of operation

LF - Location factor

a) Pollution Sndex (Pt) Is taken as 8O duly consldering the category of the industry

i.e., Red Category.

b) R Is suggested to consider as 150.

S Is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher Is locatad In Toggudem village, Paloncha (I'd) and the population

of the Toggudem Grampanchayat and Paloncha Munlcipalil:y shall be less than1

Million. Lr is taken as 1 consldering the population is < \ million in which the

Industry ex¡st1ng

e) No. of da s of which violation took lace ara mentioned below:

MoEF office memorandum 18.05.2012 Period f'or No. of days

dated assessment' py

violation

Closure orders Issued by the 15.03.2023 From

Board on SB.05.2012 to

I E errttiedOas

; As per AD, I'4ines& Geology

department malls dated

06.03.2023& 09.01.2024,

Nine was not inoperation

15.03.2023

01.12.2014 From

01.12,20T4 ,

to j

15.03.2O2s !

3954 days

-3¢I27 days

Total no. of aays ofv\oIaEion ! 927

Toral nos. of days of violation (N) as 927 days, PoIIut on Index of industrial sector (PIN

as BO, Scale of Operation {S} as 0.5, Location Factor (LF) asJ and Factor of Rupeer (R)

as Rs. z50/-.

\n view ofthe above, the environmantal compensation'is finalized as

EC = a0 x 9Zz x 1 TO x 0.5 x 1 =Rs. 55,G2,OOO/-

WHEREAS, therevised calculations submitted by the ftegional Officer, Kothagudam forlevy

of Environmental Compensation on the industry, was reviewed in the Tast‹ Force

Committee meeting held on 23.0:1.2024. The Committee recommended that the

Environmental Compensation may be levied by considering the no. of days of violation

(3954 days) and exempting the no. of days (3027 daysJ for which the mine is not In

operation as per the records of AD, Pllnes8 Geology department. Hence, the No. of days of

violation may be considered as 927 days furlevy of Envimnmental Compensation of'

Rs. 56,62,OO0/-t Rupees fifty five Lakh Sixty Two Thousand only) on the industry.

Your reply/ objections if any on the revised calculations carried out by the Board for

assessment of Environmental Compensation, shall be submitted in writing within th days

from the date of Ehis order, failing which the assessment carried out b.y the Board v/IlI be
treated as final assessment.

fiflfa IsTavath Raju (O.8 Ha),

by.No. 4G, Thogudem$V}, Palvoncha g§,

Bhadradrl Kothagudem District.

1. The JCEE, ZO-Hyderabad forinformation and necessary action.

2. The EE, RO- Kothagudem forInformation and necessary action.
3. Concerned file.

enio viopenaIEngineer

MEMBER SECRETARY



TELANGANA STATE POLLUTION CONTROL

Paryavarana Bhavan, A-IEl,Industrial Estate,

Hyderabad-500 01a

BOARD
Sanathnagar,

Phones: 040-238syso0 rax: £i4O - 23887519

Letter No. GEN -KGM/TSPCB/U-VI/TF/2020 - g DI:07.05.2024

To

The Assistant Director of

Mines and Geology,

Bhadradri Kothagudem.

: TSPCB - M/s Islavath Raju (0.8 Ha], Sy.No. 46, Thogudem(V), Palvoncha

(M}, Bhadradri Kothagudem District - Hon'bl= NGT orders in 0.A No 12 of

2023- Levy of Environmental Compensation - Information sought - Reg.

• 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of

India& Ors. in Hon‘ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities.

2. Show cause notice dated 2s.02.2023 issued by the Board to the mine.

3. Closure order dated 15.03.2023 issued by the Board to the mine.

4. Show Cause Notice dated 11.12.2023 issued by the Board to the mine.

5. Hon'ble NGT order dateci 13.12.2023 in 0:A No 12 of 2023.

6. E-mail of AD, I lines& Geology, Bhadradri l¢othagudem dt.09.01.2024.

7. Show cause notice dated 27.01.2024 issued by the Board to the mine.

8. Letter dt. 13.02,2024 of the Mine submitting reply to the show cause

notice.

9. Hearing held on O6.04.2024 at Board Office, Hyderabad.

10.Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem totheHon'ble NGT

1 1.Lr. No.2040/GC/2017, dt.20.04.2024 of AD, mines& Gec•logy; Bhadradri

Kothagudem.

12.Letter dt. 23.04.2024 ofthe Fline.

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad

vs Union of India& Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities by the private respondents at Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District without obtaining necessary permissions from

Government Departments& TSPCB and *orcausing dust nuisance to the surrounding

areas.

The Board, vide reference2’
d

cited, issued show cause: notice to FI/s Isfavath Raju

(0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District

on 25.02.2023 foroperating without CFE and CFO of the Board.

The Board, vide reference 3’^ cited issued ClosuFe oFder to the Stone& Road Metal

Quarry fOF operating without CFE / CFO of the Board and causing pollution in the

area.

The BoaFd, vide reference4
th

cited issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine .to

submit any objections in writing within 1S days from the date of the OrdeF.

The Hon'ble NGT has reviewed the rase and issued order dated 13.12.2023, vide

reference5°
h
cited and same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and

Geology and the Telangana State Pollution Control Board.

2. When normally the Telangana SPCB levies penali:y based on the report of the

Department ofMines and Geology, in this case, ayydrenL/y, it was not applied for

the reasons best known totheTelangana SPCB. They have only calculated the

damages fora period of'21 days only i. e. fram the date of' inspection till I/ie date

ofshow cause notice issued.

Let the Telangana SPCB givea reason as to why they have nod followed the

report of the Department of Mines and Geology in levying the environmental

compensation and a reason for adoptinga different yardstick for the quarry

operators involved in this Original Application in particular. Let a detailed report

be filed by t/ge Telangana SPCB inthis regard.



4. The Department of Nines and Geola”gy is âlso directed ta answer why the

a.mo:.nts were not recovered through they assessed, what is the action taken,

-And whether they will be able to even locate the quarry operators who ceased

operations at least5 or6 years back.

The Assistant Director of Whines and Geology, Bhadradri Kothagudem, vide reference

6* cited, submitted that the mine lease period is from 23.02.2006 to 22.02.2016 and

further it was also menEioned that the last dispatch permit Issued& its validity is

from 31.10.2014 to30.11.2014.
” -›' •› ›”

As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the

Information furnished by the Assistant Director of Flines and Geology, Bhadradri

Kothagudem, the issue was reviewed In the Board‘s Task Force Committee meeting.

The Committee recommended that the Environmental Compensation may be levied

on the a'bove mine, based on the following calculation:

Environmental Compensation (EC) = PIx N x R x S x LF

PI - Pollution index of industrial sector

N - No of days ofvlolatlon took place

R —A facLor in Rupees forEC

S - Factor for scale of operation

LF - Location factor

. a) Pollution Index, (PI) is taken as 80 duly considering the category of the

industry i.e., Red Category.

b) R is suggested to consider as 150.

c) S is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the

pop.ulation of the Toggudem Grampanchayat and Paloncha Municipality is

less than1 Million. Lr is taken as1 considering the population is < 1 million

in which the industry existing

e) No. of days éfwhich violation took place are mentioned below:

MoEF office memorandum 18.05.20:t2 Period for No. of days

dated assessment ofviolation

Closure orders issued by the 15.03.2023 From 3954 days

'Board on . 18.05.2012 tc

Exempted Days

As perAD, Mines 8‹ Geology

department mail dated

15.03.2023

01.12.2014 From

01.12.2014

to

15.03.2023

-3027 days

09.01.2024, f'4ine was not in

. noeFation since

” ” Total no. of days ofviolation 927

Total nos. of days of violation (NJ as 927 days, Pollution Index of

industrial sector (PI) as 80, Scale of Operation (S) as 0.5, Location

Factor (LF) as1 and Factor of Rupees (R) as Rs.150/-.

In view ofthe above, the environmental compensation is finalized as

EC - BO x 927 X 15O x 0.5 x 1 =Rs. 55,62,O00/-

The Board, vide reference7’h cited issued Show cause notice to the mine regarding

.thé assessment of Environmental .Compensation of Rs. 55,62,000/- {Rupees Fifty

Five Lakh Sixty Two Thousand only) to be lev'ied on the industry and directed

the industry to submit any reply/objections in writing within 15 days from the date

of the Order, failing which the assessment carried out by the Board will be treated
”asfinal”assessment.

The Nin”e, vide reference B* cited has submitted reply to the show cause notice

stating that they have not done any quarry operations during financial years 2010-
2011, 2011- 2012.

Vide reference 9^ cited, the Issue was reviewed in the Board's Task Force

Committee meeting held on 06.04.2024. The representative of the mine attended

the meeting. The Commlttee noted that the Board has carried out assessment ofthe

.EC exempting the period! as stated by the Mine ie., during financial yeaFs 2010-

2011, 2011- 2012. Further, the Nine has not produced any evidence on non



operation of the Mine for the remaining period. It is also observed from the

statement of Mines and Geology Department that the mine lease period is from

23.02.2006 to 22.02.2016 and further it was also merit:ioned that the last dispatch

permit issued& its validity is from 31.10.2014 to 30.1J..2014. Hence, the 9oard has

taken violation period from 18.05.2012 (i.e., the issue of Office Memor nddm bythe

NoEFCC stating that renewal of leases uf minor minerals with lease area less than5

Ha shall be granted only after getting the Environmental Clearance) upto

30.11.2014, (i.e., last dispatch validity date) and also the statement of Mines&

Geology which clearly specified that the quarry is now working since 01.12.2014.

Hence, the assessment carried out by the Board vidd order dated 27.01.2024 be

may be treated as final assessment. After detailed discussions, the Committee

recommended What the Environmental Compensation assessed by the Board vide

order dated 27.01.2024 may be treated as final assessment and the Board may levy

Environmental Compensation of Rs. 55,62,000/- (Rupees Fifty Five Lakh Sixty

Two Thousand only} on the mine.

The Asst. Director of Mines& Geology, Bhadradri Kothagudem has submitted an

Affidavit dt. 13.03.2024 to the Hon'ble NGT, vide reference 10’^ cited. It is observed

from the Affidavit that the Asst. Director of Mines& Geclogy, BhadFadri Kothagudem

has levied penalty of Rs. 13,11,55,020/- (Rupees Thirteen Crore Eleven Lakh Fifty

Five Thousand and Twenty only) on the Mine.

Subsequently, the Mine, vide reference 12’h cited has submitted the letter,

LF. NO.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,

Bhadradri Kothagudem with the details of dispatch permits issued ^.o ’the Mine,

wherein it was mentioned that the permit valid working days from ApFil 2012 to

March 2017 are136 days.

In view of the above, it is requested to submit the following details within7 days,

I'or taking further necessary action on the representation submitted by the mine on

levying of Environmental Corripensation:

i. Details based on which the penalty amount ofRs.13,1 1,55,020/- is”levied by

the Asst. Director of f1ines& Geology, Bhadradri I¢othagudem, on the Mine.

ii. Number ofdays the mine has carried out operation with valid permits, during

the period from 18.05.2012 to 15.03.2023.

iii. Number ofdays the mine has carried out operation without valid permits,

during the period from 18.05.2012 to 15.03.2023.

The above information may be furnished at the earliest so as to finalize the

Environmental Compensation to be levied on the Mine and submit the report to the

Hon'ble NGT.

MEMBER SECREATRY

Copy submitted to:

1. The Principal Secretary to Government (Mines & Geology), Telangana for kind

information.

2. The Director, Mines& Geology, My Home Sarovar,2'
d

Flnor, Adarsh Nagar, Opp :

Secretariat, Hyderabad forinformation.

3. The Deputy Director of Mines and Geology, Warangal forinformation.

4. M/s Islavath Raju (0.8 Ha), Sy. No. 46, Thogudem(V), Palv'oncha (M), I3hadradri

Kothagudem District for information.

5. The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.0//



TELANGANA STATE POLLUTION CONTROL BOARD
°** Paryavarana

1\f/
Bhavan, A-EII, Industrial Eatate, Sanathnagar,

Phones

To

The Assistant Director of

Mines and Geology,

Bhadradri Kothagudem..

’"” Ref

Hyderabad-500 ó18

: 040-23887500 Fax: 040 - 238875'19”

Dt•07.05.2014

: TSPCB - M/S Smt. Ch. Nagamma (1.0 Ha), Sy.No.42& 43, Toggudem (V),

Paloncha (M), Bhadradri Kothagudem District - Hon'ble NGT orders In O.A

No 12 of 2023 — Levy of Environmental Compensation - Information sought

- Reg.

1. 0.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of

tndia& Ors. in Hon‘ble NGT, Chennai agalnst illegal stone quarry mining

and stone crushing activities.

2. Show cause notice dated 25.02.2023 issued by the Board to the mine.

3. Closure order dated 15.03.2023 issued by the Board to the mine.

4. Show Cause Notice dated 11.12.2023 issued. by the BoaFd to the mine.

5. Hon‘ble NGT order dated 13.12.2023 inO.A.No 12 of 202J, ...'

6. E-mail of AD, Mines& Geology, Bhadradri Kothagudem dt.09.01.2024.

7. Show cause notice dated 27.01.2024 issued by the Board to the mine.

8. Hearing held on 06.04.2024 at Board Office, Hyderabad.

9. Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem totheHon'ble NGT

10.Lr. No.2040/GC/2017, dt.20.04.2024 of AD, Mines& Geology, Bhadradri

Kothagudem. ,

11.Letter dt, 24.04.2024 oftheI fine.

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad

vs Union of India& Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining

and stone cFushing activities by the private respondentś at Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District without obtalning necessary permlssions from

Government Departments& TSPCB andforcausing dust nuisance to the surrounding

areas.

The Board, vide reference 2"^ cited, issued show cause notice to M/s Smt. Ch.

Nagamma (1.0 Ha), Sy.No.42 & 43, Toggudem (V), Paloncha (M), Bhadradri

Kothagudem District on 25.02.2Q23 foroperating without CFE and CFO of the Board.

The Board, vide reference3 cited issued Closure order to the Stone& Road M.etal

Quarry for operating without CFE / CFO of the Board and causing pollution In the

area.

The Board, vide reference4’
h

cited issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- and directed Che mine to

submit any objections in wFiting within 15 days from the date ofthe Order.
: ‹,

The Hon'ble NGT has reviewed the case and issued oider. dated 13.12.2023, vide

reference 5" cited and same is read as follows:

1. Today, we have gone through the reports of the Department of Mtnes and

Geology and the Telangana State Pollution Control Board.

5. When normally the Telangana SPCB levies penalty based on the report of the

Department ofMines and Geology, in this case, apparently, it was not applied for

the reasons best known tothe Telangana SPCB. They have only calculated the

damages fora period of 21 days only i. e. from the date of inspection till the date

ofshow cause notice issued.



, a+ , ,
3. Let the Telangana SPCB givea reason as ¿o why they have not followed the

rep'ort of the Department of Nines and Geology in levying the environmental

compensation and a reason for adoptinga different yardstick for the quarry

operators involved In this Original Application in particular. Let a detailed report

be filed by the Telaripana EPCB inthis regard.

4. The Department of Nines and Geology is also directed to answer why the

amounts were not recovered through”they assessed, what is the action taken,

a.nd-“.'.whether they wlll be able to even locate the quarry operators who ceased

o”perations at least5 or6 years back.

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference

6 cited, submitted that the mlne lease period is from 22.08.Z006 to 21.08.2016 and

further it was also mentioned that the last dispatch permlt issued& its validity is

from 17.12.2016 to 31.12.2016.

As per the orders of the Hon‘ble NGT, dated 13.12.2023 and based on the

information fuFnished by the Assistant Director of Mines and Geology, Bhadradri

Kothagudem, the issue was reviewed in the Board's Task Force Committee meeting.

The Committee recommended that the Environmental Compensation may be levied

on the above mine, based on the féllowing calculation:

**" Environmental Compensation (EC) = PIx N x R x S x LF

PI — Pollution index of industrial sector

N - No oî days ofviolation took place

R -A factor in ,Rupees for EC

S - Factor for scale of operation

LF - Location factor

a) Pollution Index (PI) is taken as B0 duly consldering the category of the

industry I.e., Red Category.

b) R is suggested to consider as 150.

c) S is taken as 0.5 considering the unit Is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (I‘M) and the

population of the Toggudem Grampanchayat and Paloncha Municipality is

less than1 Niilion. Lr is taken as1 considering the population is< 1 million

in which the industry exlstlng

e) No. of days ofwhich violation took place are mentioned below:

MoEF office 18.05.2012 Period for No. of days

memorandum dated assessment ofviolation

Closure orders Issued by 15.03.2023 From 3954 days

the Board on 18.05.2012 to

’ '” Exempted Days:

As per AD, Mines& Geology

department mail dated

09.01.2024, Miné was not

In operatlon since

15.03.2023.

30.07.2016 From

30.07.2016

to

15.03.2023

Total no. of days ofviolation

-2420 days

1534

Total ..nos.. ”ôf days ofviolation {N) as 1534 days, Pollution Index of industrial sector

(PI) as 80, Scale of Operation {S) as 0.5, Location Factor (LF) as1 and Factor of

Rupees (R) as Rs.150/-.

In view of the above, the environmental compensation is flnalized as

EC = 80 x 1534 x 150 x 0.5X1 = Rs.9Z,O4,OOO/-

The Board, vide reference7
t

cited issued Show cause notice to the mine regarding

the assessment of Environmental Compensation of Ra. 92,04,000/- (Rupees

Ninety TWo Lakhs Four Thousand Only} to be levied on the industry and

directed the industry to submit any reply/objections in writing within 15 days from

the date of the Order, failing which the assessment carried out by the Board will be

treated as final assessment. The mine has not submitted reply to the show cause
notice.



Vide reference Bt* cited, the issue was reviewed in the Board's Task Force

Committee meeting held on 06.04.2024. The representative of the mlne attended

the meeting. The Committee noted that the Board has carried out assessment ofthe

EC exempting the period of non-operation of the Nine as per the details obtained

from the AD, Nines& Geology Department. Further, the mine has notsubmitted
reply/objections to the show cause notice Issued by.. the Board and’.a s the

representative of the mine has not raised any objections•during the meeting, on-the

EC to be levied. Hence, the assessment carried out fry the Board vide order dated

27.01.2024 be may be treated as fina/Ï. assessment. J.fter detalled dJscusslons, the

Committee recommended that the Environmental C¢impensation assessed by the

Board vide order dated 27.01.2024 may be treated ,as final assessment and the

Board may levy Environmental Compensation ofRs. 9â,O4,OOO/- (Rupees Ninety

Two Lakhs Four Thousand Only) on the mine.

The Asst. Director of Mines& Geology, Bhadradri Kothagudem has submittecf an

Affldavit dt. 13.03.2024 to the Hon'ble NGT, vide réference9
th

cited. It is observed

from the Affidavit that the Asst. Director of Mines& Geology, Bhadradri Kothagudem

has levied penalty of Rs. 16,05,38,296.5/- (Rupees Sjxteen Crore Five Lakh Thirty

Elght Thousand Two Hundred and Ninety Six and Paise Five only) on tf'e Nine.

Subsequently, the Mine, vide reference 11 citecl has submitted the letter,

Lr. No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of I'4ines & Geology,

Bhadradri Kothagudem with the details of dispatch permits Issued to the Mlne,

wherein it was mentioned that the permit valid working days from April 2010 to

March 2017 are961 days.

- -

In view of the above, it is requested to submit the following details within7 days,

for taking further necessary action on the representatio.n submitted by the mine on

levying of Environmental Compensation:

i. Details based on which the penalty amount ofRs.16,05,38,296.5/- is levied

by the Asst. Director of Nines& Geology, Bhadradri Kothagudem, on -the

line.

Number ofdays the mine has carried out operation with valid permits, during

the period from 18.05.2012 to 15.03.2023.

Number ofdays the mine has carried out operation without valid permits,

during the period from 18.05.2012 to 15.03.2023.

The above information may be furriished at the earliest so as Fn f,inalize bthe

Environmental Compensation to be levied on the Mine and submit the i-eport to the

Hon‘ble NGT.

Copy submitted to:

Sd/-

MEMBER SECREATRY

1. The Principal Secretary to Government (Mines & Geology}, Telangarla..forükind

information.

2. The Director, Mines& Geology, f'4y Home Sarovar, 2'

Secretariat, Hyderabad forinformation.

’ Floor, Adarsh Nagar, Opp :

3. The Deputy Director of Mines and Geology, Warangal forinformation.

4. M/s. Smt. Ch. Nagamma (1.0 Ha), Sy.No.42& 43, Toggudem (V),

Bhadradri Kothagudem Dlstrict for information.

Paloncha (M),

5. The Environmental Engineer, Regional Office, KoChagudem for infoFmation

necessary action.

//T.C.F.B.0//

Environem er

and



TELANGANA STATE POLLUTION CONTROL BOARD
PaY varana Bhavan, A-III, Industrial Estate, Sanathfiagar,

Hyderabad-5oo o18

•• •-••--• - - ----• " -W.M-kM — AWOO/ NAfi’

To

The Assistant Director of

Mines and Geology,

Bhadradri Kothagudem.

1*.*'

Sub : TSPCB- III/s Smt. Ch. Nagamma (4.0 Ha), Sy.No.42& 43, Toggudem (V),

Paloncha (M), Bhadradri Kothagudem District - Hon'ble NGT orders in O.A

No 12 of 2023 - Levy of Environmental Corn,pensation - Information sought

- Reg.

Ref : 1. 0.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of

India& Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities.

2. Show cause notice dated 25.02.2023 issued by the Board to the mine.

3. Closure order dated 15.03.2023 issued by the Board to the mine.

4. Show Cause Notice dated1 1.12.2023 issued by the Board to the mine.

5. Hon'ble NGT order dated 13.12.202J in0.A No 12 of 2023.

6, E-mail of AD, Flines& Geology, Bhadradri Kothagudem dt.09.01.2024.

7. Show cause notice dated 27.01.2024 issued by the Board to the mine.

8. Hearing held on 06.04.2024 at Board Office, Hyderabad.

9. Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem tothe Hun'ble NGT

10.Lr.No.2040/GC/2017, dt.20.04.2024 ofAD, Mines& Geology, Bhadradri

Kothagudem.

1 1.Letter dt. 23.04.2024 ofthe Mine.

An Original Application No. 12 of 2023 has filed by Sri K, Ramesh BabU, *Yderabad

vs Union of tndia& Ors. in Hon’ble NGT, Chennai against Illegal stone quarry mining

and stone crushing acfiviries by the pFivate respondents at Toggudem (V}, Paloncha

(M), BhadradFi Kothagudem District without obtaining necessary permissions from

Government Departments& TSPCB and forcausing dust nuisance to the surrounding

areas.

The Board, vide reference 2'
d

cited, issued show cause notice to M/s Smt. Ch.

Nagamma (4.0 Ha), Sy. No.42 & 43, Toggudem (V), Paloncha (f'1}, Bhadradri

Kothagudem District on 25.02.2023 foroperating without CFE and CFO of the Board.

The Board, vide reference3’
d

cited issued Closure order to the Stone& Road Metal

Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

The Board, vide reference4
th

clted issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine ”to

submit any objections in writing within 15 days from the date of the Orr:er.' '”

The Hon'ble NGT has reviewed the case and issued order dated 13.12.2023, vide

reference5t^ cited and same is read as follows:

1. Today, we have gone through the reports of I.he Department of Mines and

Geology and the Telangana State Pollution Control Doard.

2. When normally the Telangana SPcB levles penalty based on the reaart of the

Department ofMines and Geology, in this case, apparently, It was not applied for

the reasons best known tothe Telangana SPCB. They have only calculated the



y,

damages fora perioâ. of 21 days only I.e. from the date of Inspection till the date

of shoW cause notice issued.

Let the Telangana SPCB givea reason as to why they have not i'oIlowed the

report of the Department oT Mines and Geology In levying the environmental

compensation and # reason for adopting a different yardstick for the quarry

operators involved in this Original Application in particular. Let a detailed report

be filed by the Telangana SPCB inthis regard.

4. The Department of ’Mines and Geology is also directed to answer why the

amounts were not @covered through they assessed, what isthe action taken,

and whether they wi'll be able to even locate the quarry aperators who ceased

op'erations.at least5 or6 years back.

The Assistant Director of:I lines and Geology, Bhadradri Kothagudem, vide reference

6th clted, submitted that the mine lease period is from 13.06.2011 to 12.06.2026 and

further it was also mentioned that the last dispatch permit issued& its validity is

from 13.12.2019 to 31.12.2019.

As per II-e orders of the Hon'ble NGT, dated 13.12.2023 and based on the

information furnished by the Assistant Director of f4ines and Geology, Bhadradri

Kothagudem, the issue was reviewed in the Board‘s Task Force Committee meeting.

The Committee recommended that the Environmental Compensation maY be levied

on the above mine, based on the following calculation:

Environmental Compensation (EC) = PIx N x R x S x LF

PI - Pollution index of Industrial sector

N - No of days‹of violation took place

R -A factor in Rupees forEC

S - Factor for scale of operation

LF - Location factor

a) Pollution Index. (PI) is taken as 80 duly considering the category of the

industry i.e., Red Category.

b) R is suggested to consider as 150.

c)S is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the

population of the Toggudem Grampanchayat and Paloncha Municipality is

less than1 Million. Lr is taken as1 considering the population is < 1 million

in which the industry exlstlng

e) No. of days ofwhich violation took place are mentioned below:

" PIoEF office memorandum 18.05.2012 Period for No. of days

dated assessment ofviolation

Closure orders issued by the 15.03.2023 From 3954 days

Board on 18.OF.2012 to

Exempted Days:

és per AD, Mines& GeolosY

department mail dated

09.01.2024, Mine was not In

operation since

15.03.2023

01.01.2020 From

01,01.2020

to

15.03.2023

-1170 days

Total no. of days ofviolation 2784

Total nos. of days of violation (N) as 2784 days, Pollution Index of industrial sector

(PI) as,80, Scale of Operation (S) as 0.5, Location Factor (LF) as1 and Factor of

Rupees (R) as Rs.150/-.

In view ofthe above, the environmental compensation is finalized as

EC = 80 x 2784 x 150 x 0.5x1 =Rs. 1,67,O4,O00/-

The Board, vlde reference 7” cited issued Show cause notice to the mine regarding

the assessment of Environmental Comperisation of Rs.1,67,04,000/- (Rupees

One .Crure Sixty Seven Lakhs and Four Thousand only) to be levied on the

industry and directed the industry to submit any reply/objections in writing within

1”5 days from the date of' the Order, failing which the assessment carried out by the

Board will be treated as final assessment. The mine has not submitted reply to the
show cause notice.



Yide reference t cited/ the issue was reviewed in the Board‘s Task Force

Committee meeting held on 06.oo.2024. The representative of the mine attended

the meeting. The Committee noted that the Board has carried out assessment ofthe

EC exempting the period of non-operation of the Mine as per the details obtained

from the AD, Mines& Geology Department. Further, the mine has not submitted

reply/objections to the show cause notice issued .fry the Board and also the

representative of the mine has not raised any objectlcl\s during the meeting, on the

EC to be levied. Hence, the assessment carried out b'y the Board vide order dated

27.01.2024 be may be treated as final assessment. after detailed discussions, the

Committee recommended that the Environmental Compensation assessed by the

Board vide order dated 27.01.2024 may be treated aS final assessment and the

Board may levy Environmental Compensation of Rs.1,67,04,000/- (Rupees One

Ccoce sixty Seven Lakhs and Four Thousand only) on the mine.

The Asst. Director of Mines& Geology, Bhddradri Kothagudem has submitted. an

Affidavit dt. 13. 03.2024 to the Hon'ble NGT, vide reference9
th

cited. It .is observed

from the Affidavit that the Asst. Director of Mines& Geology, Bhadradri Kothagudem

has levied penalty of Rs. 35,92,99,950.80/- (Rupees Thirty Five Crore Ninety Two

Lakh Ninety Nine Thousand Nine Hundred and Fifty and Paise Eighty only) on the

Eline.

S ubsequently, the Mine vide reference 11’
h

cited has submitted the letter,

Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,

Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,

wherein it was mentioned that the permit valid working days from April 2011 to

March 2024 are 1340 days.

In view of the above, it is requested to submit the following details within7 days,

for taking further necessary action on the representation submitted by the mine on

levyingof Environmental Compensation:

i. Details based on which the penalty amount ofRs.35,92,99,95d:SO/‘ is levied

by the Asst. Director of lines& Geology, Bhd\dradri Kothagudem, on the

Nine.

ii. Number ofdays the mine has carried out operation with valid permits, during

the period from 18.05.2012 to 15.03.2023.

iii. Number ofdays the mine has carried out operation without valid. permits,

during the period from 18.05.2012 to 15.03.2024.

The above information may be furnished at the earliest so as to finalize the

Environmental Compensation to be levied on the Mine and submit the report to the

Hon'ble NGT.

Copy submitted to:

Sd/-

MEMBER SECREATRY

1. The Principal Secretary to Government (mines & Geology), Telangana for kind

information.

2. The Director, I lines& Geology, f'1y Home Sarovar,

Secretariat, Hyderabad forinformation.

2’°” Floor, Adarsh‘ .*Jagar, Opp :

3. The Deputy Director of Mines and Geology, Warangal forinformation.

4. M/s Smt. Ch. Nagamma (4.0 Ha), Sy.No.42& 43, Toggudem (V),

Bhadradri Kothagudem District I°or information.

Paloncha (M),

5. The Environmental Engineer, Regional Office, Kothagudem for information and

necessaY action.
//T.C.F.B.O//



„, TELANGANA STATE POLLUTION CONTROL BOARD
yavarana Bhavan, A-III, Industrial Estate, Sanathnagarr

Phones

The Assistant Director of

Mines and Geology,

Bhadradri Kothagudem.

Ref

Hyderabad-soo 018

: 040-23887500 Fax: 040 - 23887519

i TSPCB - M/s Sri Banoth

Thogudem(V), Palvoncha

NGT orders in 0.A No 12

Information sought - Reg.

DI:07.05.2024

Ramaiah (s.058 Ha), R.Sy.No. 12 & 14,

(M), Bhadradri ftothagudem District - Hon‘ble

of 2023 - Levy où Environmental Compensation

1. O.A No 12 of2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of

India& Ors. in Hon'ble NGT, Chennai

and stone crushing actîvities.

against illegal stone'. quarry mining

2. Show cause notice dated 25.02.2023 issued by the Board to the mine.

3. Closure order dated 15.03.2023 issued by the Board to the mine.

4. Show Cause Notice dated 11.12.2023 issued by the Board to the mine.

5. Hon'ble NGT order dated 13.12.2023 in 0.A No 12 of 2023.

6. E-mail of AD, Mines& Geology, Bhadradri Kothagudem dt.0..01.2024.

7. Show cause notice dated 27.01.2024 issued by the Board to the mine.

8. Hearing held on 06.04.2024 at Board Office, Hyderabad.

9. Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem tothe Hon'ble NGT

1 0. Lr.No.2040/GC/2017, dt. 20.04.2024 of AD, Nines& Geology, Bhadradri
Kothagudem.

1 1.Lester dt. 23.04.2024 oftheM ine.

1 1›t 1 €

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad

vs Union of India& Ore. in Hon‘ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities by the private respondents at Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District without obtaining necessary permissions from

Government Departments& TSPCB andforcausing dust nuisance to the s'urrounding

areas.

The Board, vide reference 2^ cited, issued show cause notice to M/s Sri Banoth

Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(Vj, Palvoncha (M), Bhadradri

Kothagudem District on 25.02.2023 foroperating without CFE and CFO of the Board.

The Board, vide reference3’
d

cited issued Closure order to the Stone& Road Metal

Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

The Board, vide reference 4” cited issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- änd directed the mine to

submit any objections in writing within 15 days from Lhe date ofthe Order.

The Hon'ble NGT has reviewed the case and issueci order dated 13.12.2023, vide

reference 5” cited and same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and

Geology and the Telangana State Pollution Contro/ Board’. . ,.. ,.. '

2. When normally the Telangana SPCB levies penalty based on the’report of the

Department ofMines and Gealogy, in this Case, apparently, it was not applied for

the reasons best known toLheTelangana SPCB. They have only calculated the

damages fora period of 21 days only i. e. from the date of inspection till the date

ofshow cause notice issued.



3. Let the Telangana SPCB pivea reason as to why they have not followed the

report of the Department of Nines and Geology in levying the environmental

compensation and a reason for adoptinga different yardstick for the quarry

operators involved ia, this Original Application in particular. Let a detailed report

be filed by the Telangana SPC8 in this regard.
4. The. .Department of Mines and Geology is also directed to answer why the

amounts were not recovered through they assessed, what isthe action taken,

a nd whether they will be able to even locate the quarry operators who ceased

operations zt least5 or6 years back.

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference

6” cited, submitted that the mine lease period is from 07:05.2015 to 06.05.2025 and

further "it '.‹as also mentioned that the last dispatch permit issued& Its validity is

from 16.06.2022 to 30.06.2022.

As per the orders of the Hon‘ble NGT, dated 13.12.2023 and based on the

information furnished by the Assistant Director of f1ines and Geology, Bhadradri

Kothagudem, the issue was reviewed in the Board‘s Task Force Committee meeting.

The Committee recommended that the Environmental Compensation may be levied

on the above mine, based on the following calculation:

Environmental Compensation (EC) = PIx N x R x S x LF

PI — Pollution index of industrial sector

N - No of days ofviolation took place

R -A factor in Rupees forEC

S — Factor for scale of operation

LF - Location factor

a) Pollution Index (PI) is taken as 80 duly considering the category of the

industry i.e., Red Category.

b) R is suggested to consider as 150.

c) S Is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the

population of the Toggudem Grzmpanchayat'and Paloncha NlunicipaIity is

less than1 Million. Lr is taken as1 considering the population is < 1 million

in which the industry existing

e) No. of days ofwhich violation took place are mentioned below:

EIA notification, 2006 14.09.2006 Period for No. of days

dated(as the mine is above5 assessment ofviolation

Ha.)

Inception of the mine based 07.05.2015 From

on themine lease period 07.05.2015

submitted by AD, Mines& to

Geology deparLment vide 15.03.2023

mails dated 06.03.2023&

’ 09.01.2024

Closure orders issued by the 15.03.2023

Board on

ExemtiedDas

.as per AD, Mines 8‹ Geology

department mail dated

09.01.2024, Mine was not in

0 1.07.2022 From

01.07.2022

to

15.03.2023

operation since

Total no. of violating days

2870 days

-258 days

2612

Total nos. of days of violation (N) as 2612 days, Pollution Index of industrial sector

(PE) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as1 and F-actor of

Rupees (R) as Rs.150/-.

In view ofthe above, the environmental compensation is finalized as

EC = 80 x 2612 x 15O x O.5x1 =Rs.1,56,72,OOO/-

TheBoard, vide reference7
t

cited issued Show cause notice to the mine regarding

the assessment of Environmental Compensation of Rs.1,56,72,000/- (Rupees

One Crore Fifty Six Lakh Seventy Two Thousand only) to be levied on the

industry and directed the industry to submit any reply/objections in writing within

15 days from the date of the Order, failing which the assessment carried out

Board will be treated as final assessment. The mine has not submitted reply
show cause notice.

by the

to the



Vide reference 8’
h

cited, the issue was reviewed in the Board‘s Task Force

Committee meeting held on 06.04.2024. The representative of the mlne aKended

themeeting. The Committee noted that the Board has carried out assessment ofthe

EC exempting the period of non-operation of the line as per the details obtained

from the AD, Mines& Geology Department. Further, the mine has not submitted

reply/objections to the show cause notice issued by the Board and also ”the

representative of the mine has not raised any objections during the meeting, on the

EC to be levied. Hence, the assessment carried out b'/ the Board vide order dated

27.01.2024 be may be treated as final assessment. After detailed discussions, the

Committee recommended that the Environmental Cdmpensation assessed by the

Board vide order dated 27.01.2024 may be treated as final assessment and the

Board may levy Environmental Compensation of RG.1,56,72,000/- (Rupees One

Crore Fifty Six Lakh Seventy Two Thousand only) on the mine.

The Asst. Director of Mines& Geology, Bhadradri Kothagudem has' submitted an

Affidavit dt. 13.03.2024 to the Hon'ble NGT, vide reference9
th

cited. It is observed

from the Affidavit that the Asst. Director of lines& Geology, Bhadradri Kothagudem

has levied penalty of Rs. 82,76,71,650/- (Rupees Eighty Two Crore Seventy Six

Lakh Seventy One Thousand SixHundred and Fifty only) on the Mine.

Subsequently, the I'4ine vide reference 11
t
^ cited has submitted the letter,

Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of I lines 8‹ Geology,

Bhadradri Kothagudem with the details of dispatch permits issued to. the Mine,

wherein it was mentioned that the permit valid work:ing days from April 2015 to

March 2024 are913 days.

In view of the above, it is requested to submit the following details within7 days,

for raking further necessary action on the representation submiKed by the mine on

levying of Environmental Compensation:

i. Details based on which the penalty amount ofRs.82,76,71,650/- is levied by

the Asst. Director of Nlines 8‹ Geology, Bhadradri Kothagudem, on the Mine.

ii. Number ofdays the mine has carried out operation with valid permits, during

The period from 07.05.2015 to 15.03.2023.

iii, Number ofdays the mine has carried out opei ation without valid permits,

during the period from 07.05.2015 to 15.03.202.3.

The above inI°ormation may be furnished at the earliest so as to finalize the

Environmental Compensation to be levied on the Mine and submit the report to the

Hon'ble NGT.

Copy submitted to:

Sd/ -

MEf'4BER SECREATRY

1. The Principal Secretary to Government (Mines & Ge ! y
), Telangana for kind

information.

2. The Director, Mines& Geology, My Home Sarovar,2’
d

Floor, Adarsh Nagar, Opp

Secretariat, Hyderabad forinformation.

3. The Deputy Director of Mines and Geology, Warangal for information.

4. N/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V), Palvoncha

(N), Bhadradri Kothagudem District for information.

5. The Environmental Engineer, Regional Office, Kothagudem for information

necessary action.

//T.C.F.B.0//

and



TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,

Hyderabad-500 018

Phones: 040-23887500 Fax: 040 — 238875:\g-

Letter No. GEN-KGM/TSPCB/U-V1/TF/2024 -Z @ @

To

The Assistant Director of

Mines and Geolo9flr

Bhadradri Kothagudem.

Dt:07.05.2024

Sub: TSPCB - N/s Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No.

20/A, Toggudem (V), Paloncha (M), Bhadradri Kothagudem District -

Hon'ble NGT orders in 0.A No 12 of 2023 — Levy of Environmental

Compensation — Information sought - Reg.

*' ' Ref : 1. 0.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of

India& Ors. in Hon‘ble NGT, Chennai against illegal stone quarry mining

and stone crushing actlvities.

2. Show cause notice dated 25.02.2023 issued by the Board to the rńine.

3. Closure order dated 15.03.2023 issued by the Board to the mine.

4. Show Cause Notice dated 11.12.2023 issued by the Board to the mine.

5. Hon’ble NGT order dated 13.12.2023 inO.A No 12 of2023.

6. E-mail of AD, Mines& Geology, Bhadradri Kothagudem dt.: 00..01.2024.

7. Show cause nonice dated 27.01.2024 issued by the Board to“the mine.

8. Hearing held on 06.04.2024 at Board Office, Hyderabad.

9. Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem tothe Hori‘ble NGT

10. Lr. No.2040/GC/2017, dt.20.04.2024 of AD, f4ines& Geology, Bhadradri

Kothagudem.

11.Letter dt. 24.04.2024 ofthe I'4ine.

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad

vs Union of India& Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining

and stone crushing actiVities by the private respondents at Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District without obtaining necessary permissions from

Government Departments& TSPCB andforcausing dust nuisance to the surrounding

areas.

The Board, \/ide reference 2’° cited, issued show cause notice to M/s Sri Boda

Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/é; Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District on 25.02.2023 for operating without CFE and

CFO of the Board.

The Board, vide reference3’
d

cited issued Closure order to the Stone 8‹ Road Metal

Quarry for operating without CFE / CFO of the Board and causing pollution In the

area.

The Board, vide refeFence4’
h

cited issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- ”and directed the mine to

submit any objections in writing within 15 days I°rom the date ol° the Order.

The Hon‘ble NGT has reviewed the case and issued order dated 13.12.2023, vide

reI°erenceS
th

cited and same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and

‹sealogy and the Telangana State Pollution Control Board.

2. When normally the Telangana SPCB levies penalty based on the report of the

Department ofMines and Geology, in this case, appamntly, /t was not applied for

the reasons best known totheTelangana SPCB. they have on/y calculated the

damages fora period of 21 days only i. e. from the date of inspection till the date

of show cause notice issued.



3. Le't r/7e Telangana” 'fiPCB givea reason as to why they have not followed the

reçôrt of the Department of Nines and Geology in levying the environmental

compensation and a reason for adoptinga different yardstick for the quarry

operators involved in this Original Application in particular. Let a detailed report

be filed by the Telangana SPCB inthis regard.

4. The Department of Mines and Geology is also directed to answer why the

amounts were not recovered through"they assessed, what is the action taken,

p'nd 'whether they will be able to even locate the quarry operatars who ceased

operations at leastS or6 years back.

The Assistant Director of Mines and Geology, Bhadradrl Kothagudem, vide reference

6t^ cited, submitted that the mine lease period is from 16.05.2007 to 15.05.2017 and

further it was also mentioned that the last dispatch permit issued & its validity is

from 17.12.2016 to 31.12.2016.

As per the orders of the Hon‘ble NGT, dated 13.12.2023 and based on the

inI'ormation furnished bY theAssistant DirectoF Of Mines and Geology, Bhadradri

Kothagudem, the issue was reviewed In the Board‘s Task Force Committee meeting.

The Committee recommended that the Environmental Compensation may be levied

on the above mine, based on the following calculation:

Environmental Compensation (EC) = PIx N x R x S x LF

PI — Pollution index of industrial sector

N - No of days ofviolation took place

R -A factor in Rupees forEC

S - Factor for scale of operation

LF - Location factor

a) Pollution Index ”(PI) is taken as 80 duly consldering the category of the

industry i.e., Red Category.

b)R is suggested to consider as 150.

c) S is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the

population of the Toggudem Grampanchayat and Paloncha Municipality is

less than1 Million. OF ls taken as1 considering the population is< 1 million

”" in which the industry existing

e) No. of days ofwhich violation took place are mentioned below:

MoEF office

memorandum dated

18.05.2012

Closure orders issued by 15.03.2023

the Board on

Exempted Days:

As per AD, Mines&

Geology department mail

01.01.2017

Period for No. or days

assessment ofviolation

From 18.05.2012 3954 days

to 15.03.2023

From

01.01.2017 to

15.03.2023}

-2265 days

dt.09.01.2024, Eline was

not in operation since

Total no. of days ofviolation 1689

Total nos. of days of violation (N) as 1689 days, Pollution Index of industrial sector

(PM} as8^ Scale of Operation (S} as 0.5, Location Factor (LF} as1 and Factor of

Rupees (II as Rs.150/-.

In view ofLhe above, the environmental compensation is finalized as

EC = 80 x 1689 x 150 x 0.5x1 =Rs. 3.,O1,34,OOO/-

The Board, vide reference 7* cited issued Show cause notice to the mine regarding

-the assessment of Environmental Compensation of Rs.1,01,34,000/- (Rupees

One Crore One Lakh Thirty Four Thousand only) to be levied on the industry

and directed the industry to submit any reply/objections in writing within 15 days

from the date of the Order, failing which the assessment carried out by the Board

will be treated as final assessment. The mine has not submitted reply to the show
cause notice.

Vide reference B'
h

cited, the issue was reviewed in the Board‘s Task Force

Committee meeting he.Id on 06.04.2024. The representative of the mine attended

the meeting. The Commit:t:ee noted that the Board has carried out assessment ofthe

EC exempting the period of non-operation of the Mine as per the details obtained

from the AD, Nines& Geology Department. Further, the mine has not submitted

reply/objections to the show cause notice issued by the Board and also the



representative of the mine has not raise any objections during the meeting, on the

EC to be levied. f1ence, the assessment carried out by the Board vide order dated

27.01.2024 be may be treated as final assessment. After detailed discussions, the

Committee recommended that the Environmental Compensation assessed by the

Board vide order dated 27.01.2024 may be treated as final assessment and the

Board may levy Environmental Compensation of Rs.1,01,34,000/- (Rupees One

Crore One Lakh Thirty Four Thousand only} on the mine.

The Asst. Director of Mines& Geology, Bhadradri Kothagudem has submitted an

Affidavit dt. 13.03.2024 totheHon'ble NGT, vide reference9
t

cited. It is observed

from the Affidavit that the Asst. Director of Mines& Geology, Bhadradri Kothagudem

has levied penalty of Rs. 43,71,10,752/- (Rupees Forty Three Crore Seventy One

Lakh Ten Thousand Seven Hundred and Fifty Two only) on the Mine.

Subsequently, Fhe line vide reference 11’
h

cited has submitted the letter,

Lr. No. 2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,

Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,

wherein it was mentioned that the permit valid working days from April 2007 to

March 2018 are839 days.

Tn view of the aboVe, it is requested to submit the following details: ‘ithin7 days,

for taking further necessary action on the representation submitted by the mine on

levying of Environmental Compensation:

i. Details based on which the penalty amount ofRs.43,71,10,752/- is levied by

the Asst. Director of Mines& Geology, Bhadradri Kothagudem, on the Mine.

ii. Number ofdays the mine has carried out operation with valid permits, during

the period frofTi 18.05.2012 to 15.03.2023.

iii. Number ofdays the mine has carried out operation without valid permits,

during the period from 18.05.2012 to 15.03.2023.

The above information may be furnished at the earliest so as to Finalize the

Environmental Compensation to be levied on the Eline and submit the report to the

Hon'ble NGT.

Copy submitted to:

Sd/-

, l'4Ef•tBER SECREATRY

1. The Principal SecretaY to Government (Mines & Geology), Telangana for kind

informatlon.
2. The Director, Mines& Geology, My Home Sarovar, 2'^ Floor, Adarsh Nagar, Opp :

Secretariat, Hyderabad forinformation.

3. The Deputy Director of Mines and Geology, Warangal furinformation.

4. M/s Sri Boda Chittibabu (1.0 Ha}, S/o Late Boda Bikku, R.Sy.No. 20/A, Toggudem

(V), Paloncha (NI), Bhadradri Kothagudem District for information.

The Environmental Enpineer, Regional Office, Kothagùdem for

necessary action.

//T.C.F.B.O//

information and



„, , TELANGANA STATE POLLUTION CONTROL BOARD
Paryavarana Bhavan, A-III, Industrial Estate, Sanathnngarr ”

Hyderabad-5oo 018

Phones: 040-23887500 Fax: 640

Letter No. G5N-KGM/TSPCB./U-VI/TF/2024 - /@

The Assistant Director of

Mines and Geology,

Bhadradri Kothagudem. "

Ref

DI:07.05.2b24

: TSPCB M/s, Sri Settipalli Narsimha kao (1.0 Ha), R.Sy.No. 12,

Thogudem(V), Palvoncha(M), Bhadradri Kothagudem D”istrict - Hon'ble

NGT orders in.O.A No 12 of 2023 - Levy of Environmental Compensation —

Information sought - Reg.

1. 0.A No 12 of 2023 filed by Srl K. lamest› Babu, Hyderabad vs Union of

India& Ors. In Hon'ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities.

2. Show cause notice dated 25.02.2023 issued by the Board to the mine.

3. Closure order dated 15.03.2023 issued by the Board to the mlne.

4. Show Cause Notice dated 11.12.2023 tssuéd by the Boarri to the mine.

5. Hon'ble NGT oFdeF dated 13.12.2023 in0.A No 12 of 2023. ‘

6. E-mail of AD, Mines& Geology, Bhadradri Kothagudem dt.09.01.2024.

7. Show cause notice dated 27.01.2024 issued by the Board to the mine.

8. Hearing held on 06.04.2024 at Board Office, Hyderabad.

9. Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem totheHon‘ble NGT

1 0.Lr.No.2040/GC/2017, dt. 20.04.2024 of AD, I‘4inesé Geology; Bhadradri

Kothagudem. “t

11. Letter dt. 24.04.2024 of the Nine.

> c a a c

An Original Application No. 12 of 2023 was filed by Sri ,K. Ramesh Babu, Hyderabad

vs Union of India& Ors. in Hon'ble NGT, Chennal against Illegal stone quarry mlnlng

and stone crushing activities by the private respondents at Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District without obtaining necessary permissions from

Government Departments& TSPCB andforcausing dust:nuisance to the surroundlng

areas.

The Board, vide reference2’
d

cited, issued show cause notice to I'd/s. Sri Settlpalll

Narsimha Rao (1.0 Ha), R.Sy.No. 12, Thogudem(V), Palvoncha(M), .Bhadradri

Kothagudem District on 25.02.2023 foroperating without CFE and CFO 'If thé Board.

The Board, vide reference3
rd

cited issued Closure order to the Stone& Roadf Metal

Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

• . '

The Board, vide reference4
t

cited issued Show cause notice to the miné regarding

levy of Environmental Compensation af Rs. 1,26,000/- and directed the mlne to

submit any objections in writing within 15 days from the date of the Order.

The Hon‘ble NGT has reviewed the case and issued order dated 13.12.2023, vide

reference 5°’cited and same is read as follows:

1. Today, we have gone through the reports of the Department afi lines and

Geology and the Telangana State Pollution Control Board.

2. When normally the Telangana SPCB levies penalty based an the report ol° the

Department ofM1nes and Geology, In this case, apparently, it was not applied for

the reasons best known totheTelangana SPCB. They have only calculated. the

damages fora period of 21 days only i.e. from the date of inspection”t.illthe date

ofshow cause notice issued. . " ”



3. jet the Telangana SPCB givea reason as to why they have not followed the

repoi:I of the Dep‘artment of Nines and Geology in levying the environmental

compensation and a reason for adoptinga different yardstick for the quarry

operatars involved in this Original Application in particular. Leta detailed report

be filed by the Telangana SPCB inthis regard.

4. The Department of Nines and Geology is also directed to answer why the

amounts were not recovered through they assessed, what isthe action taken,

and whether they wi// be able to even locate the quarry operators who ceased

n.pä’rï:tions at least5 or6 years back.

The Assistant Director of Nines and Geology, Bhadradri Kothagudem, vide reference

6^ clted, submitted that the mine lease period is from 16.06.2007 to 15.05.2017 and

further it was also mentioned that the last dispatch permit issued& its validity is

/rom 11.01.2019 to 05.02.2019.

As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the

information furnished by the Assistant Director of Mines and Geology, Bhadradri

Kothagudem, the issue was reviewed in the Board‘s Task Force Committee meeting.

The Committee recommended that the Environmental Compensation may be levied

on the above mlne, based on the following calculation:

Erv!ronmental Corrlpensation (EC) =.PIx N x R x S x LF

PI - Pollution index of Industrial sector

N - No of days ofviolation took place

R -A facCor in Rupees forEC

S - Factor for scale of operation

LF - Location factor

a) Pollution Index (PI) is taken as

Industry i.e., Red Category.

80 duly considering the category of the

b)”R ls suggested to consider as 150.

c}S is taken as 0!5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the

population of the Toggudem Grampanchayat and Paloncha f°funlcipa/ity is

less than1 Million. Lr is taken as1 considering the population is < 1 million

in which the Industry existing

e) No. of days ofwhich violation took place are mentioned below:

MoEF office memorandum 18.05.2012 Period for No. of days

dated assessment ofviolation

Closure orders issued by the 15.03.2023 From 3954 days

Board on 18.05.2012 to

15.03.2023

Exempted Days:

•+ ‘ As perAD,Mines& Geology

department mail dated

09.01.2024, Nine‘was not in

operation since

06.02.20 19 From

06.02.2019 to

15.03,2023

-1499 days

Total no. of violating daya 2455

Total Nos.”of days of violation (N) as 2455 days, Pollutlon Index of industrial sector

{PI) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as1 and Factor of

Rupees (R) as Rs. 150/-.

In view ofthe above, the environmental compensation is finalized as

Ec = so x a<ss x 1so x o.sx1 =Rs. 1,<y,ao,ooo/-

The

”the

One

Board, vide reference 7” cited issued Show cause notice to the mine regarding

assessment of Environmental Compensation of Rs.1,47,30,000/- (Rupees

Crore Forty Seven 'Lakhs and Thirty Thousand only) to be levied on the

industry and directed the industry to submit any reply/objectlons in writing within

15 days from the date of the Order, failing whlch the assessment carried out by the

Board will be treated as final assessment. The mine has not submiLted reply to the

show cause notice.

Vide reference 8^ cÏted, the issue was reviewed in the

. Comrriittee meëting held on 06.04.2024. The representative

the meeting. The Committee noted thaC the Board has carried

Board‘s Task Force

of the mine attended

out assessment ofthe



EC exempting the period Of n0n-operation of the Mine as per the details obtained
from the AD, Mines & Geology Department. Further, the mine has not submitted

reply/objections to the show cause notice issued fry the Board and also the

representative of the mine has not raised any objections during the meeting;*oñ the

EC to be levied. Hence, the assessment carried out by the Board vide order dated

27.01,2024 be may be treated as final assessment. After detailed discussions, the

Committee recommended that the Environmental Compensation assessed by the

Board vide order dated 27.01.2024 may be treated as final assessment and the

Board may levy Environmental Compensation of Rs.1,47,3O,OOO/- (Rupees One

Crore Forty Seven LaLhs and Thirty Thousand only} on the mine.

The Asst. Director of Mines& Geology, Bhadradrl Kothagudem has submitted an

Affidavit dt. 13.03.2024 to the Hon'ble NGT, vlde reference9'
h

cited. It is observed

I°rom the Affidavit that the Asst. Director of Mines& Geplogy, Bhadradri Kothagudem

has levied penalty of Rs. 40,94,43,547.5/- (Rupees Forty Crore Ninety Four Lakh

Forty Three Thousand Five Hundred and Forty Seven and Paise Five only) on the

Mine.

Subsequently, the line vide reference 11
t

cited has submitted the lettér,

Lr.No.2040/GC/2017, dF. 20.04.2024 of Asst. Director of Mine*. & Geology,

Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,

wherein it was mentioned that the permit valid working days from April 2011 to

Plarch 2019 are584 days.

In view of the above, it is requested to submit the following details within7 days,

for taking further necessary action on the representation submitted by the mine on

levying of Environmental Compensation:

i. Details based on whlch the penalty amounL ofRs.40,94,43,517.5/- is levied

by the Asst. Director of Mines& Geology, Bhadradri Kothagudem, on the

Mine.

ii. Number ofdays the mine has carried out operation wlth valid permits, during

the period from 18.05.2012 to 15.03.2023.

ii. Number ofdays the mine has carried out operation without valid permits,

during the period from 18.05.2012 to 15.03.202J.

The above information may be furnished at Lhe earliest so as to finalize the

Environmental Compensation to be levied on the Mine and submit the report to the

Hon'ble NGT.

Copy submitted to:

Sd/-

MEMBERSEGREATRY

1. The Principal Secretary to P<overnment (Mines & Geology), Telangana for kind

information.

2. The Director, Mines& Geology, I‘4y Home Sarovar, 2"° Floor, Adarsh Nagar, Opp

3.

Secretariat, Hyderabad forinformation.

The Deputy Director of Mines and Geology, Warangal forinformation.

4. M/s. Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12,

Palvoncha(M), Bhadradri Kothagudem District for information.

5. The Environmental Engineer, Regional Office, Kothagudem for

necessary action.

//T.C.F.B.O//

Environ e En”gineer

(TF-HYD-UH-VI}

Thogudem(V),

information and



, TELANGANA STATE POLLUTION CONTROL BOARD
›°>•°•' Paryavarana Bhavan, A-hI, Industrial Estate, sanathnagar,

1t7/
Hyderabad-500 018

Phones• 040-23887500 Fax: 040 - 23887Sz‹0

Letter No. GEN-KGM/TSPCB/U-VI/TF/3024 - \Q

The Assistant Director of

Mines and Geology,

Bhadradri Kothagudem.

Dt:07.05.2024

: TSPCB - M/s Sri Sode Satish (1.0 Ha), S/o Flutyalu, R.Sy.No. 22,

Thogudem(V), Palvoncha(M), Bhadradri Kothagudem District - Hon'ble

NGT orders in O.A No 12 of 2023 — Levy of ñ.nvironmenLal Compensation -

Information sought - Reg.

1. 0.A No 12 o f 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of

India& Ors. in Hon'ble NGT, Chennai against illegal stone quarry rriÏning

and stone crushlng activities.

2. Show cause notice dated 25.02.2023 issued by the Board to the mine.

3. Closure order dated 15.03.2023 issued by the Board to the mine.

4, Show Cause Notice dated 11.12.2023 lssu°d by the Board to the mine.

S. Hon'ble NGT ordeF dated 13.12.2023 in 0.A No 12 of 202*.

6. E-mail of AD, Mines& Geology, Bhadradri Kothagudem dt.09.01.2024.

7. Show cause notice dated 27.01.2024 issued by the Board to the mine.

8. Hearing held on 06.04.2024 at Board Office, Hyderabad.

9. AffidavTt dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem totheHon'ble NGT

1 O.Lr.No.2040/GC/?.017, dt. 20.04.2024 of AD, Mines& Geology, Bhadradri

Kothagudem.

11.Letter dt. 24.04.2ö24 of the Mine.
sssas

AnOriginal Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad

vs Union of India& Ors. in Hon‘ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities by the private respondents at Toggudem {V), Paloncha

(PI), Bhadradri Kothagudem District without obtaining necessary permissions from.

Government Departments& TSPCB and forcausing dust nuisance to the surrounding

areas.

The Board, vide reference2
n
^ cited, issued show cause notice to M/s Sri Sode Satish

(1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V), Palvoncha(M}, Bhadradri

Kothagudem District on 25.02.2023 foroperating without CFE and CFO of the Board.

The Board, vide reference 3’^ cited issued Closure order to the Stone& RoadI Metal

Quarry for operating without CFE / CFO of the Board and causing p6‹ utlon in the

area.

The Board, vide reference 4’^ cited Issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine to

submit any objections in writing within 15 days from the date of the Order.

The Hon'ble NGT has reviewed the case and issued order dated 13.12..2023, vide

reference 5’^cited and same is read as follows:.

1. Today, we have gone through the reports of the Department of Mines and

Geology and the Telangana State Pollution Control Board.

2. When normally the Telangana SPCB levies penalty based on the report of the

Department ofMines and Geology, in this case, apparently, it was not applied for

the reasons best known totheTelangana SPCB. They have only calculated the

damages fora period of 21 days only i.e. from the date of inspection till the date

ofshow cause notice issued.

Let the Telangana SPCB givea reason as to why they have not followed the

report of the Department of Mines and Geology in. levying the environmental

compensation and a reason for adopting a different yardstick for the quarry

operators involved in this Original Application in particular. Let a detailed report

be filed by the Telangana SPCB inthis repard.



4. The Department “of Mines and Geology is also directed to answer why the

amounts were not recovered through they assessed, what is the action taken,

and whethér they will be able to even locate the quarry operators who cedsed

operations at least5 or6 years back.

The Assfstent Director of Mines and Geology, Bhadradri Kothagudem, vide reference

6” cited, submitted that the mine lease period is from 23.06.2007 to 22.06.2017 and

further it was also mentioned that the last dispatch permit issued& its validity is

from 09.10.2014 to3 1.10.2014.

As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the

information furnished by the Assistant Director of Mines and Geology, Bhadradri

Kothagudem, the issue was reviewed in the Board‘s Task Force Committee meeting.

The Committee recommended that the Environmental Compensation may be levied

on the above mine, based on the following calculation:

Environmental Compensation (EC} = PIx N x R x S x LF

PI - Pollution index of industrial sector

N - No of days ofviolation took place

R —A factor in Rupees forEC

S — Factor for scale of operatian

LF - Location factor

a) Pollution Index (PI) is taken as 80 duly considering the category of the

industry i.e., Red Category.

R is suggested to consider as 150.

S is taken as 0.fi considering the unit is small scale industry.

The stone crusher is located in Toggudem village, Paloncha (NI) and the

population of the Toggudem Grampanchayat and Paloncha Municipality is

less than1 billion. Lr is taken as1 considering the population is < 1 million

in which the industry existing

e) No. of days ofwhich violation took place are mentioned below:

PloEF office' 18.05.2012 Period for No. of days

memorandum dated assessment ofviolation

Closure orders issued by 15.03.2023 From 3954 days

the Board on 18.05. 2012 to

15.03.2023.

Exempted Days:

As perAD, Nines&

. Geology department mail

dated 09.01.2024, Mine

cas not in operaFion since

01.112014 Fom

01 1 1.2014 to

15.03.2023

Total no. of days ofviolation

-3057 days

897

Total nos. of days of violation (N) as 897 days, Pollution Indexof industrial sector

”(PM) as 8D, Scale of Operation (S) as 0.5, Location Factor (LF) as1 and Factor of

Rupees (R) as Rs.150/-.

”In \'iew of the above, the environmental compensation is finalized as

EC = 80 x 89‘7 x 150 x 0.5 x1 =Rs. 53,82,000/-

The Board, vide reference7’
h

cited issued Show cause notice to the mine regarding

the assessment of Environmental Compensation of Rs.53,82,000/- (Rupees Fifty

Three Lakh and Eighty Two Thousand only) to be levied on the industry and

directed the industry to submit any reply/objections in writing within 15 days from

the date of the Order, failing which the assessment carried out by the Board will be

treated as final assessment. The mine has not submitted reply to the show cause

notice.

Vide reference 8 ^ cited, the issue was reviewed in the Board‘s Task Force

Committee meeting held on 06.04,2024. The representative of the mine attended

the meeting. The Committee noted that the Board has carried out assessment ofthe

EC exempting the period of non-operation of the Nine as per the details obtained

from the AD, Nines& Geology Department. Further, the mine has not submitted

rep!Y/Objections to the show cause notice issued by the Board and also the

representative of the mine has not raised any objections during the meeting, on the



EC to be levied. Hence, the assessment carried out b7 the Board vide order daFed

27.01.2024 be may be treated as final assessment. After detailed discussions, the

Committee recommended that the EnVironmental Compensation assessed by the

Board vide order dated 27.01.2024 may be treated as final assessment and the

Board may levy Environmental Compensation of Rs.53,82,000/- (Ri.:pees Fifty

Three Lakh and Eighty Two Thousand only} on the mine.

The Asst. Director of Mines& Geology, Bhadradri Kathagudem has submitted an

Affida vit dL. 13.03.2024 to the Hon‘ble NGT, vide reference9
ᵗh

ciEed. It Is observed

from the Affidavit that the Asst. Director of Mines& Geology, Bhadradri Kothagudem

has levied penalty of Rs. 17,28,95,580/- (Rupees Seeenteen Crore Twenty Eight

Lakh Ninety Five Thousand Five Hundred and Eighty only} on the Mine.

Subsequently, the Mine vide reference 11
t

cited has submitted the letter,

Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,

Bhadradri Kothagudem with the details of dispatch {Permits issued to the Mine,

wherein it was mentioned that the permit valid working days from April 2007 to

march 2017 are513 days.

In v'iew of the above, it is requested to submit the following details ’i'.’i/Hiri 7 days,

for taking further necessary action on the representation submitted by the mine on

levying of Environmental Compensation:

i. Details based on which the penalty amount ofRs.17,28,95,580/- is levied by

the Asst. Director of Mines& Geology, Bhadradri Kothagudem, on the Nine.

ii. Number ofdays the mine has carried out operatio? with valid permits, during

the period from 18.05.2012 to 15.03.2023.

iii. Number of days the mine has carried out opei ation without valid permits,

during the period from 18.05.2012 to 15.03.202J.

The above information may be furnished at the earliest so as to finalize the

Environmental Compensation to be levied on the Mine and submit Lhe report to the

Hon'ble NGT.

Sd/-
MEMBERSECREATRY

Copv submitted to:

1. The Principal Secretary to Government (Mines & Geology), TelancmLapa for kind

information.

2. The Director, Mines& Geology, My Home Sarovar,2’
d

Floor, Adarsh Nagar, Opp :

Secretariat, Hyderabad forinformation.

3. The Deputy Director of Mines and Geology, Warangal foi information.

4. NI/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V),

Palvoncha(M), Bhadradri Kothagudem District for inform ation.

5. The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.0//



TELANGANASTATEPOLLUTION CONTROLBOARD
Paryavarana Bhavan, A-III, 3ndustrtat Estate, Sanrthriagar,

Hyderabad-5oo 018 ”
Phones: 040-23887500 Fax: 040 - 23887519

Letter No. GEN-XGM/TS/?CB/U-VI/TF/2024 - j Dt:07.05.2024

To

The Assistant Director of

t•1ines and Geology,

Bhadradri Kothagudem.

: TSPCB - M/s Sri Vage Venkateswar Rao” (2.023 Ha), S/o Chinnabbi,

R.Sy.No.20, Thogudem(V), Palvoncha (I \), Bhadradri Kothagudem District.

- Hon'ble NGT orders in 0.A No 12 of 2023 - Levy of Environmental

Compensation - Information sought - Reg.
- - t,',/ !.\Jf*

Ref : 1. 0.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of

India& Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining

and stone cFuShing activities.

2. Show cause notice dated 25.02.2023 issued by the Board to the mine.

3. Closure order dated 15.03.2023 issued by the Board to the mine.

4. Show Cause Notice dated1 1.12.2023 issued by the Board to the mine.

5. Hon'ble NGT order dated 13.12.2023 in O.A No 12 ol’ 202J:

6. E-mail of AD, Mines& Geology, Bhadradri llothagudem dt.09.01.2024.

7. Show cause notlce dated 27.01.2024 issued by the Board to the mlne.

8. Hearing held on 06.04,2024 at Board Office, Hyderabad.

9. Affidavit dt. 13.03.2024 submitted by the Asst. Director of Miries &

Geology, Bhadradri Kothagudem totheHo”n’ble NGT

10. Lr.No.2040/GC/2017, dt. 20.04.2024 ofAD, Mines& Geology, Bhadradri

Kothagudem.

11.Letter dt. 23.04.2D24 ofthe Mine.

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad

vs Union of India& Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities by the private respondents at Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District without obtalning necessary permissions from

Government Departments& TSPCB andforcausing dust nuisance to the surrounding

areas.

The BoaFd, vide reference 2’
d

cited, issued show cause notice to M/s Sri Vage

Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20, Thogudem(V), Palvoncha

(M), Bhadradrl Kothagudem District on 25.02.2023 for operating without CFE and

CFO of the Board.

The eoard, vide reference3’d cited issued Closure ordéi to the Stone& Road I‘ñetal

Quarry for operating without CFE/ CFO of the Board and causing pollution in the

area.

The Board, vide reference4t^ cited issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- and directed the mlne to

submit any objections in writing within 15 days from the dale of the OrdeF,.

The Hon‘ble NGT has reviewed the case and Issued order dated 13.12.2023, vide

reference5
t

cited and same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and

Gealogy and the Telangana ‹fitate Pollution Control Board.

2. When normally the Telangana SPCB levies penalty based on the report of the

Department ofMines and Geology, in this case, apparently, It was not applied for

the reasons best known totheTelangana SPCB. They have only calculated the

damages fora period of 21 days only i. e. /°rom the date of inspection till the date

ofshow cause notice issued.

Let the Telangana SPCB givea reason as to why they have ”not followed the

mport of the Department of M1nes and Geology in levying the environmental

compensation and a reason for adoptinga different yardstick for..the quarry

operators involved in this Original Application in particular. Let â"ñétal1ed report”

be filed by the Telangana SPCB inthis regard.



4. The Department of Nines and. Geology is also directed to answer why the

amounts were not recovered through they assessed, what is the action taken,

,and whether they”will be able to even locate the quarry operators who

opérations at least5 or6 years back.

ceased

The Assistant Director of I'ñines and Geology, Bhadradri Kothagudem, vide reference

6'*' cited, submitted that the mine lease period is from 19.08.2015 to 18.08.2025 and

further it was also mentioned that the last dlspatch permit issued& Its validity is

from 01.07.2022 to 20.07.2022.

As per the orders of the Hon‘ble NGT, dated 13.12.2023 and based on the

information furnished by .the Assistant Director of Mines and Geology, Bhadradri

Kothagudem, the issue was reviewed in the Board's Task ”Force Committee meeting.

The Committee recommended that the Environmental Compensation may be levied

on the above mine; based on the following calculation:

Environmental Compensatlon (EC) = PIx N x R x S x LF

PI - Pollution index of industrial sector

N - No of days ofviolation took place

R -A factor in Rupees forEC

S - Factor forscale of operation

LF - Location factor

a) Pollution Index (PI} is taken as 80 duly considering the category of the

Industry i.e., Red Category.

R is suggested to consider as 150.

S is taken as 0.5 considering the unit is small scale industry.

The stone crusher is located in Toggudem village, Paloncha (M) and the

population of the Toggudem Grampanchayat and Paloncha I'd unicipality is

less than1 Million. Lt Is taken as1 considering the population is < 1 million

in which the Industry existing

No. of days ofwhich violation took place are mentioned below:

NoEF office memorandum 18.05.2012 Period for No. of days

dated assessment ofviolation

Inception of the mine based 19.08.2015 From 2766 days

on the mine lease period 19.08.2015

submitted by AD, Nlnes& to

Geology department vide 15.03.2023

malls dated.06.03.2033&

09.01.2024

Closure orders issued by the 15.03.2023

Board on

Exempted Days

As per AD, Mlnes& Geology

department mail dated

09.D1.2024, Mlne was not in

. , operation since

21.07.2022 From

21.07.2022 to

” Total no. of davs of violation

15.03. 2023

-238 days

25 2B

Total nos. of days of violation {N} as 2528 days, Pollution Index of industrial secFor

{PI) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as1 and Factor of

Rupees (R} as Rs.150/-.

In view ofthe above, the environmental compensation Is finalized as

EC = B0 x 2528 x 150 x O.5x1 =Rs. z,S1,6B,000/-

.The Board, vide rererence7’
h

cited issued Show cause notice to the mine regarding

the assessment of Environmental Compensation of Rs.1,5y,68,O0O/- (Rupees

Ona Crore Fifty One Lakh Sixty Eight Thousand only} to be levied on the

industry and directed the Industry to submit any reply/objections In writing within

15 days from the date oF.the Order, failing which the assessment carried out by the

Board will be treated as final assessment. The mlne has not submitted reply to the

show cause notlce.

Vide reference 8” cited, the issue was reviewed in the Board‘s Task Force

Committee meeting held on 06.04.2024. The representative of the mine attended

the meeting. The Committee noted that the Board has carried out assessment ofthe

EC .exempting the period of non-operation of the Nine as per the details obtained



from the AD, Mlnesa Geology Department. Further, the mine has not submitted

reply/obj ections to the show cause notice issued by the Board and also the

representative of the mine has not raised any objections during the meeting;°on the

EC to be levied. Hence, the assessment carried out by the Board vide order dated

27.01.2024 be may be treated as final assessment. After detailed discussions, the

Committee recommended that the Environmental Compensation assessed by the

Board vide order dated 27.01.2024 may be treated as final assessment and the

Board may levy Environmental Compensation of Rs.1,51,68,000/- {Rupeec One

Crore Fifty One Lakh Sixty Eight Thousand only) on the mine.

The Asst. Director of f'4ines & Geology, Bhadradri Kothagudem has submitted an

Affidavit dt. 13.03.2024 to the Hon'ble NGT, vide reference 9” cited. It is observed

from the Affidavit that the Asst. Director of l'4ines& Geology, Bhadradri Kothagudem

has levied penalty of Rs. 35,26,57,757.40 /- (Rupees Thirty Five Crore Twenty Six

Lakh Fifty Seven Thousand SeVen Hundred and Fifty Seven and Paise Forty only) on

the Mine.

Subsequently, the Eline vide reference 11
h

cited has submitte.1 I:h’e letter,

Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,

Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,

wherein it was mentioned that the permit valid worming days from April 2012 to

March 2017 are 136 days.

In view of the above, it is requested to submit the following details within..7..days,

for taking further necessary action on the representation submitted by the mine on

levying of Environmental Compensation: *’

i. Details based on which the penalty amount of Rs. 35,26,57,757.40 /- Is

levied by the Asst. Director of Mines& Geology, Bhadradri Kothagudem, on

the Inline.

ii. Number ofdays the mine has carried out operation with valid permits, during

the period from 19.08.2015 to 15.03.2023.

iii. Number ofdays the mine has carried out operation without valid permits,

during the period from 19.08.2015 to 15.03.202.3.

The above information may be furnished at the earliest so as to finalize the

Environmental Compensation to be levied on the I line and submit the report to the

Hon'ble NGT.

Copy submitted to:

Sd/-

MEMBER SECREATRY

1.The Principal Secretary to Government (Mines & Geology), Telangana for kind

information.

2. The Director, Mines& Geology, by Home Sarovar,2
nd

Floor, Adarsh Nagar, Opp :

Secretariat, Hyderabad forinformation.

3. The Deputy Director of Mines and Geology, Warangal forinformation.

4. M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,

Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District for information.

5. The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.O//



Director

Lr.No. 2291/Q/2005, Dt: 25.05.2024

Sub: Mines and Quari'ies - TSPCB — Quarry lease for Stons& Mentalo 'e:’ n srttcnt

of 0.800 Hectares in Sy.No. 46 ofThogudem Village, Palvancha Mandal,

Bhadradri Kothagudem Disrtict held by Sri Islavath Raju — Hon'ble NGT orders

in O.A.No. 12 of2023 — Levy ofEnvironmental Compensation - Requested to

soujlit the information— Submitted - Reg.

Ref: 1) Procgs.No. 5’/95/Q3/1994, dt: 12.01.1996 of theDy.Director of Mines and

Geology, Warangal

2) This office DemandNotice No. 2291/Q/2005, Dated: 21.06.2022 addressed to

Sri Islavath Raju

3) Lr.no. GEN-OGM/TSPCB/U-VI/TF/2020-304, dt: 07.05.2024 from theSeiuor

Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

p) I invite kind attention to the subject and references cited. In the reference3r cited, the

or Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

r uested this office to submit thefollowing details of the Quarry lease for Stone& Metal over an

extent of 0.800 Hectares in Sy.No. 46 of Thogudem Village, Palvoncha Mandal, Bhadradri

Koi1iagii‹iem Disrtict heid by Sri islavatii Raju for taking further necessary action on the

representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 13,11,55,020/- is levied by the

pz L Asst,Director of Mines& Geology, Bhadradri Kothagudem on theMine.

Niucber of days the mii:e has carried out operation with valid permits, during the period

front 18.05.2012 to 15.05.2023.

, Number ofdays theminehascarriecJ out operation without valid permits, during the period

)fi from 18.05.2012 to 15.03.2023.

In this regard, it is sube›itted that the Dy.Director of Mines& Geology, Warangal vide

prefer ce1st cited, has granteda Quarry Lease for Stone& Metal over extent of 0.800 Hectares in

Y . o. 46 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem Disrtict held by Sri

slavath Raju fora period of(10) years and the same was executed by this office vide Procgs No.

*.369/Q/1992, dated 23.02.1996.

Further, the lease was renewed fora ftu't1ier period of 10 years v/.e.I thorn 23.02.2006

to 22.02.2016 by the Dy.Director of Mines& Geology, Warangal vide 5795/Q3/1994, dt:

12.09.200a and the renewal lease deed was executed by this office vide Procgs No. 913/Q/2005

dated 06.10.2006.

Further it is submitted thai as per this offiee records, the Director of Mines and Geology,

Hyderabad

empanelled

vide Procgs.No.90a/P/2014, dt: 22.09.2018 mas accorded permission to all the

agencies to take-up, ITS survey and preparation of 3-dimension cadastral map cluly

indicating the location of quarry pit within the executed /occupied area along with quantii'ication

of mineral excavated inthe areas where theagency have earlier' conducted DGPS svrvey,



In this regard, Mls. Chaitanya Geo- Surveys, empanelled agency has conducted DGPS

survey of thequarry lease on 29.08.2017 and 25.10.2017 and prepared the drawings and submitted

draft report along with DGPS mapandthis office has submitted proposals to the Dy. Director of

Mines and Geology, Warangal forapproval of DGPS map vide Lr.No._2291/Q/2005, Dated:

30.01.2020.

In this regard, M/s. Chaitanya Geo-Surveys, empanelled agency has conducted ETS.survey

of thequarry lease area on 21.09.2019& 22.09.2019 inpresence of representative of lease holder.

The representative has shown thequarry lease boundaries tothe agency asperexecuted lease deed

sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the

over burden (OB) andprepared the drawings and submitted draft report along with ETS map. The

details of volume ofthepitarrived as per ETS are as follows:

Table-I

SI.No. Quantification Excavated Permitted Excess Quantity Excavated

area Mineral quantity quantity in beyond the quantity outside

/ Volume M3 (As per permitted quantity the leased area

(in M3) record) within the leased

1. Excavated 199828.30

Stone& Metal

Pit within the

leased area

2. Excavated 59737.80

Stone& Metal

Pit in outside

the leased area

17892 181936.3

59737.80

In this connection, it is submitted that, as per the ETS survey map, worked outthepit

measurements falling in outside the leased area. The Building Storie& Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also

excavated and transported in outside the leased area is shown in the table-I.

In this regard, this office issued Show Cause Notice.vide notice No. 2291/Q/2005, dt:

16.05.2022 to Sri Islavath Raju requested to Show cause why should not take action for excess

excavation and transportation of 181936.3 cbm of Stone& Metal ;froin within the leased area and

unauthorized excavation and transportation of 69737.80 cbm of Stone& Metal from outside the

leased area violation under Rule 26(2)& 26(3)(ii)& 34 of TSMMC Rules, 1966. In this regard,

the lease holder failed to produce thereply to the Show Cause Notice.

Therefore, this office lssued Demand Notice vide reference2'd cited, to Sri Islavath Raju

directed to pay for an amount ofRs. 1,81,25,557.5/- towards normal seig.fee along with towards

Penalty (5/10) times for Rs. 1,130,29,462.5 toa total an amount ofRs.13,11,55,020 for excess excavation

and transportation of 181936.3 cbm of Stone& Metal from withinbe leased area and unauthorized

excavation and transportatlon of 59737.80 cbrn of Stone& Metal from outside the leased area

under Rule 26(2)& 26(3)(ii) and 34 of TSMMC Rules, 1966 (adopted) and submit original

challan,s to this office within (07) days fiom thedate of receipt of this notice, otherwise action will

be initiated to recover theamounts underprovisions contained in RR Act. The details are as given

below:

Table-II

Sl. Quantification area Total Rate of Normal Seig. Penalty Total penalty

to Quantity S.fee per Fee in Rs. (5/10) times ( in Rs)

(in cbm) cbm

1 Within the leased

area (Excess Qty —

Stoneñ Metal)

2 Outside the leased

area (Stone &

Metal)

TOTAL

181936.3 75/- 1,36,45,222.5 6,82,26,I 12.5 8,18,71,335

(05 times)

59737 80 73/- 44,80,335

241,674.1

4,48,03,350 4,92,83,685

(10 times)

1,81,25,557.5 1,130,29,462.5 13,11,55,020



2. Number ofdays themine hascarried out operation with valid permits, during the period

from 18.0_J.2012 to 15.03.2023.

In this connection, as per this office records and OMEPPS online department web

portal, the information is herewith annexed (Annexure-I).

3. Number ofdays themine hascarried out operation without valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

.In this connection, the information treated as Nil

This is submitted forfavour of kind information.

Encl: Annexure-I

Yours faithfully,

Asst. Director of Mines& Geology(I/c),

Bhadradri Kothagudem District.

Copy submitted to the Director of Mines& Geology, Hyderabad for favour of kind information.

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.

Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information



ANNEXURE-I

JSLAVATH RAJU DISPATCH PERMITS (Lease

on 23.02.2016 and filed Renewal on
period: 23-02-2006 to 22-02-2016). QL expired

18.11.2015 which isunder process

SI.No Month Permit No Date of Issue Validity

201ff-13

Apr-12 03/Minor/12-13 12.04.12 11.05.12
2 May-12

3 Jun-12 18/Minor/12-13 13.06.12 11.07.12
4 Jul-12

5 Aug-12

6 Sep-12

7 Oct-12 .

8 Nov-12 32/Minor/12-16 08.11.12 07.12.12

9 De>12

10 Jan-13

11 Feb-13 49/Minor/12-13 21.02.13 20.03.13

12 Mar-13

20 3-4 ,

1 Apr-13 -

2 May-13 11/Minor/13-14

3 Jun-13

4 Jul-13

5 Aug-13 34/Minor/13-14

6 Sep-13

7 Oct-13

8 Nov-13 -

9 Dec-13

10 Jan-14

11 Feb-14

12 Mar-14

201yl-15

1 Apr-14

2 May-14

3 Jun-14

4 Jul-14

5 Aug-14

6 Sep-14

7 Oct-14 16/Mirior/1'l-15

8 Nov-14

9 Dec-14

10 Jan-15

11 Feb-15

12 Mar-15

2015-16

1 Apr-15

2 May-15

3 Jun-15

4 Jul-15 - -

5 Aug-15 - -

6 Sep-15

8 Nov-15

g Dec-15 -

10 Jan-16 -

11 Feb-16

12 Mar-16

2016-17 ,

1 |Apr-16 | - - .

2 |May-16

3 |Jun-16

4 |JuI-16

5 lAuo-16 I

08.05.13 30.05.13

\ 9.08.13 10.09.13

31.10.”i4 31.11.14

Permit valid Quantity in

working days Cums

30

0

29

0

0

0

0

0

0

0

23

0

0

23

0

0

0

0

g

0

0

0

0

0

0

0

0

31

0

0

0

0

0

0

0

- 0

- 0

0

0

0

0

0

0

0

0

0

#200

0

900

0

0

0

900

0

600

0

0

1200

0

0

300

0

0

0

0

0

0

0

0

0

600

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0



6 Sep-16

7 Oct-16

8 Nov-16

9 Dec-16

10 Jan-17

11 Feb-17

12 Mar-17’

Total

0 0

0 0

- 0 0

- 0 0

0 0

0 0

0 0

136 5700

Asst. Director of Mines& Geology (1/c),

Bhadradri Kothagudem



From

Sri G.Diriesh Kumar, M.Sc.,

Asst. Director of Mines& Geology(Fc),

Bhadradri Kothagudem Dist.

Sub:

Ref:

GOVERNMENTOFTELANGANA i

DEPARTMENTOFMINES AND GEOLOGY

TheSenior Environme I Engl

Telangana State Pollutian Control '

Paryavarana Bhavan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 5306/Qf2009, Dt: 25.05.2024

Mines and Quarries - TSPCB— Quarry lease for Stone& Metal over an extent

of 1.000 i-hectare in Sy.No. 42 &43 ofThogudem Village, Palvoncha Mandal,

Bhadradri Kothagudem District held by Smt Ch.Nagamma — Hon'ble NGT orders

in O.A.No. 12 of2023 - LevyofEnvironmental Compensation - Requested to

sought the information- Submitted -Reg.

1) Procgs.No. 1583/Q4/DDWGL/2006, dt: 03-08-2006 of theDy.Director of

Mines and Geology, Warangal

2)This office DemandNotice No. 5306/Q/2009, dt: 24.06.2022 addressed to Smt

Ch.Nagamma

3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-305, dt: 07.05.2024 from theSenior

Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

I invite kind attention to the subject and references cited. In the reference3’d cited, the

Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

requested this office to submit thefollowing details of the Quarry lease for Stone& Metal over an

extent of 1.000 Hectare in Sy.No. 42 &43 of Thogudem Village, Palvoncha Mandal, Bhadradri

Kothagu‹iem District held by Smt Cli.Nagamma fortaking further necessary action on the

representation submitted by themine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 160538296.5 /- is levied by the

$y Asst,Director of Minesñ Geology, Bhadradri Kothagudem on theMine.

2. Number ofdays themine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

Numberofdays themine.has carried out operation without valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this regard, it is sub.mitted thai the Dy.Director of Mines& Geology, Warangal vide

reference I" cited, has granteda Quarry Lease forStone & Metal over extent of 1.000 Hectare

Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal,

Smt Ch.Nagamma fora period t›f(10) years and the same

No. 1305/Qf2005, dt: 22-08-2006.

in

Bhadradri Kothagudem District held by

was executed by this office vide Procgs

Further it is submitted that as per this office records, the Director of Mines and Geology,

Hyderabad vide Procgs.h'o.906/P/2014, dt: 22.09.2018 has accorded permission to all the

empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quatry pit within the executed /occupied area along with quantification

of mineral excavated in the areas where theagency have earlier conducted

In this regard, Mls. Cliaitanya Geo-

survey ofthe quarry lease on 21.08.2017 and

draA report

does aod

18.0J.2020.

DGPS survey.

Surveys, empanelled agency has conducted DGPS

31.10.2017 and prepared thedrawings and submitted

along with DGPSmapandthis office has submitted proposals

Geology, Warangal for approval of DGPS map vide Lr.No.

to the Dy. Director of

5306/Q/2009, Dated:



In this regard, Mls. Chaitanya Geo-Surveys, enipanelled agency has conducted ETS survey

of thequarry lease area on 13.09.2019& 14.09.2019 inpresence of representative of lease holder.’

The representative has shownthequarry lease boundaries tothe agency asperexecuted lease deed

sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the

over burden (OB) andprepared the drawings and submitted draft Report along with ETS map. The

details of volume ofthepit arrived as per ETS are as follows:

Table-I

SLNo. Quantification area Excavated Permitted Excess Quantity

Mineral quantity quantity in beyond the

/ Volume M3 (As per permitted quantity

(in M3) record) within the leased

area

1. Excavated Stone & 371769.77

Metal Pit within the

leased area

15018 356751.77

(05times)

Excavated

quantity

outside the

leased area

In this connection, it is submitted that, as per the E'rs rvey map, worked outthepit

measurements falling in within the leased area. The Building Stone & Road Metal has excavated

and transported more than thepermitted quantity from within the quarry leased area is shown in

thetable-I.

In this regard, this office issued Show Cause Notice vide notice No. 5306/Q/2009, Dated:

12.05.2022 to Smt Nagamma requested to Show cause why should not take action for excess

excavation and transportation of 356751.77 cbm of Stone& Metal from within the leased area

violation undey Rule 34 ofTMMCRules, 1966. Inthis regard, the lease holder has requested to

give another (15) days time to submit reply for show cause notice.

Further, Smt. Ch.Nagamma hassubmitted reply on 18.06.2022 duly stated that the Mining

Department have granteda quarry lease in favor of them andthey have supplied stone& metal to

the Government works. The authority have already recovered the seigniorage charges from the

work bills and credited the same totheDepartment ofMines& Geology.

As per the above, on verification of the reply, Smt Ch. Nagamma hasnotsubmitted

documentary evidences having paid seigniorage fee transit forms forexcavated mineral quantity

from their quarry lease. Hence thereply submitted by Smt. Ch. Nagamma is not satisfactory

Therefore, this office issued DemandNotice vide reference 2" cited, to Smt Ch.Nagamma

directed to pay for an amount ofRs.2,67,56,382.75 towards normal seig.fee along with towards

Penalty (5) times for Rs. 13,37,81,913.8/- toa total an amount ofRs. 16,05,38,296.5 for excess

excavation and transportation of 356751.77 cbm of Stone& Metal from within the leased area

under Rule 34 ofTMMC Rules, 1966 and submit original challans to this office within (07) days

from thedate of receipt of this notice, otherwise action will be initiated to recover the amounts

under provisions contained in RR Act. The details are as given below:

Table-11

SI. Quantification Total . Rate of Normal Seig. Penalty

No area Quantity (in S.fee per Fee in Rs. .(5).times
Total penalty

cbm) cbm

1 Within the leased 356751.77 75/- 26756382.75 133781913.8 160538296.5

area (Excess Qty — ’ “

Stone& Metal) ' '

TOTAL 356751.77 2,67;56,382.75/- 13,37,81,913.8/- 16,05,38,296.5



2. Rur=éae of days themute hasettrrled out opelbp0D Witb valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

Inthis connection, it is submitted that as per this office records and OMEPPS online

department web portal, *he desired information is herewith annexed (Annexure-I).

3. Numberofdays theminehascarried out operation without valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted for.favour of kind information.

Encl: Annexure-I

lollfs faithfully,

Asst. Director of Mines& Geology(1/c),

Bhadradri Kothagudem District.

Copy submitted to the District Collector Magistrate, Bhadradri Kothagudem for favour of kind information.

Copy submitted to the Director of lvtines& Geology, Hyderabad for favour of kind information.

Copy mbmitted totheDy. Director of Mines& Geology, Warangal forfavour of kind information



ANNEXURE-I

Ch. NAGAMMA DISPATCH PERMITS (1.00 Hectsj

QL expired on 23.02.2016 and filed Renewal

5 I.NO

1

2

3

1

2

3

4

6

7

9

10

11

2

4

7

8

10

11

12

1

2

3

5

8

g

10

11

12

(Lease period: 22-08-2006 to 21-08-2016).

on 13.05.2016 which isunder proces's

Month Permit No Date of Issue Validity

2010-11

Apr-10 - -

May-10 17/Minor/10-11. 13-0610 11-06-2010

Jun-10 -

4 Jul-10

Aug-10 -

Sep-10 45/Minor/10-11 20-09-10 0s-10-2010

Oet-10 59/Minor/10-11” 19-10-10 30-10-10

Nov-10 66/IVlinor/10-U’ 19-11-10 30-12-10

Dec-10
73/Minor/10-11 04-12-2010 21-12-10

75/Minor/10-11 29-12-10 01-12-2011

Jan-11 83/Minor/10-11 22-01-11 10-02-2011

Feb-11 90/Minor/10-11 15-02-11 03-05-2011

Mar-11 95/Minor/10-11 08-03-2011 31-03-11

2011-12

Apr-11 03/Minor/11-12 02.04.11 30.04.11

May-11 14/Minor/11-12 02.05.11 31.05.11

Jun-11 24/Minor/11-12 02.06.11 30.06. 1

Jul-11 - -

Aug-11 -

Sep-11 58/Minor/11-12 08.08.11 31.08.11

Oct-11 77/Minor/11-12 27.10.11 25.11.11

8 Nov-11 -

Dec-11 103/Minor/11-12 15.12.11 31.12.11

Jan-12 110/Minor/11-12 04.01.12 03.02.12

Feb-12 127/Minor/11-12 14.02.12 13.03.12

12 Mar-12

2012-‘3

1 Apr-12

May-12 13/Minor/12-13 10.05.12 09.06.12

3 Jun-12

Jul-12 24/Minor/12-13 19.07.12 08.08.12

5 Aug-12

6 Sep-12

Oct-12 - - -

Nov-12 30/Minor/12-13I 05.11.12 04.12.12

9 Dec-12

Jan-13 40/Minor/12-13 01.01.13 31.01.13

Feb-13 46/Minor/12-13 20.02.13 19.03.13

Mar-13 52/Minor/12-13, 22.03.13 31.03.13

2013-14

Apr-13 6/Minor/13-14 2J.04.13 15.05.13

May-13 18/Minor/13-14 27.05.13 15.06.13

Jun-13 25/Minorl13-14 18.06.13 30.06.13

4 Jul-13

Aug-13 30/Minor/13-14 05.08.13 31.08.13

Sep-13

7 Oct-13

8 Nov-13

9 Dec-13

10 Jan-14

11 Feb-14

12 Mar-14

201t -15

1 {Apr-14 -

2 |May-14

3 |Jun-14

4 |JuI-14

5 jAug-14 -

FI I Stan-1d

Permit valid Quantity In

working day6 Cums

0

26

0

0

0

16

12

18

4

20

17

g4

29

30

29

0

0

24

29

17

31

29

0

31

0

21

0

0

0

29

0

31

26

10

21

20

43

0

27

0

0

0

0

0

0

0

0

- 0

- 0

- 0

- 0,

01

0

600

0

0

0

gg

198

198

198

198

198

198

600

600

600

0

0

200

200

0

198

0

198

0

198

0

0

0

198

0

198

198

90

198

198

1°8

0

198

0

0

0

0

0

0

0

0

0

0

0

0›



7 |Oct-J4 09/Minor/14-15

8 | Nov-14 -

9 |Dec-14 - -

10 |Jan-15 18/Minor/14-15

11 | Feb-15 28/Minor/14-15

12 | Mar-15 35/Minor/14-15

2015-16

1 Apr-15 02/Minor/15-16

2 'May-15 14/Minor/15-16

3 Jun-15 18/Minor/15-16

4 Jul-15 24/Minor/15-16

5 ’ Aug-15 36/Minor/15-16

6 Sep-15

7 Oct-15

8 Nov-15

^ DEc-U

10 Jan-16

52/Minor/15-16

65/Minor/15-16

76/Minor/15-16

1 Feb-16 97/Minor/15-16

12 Mar-16 101/Minor/15-16

201Ii-17

1 Apr-16

2 May-16

3 Jun-16

4 Jul-16

5 Aug-16

6 Sep-16

7 Oct-16

8 Nov-16

9 Dec-16

10 Jan-17

11 Feb-17

12 Mar-17

22210600050001

22210600050002

22210600050003

Total

08.10.14 31.10.14

31.12.14 31.01.15

18.02.15 31.03.15

11.03.15 31.03.15

09.04.15 06.05.15

14.05.15 05.06.15

16.06.15 30.06.15

07.07.15 31.07.15

06.08.15 31.08.15

09.10.15 03.11.15

07.11.15 30.11.15

08.12.15 31.12.15

20.02.16 15.03.16

10.03.16 31.03.16

02.05.16 31.05.16

,31.05.16 |09.06.16

30.06.16 #29.07.16

!-

- |-

|-

|-

|-

24

0

0

31

21

30

23

15

25

26

0

25

24

24

0

16

22

196

0

o | ‘

198

198

396

198

198

198

198

198

0

132

133

126

0

399

84

0 0

30 333

10 333

30 266

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

961 10738

Asst. Director of Mines& Geology (I/c),

Bhadradri Kothagudem



From

Sri G.Dinesh Kumar,iM.S

Asst. Director of Min s.&

GOVE .T OFTELANGANA

Sub:

Ref:

S AND GEOLOGY

o

TheSenior Environmental Engineer

Telan.gana State Pollution Control Board,

Paryavarana Bhavan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 90/0/2007, Dt: 25.05.2024

Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an

extent of 1.000 Hectare in Sy.No. 22 of Thogudem Village, Palvancha Mandal,

Bhadradri Kothagudem District held by Sri Sode Sathish — Hon'ble NGT orders

in 0.A.No. 12 of2023 — Levy ofEnvironmental Compensation - Requested to

sought the inforrr‹ation- Submitted - Reg.

1) Procgs.No. 1365/Q4-SM/DDWGL/2007, Dt: 05.05.2007 of the Dy.Director

of Mines and Creology, Warangal

2) This office DemandNotice No. 90/Q/2007, dt: 10.08.2022 addressed to Sri

Sode Sathish.

3) Lr.no. GEN-KGM/TSPCBfU-VI/TF/2020-310, dt: 07.05.2024 from theSenior

Environments! Engineer, Telangana State Pollution Control Board, Hyderabad.

1 invite kind attention to the subject and references cited. In the reference 3" cited, the

Senior Environmental Engineer, Telangana State Pollution ConEol Board, Hyderabad has

requested this office to submit th•• following details of the Quarry lease for Stone& Metal over an

extent of 1.000 Hectare in Sy.No. 22 of Thogudem Village, Palvoncha Mandal, Bhadradri

Kothagudem District held by Sri sode Sathish for taking further necessary action on the

representation submitted by themine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 17,28,95,580/- is levied by the

Asst,Director of Mines ft Geology, Bhadradri Kothagudem on theMine.

Number ofdays themine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

Number ofdays themine hascarried out operation without valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this regard, it is submitted that the Dy.Director of Mines& Geology, Warangal vide

reference 1" cited, has granteda Quarry Lease forStone& Metal over an extent of 1.00 Hect in

S o. Sy.No. 22 of Thogudem Village, Palvoncha Mandal, Bhadradri Kothagudem Disrtict held

Sri Sode Sathish fora period of(10) years end the same was executed by this office vide Procgs

No. 90/Q/2007, Dt: 23.06.2007 fora period of(10) years from 23.06.2007 to 22.06.2011.

Further it is submitted th*t as per this office records, the Director of Mines and Geology,

Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the

empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quarry.pit within the executed /occupied area along with quantification

of mineral excavated in theareas where theagency have earlier conducted DGPS survey.

In this regard, Mls Lotu* Engineers, Hanamkonda, empanelled agency has conducted

DGPS survey of the quarry lease on 09.06.2022& 10.06.2022 and prepared the drawings and

submitted draft report along with DGPS mapandthis office has submitted proposals to the Dy.

Director of Mines and Geology, Y/arangal for approval of DGPS mapvide Lr.No. 90/Q/2007, dt:

15.06.2022.



In this regard, Mls Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS

survey of the quarry lease area on 30.06.2022 1n presence of representative of lease holder. The

representative has shown thequarry lease boundaries to iht dgency as per executed lease deed

sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the

over burden (OB) andprepared the drawings and submitted draft report along

details of volume ofthepitarrived as per ETS are as follows:

Table-1

with ETS map. The

SI.No. Quantification Excavated Permitted Excess Excavated Conversion

area Mineral quantity in Quantity quantity into MT

quantity/ M3 (As per beyond the outside the

Volume record) permitted. leased area

(in M3) quantity

1. Excavated Stone 1458.7

& Metal Pit

within the leased

area

2. Excavated Stone 161208

& Metal Pit in

outside the leased

12966

leased :irea

161208 241812

In this connection, it is submitted that, as per the ETS survey map, worked outthepit

measurements falling in outside the leased area. The Building Stone& Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also

excavated and transported in outside the leased area is shown inthetable-I.

In this regard, this office issued Show Cause Notice vide notice No. 90/Q/2007, dt:

02.07.2022 to Sri Sode Sathish requested to Show cause why should not take action for

unauthorized excavation and transportation of 241812 MT of stone & Metal from outside the

leased areaviolation underasperRule 26(2) ofTMMCRules' 1965. In this regard, the lease holder

failed to produce thereply to the ShowCause Notice.

Therefore, this office issued Demand Notice vide reference2nd cited, to Sri Sode Sathish

directed to pay for an amount of Rs. 1,57,17,780 towards normal Berg.fee along with towards

Penalty (5/10) times forRs. 15,71,77,800 toa total an amount ofRs.17,28,95,580 forunauthorized

excavation and transportation of 241812 MT ofStone& Metal from outside the leased area under

Rule 26(2) of TMMCRules, 1966 and submit original challans to tiiis office within (07) days from

thedate of receipt of this notice, otherwise action will be initiated to recover the amounts under

provisions contained in RR Act. The details are as given below:

Table-II

Sl. Quantification area Total Rate of Normal Seig. Penalty

No Quantity (in S.fee Fee in Rs. (5/10) times

MT) per

MT

1 Within the leased

area (Excess Qty —

Stone& Metal)

2 Outside the leased 241812 65/-

area (Stone &

Metal)

TOTAL 241812

15717780

1,57,17,780

Total penalty

( in Rs)

157177800 172895580 ..

15,71,77,800 17,28,95,580



2. Number ofdays themine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this connection, as per this office records and OMEPPS department online web

portal, the desired information is herewith annexed (Annexure-I).

3. Numberofdays themine hascarried out operation without valid permits, duringtheperiod

from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted forfavour of kind information.

Encl: Annexure-I

Yours faithfully,

Asst. Director of Mines& Geology(1/c),

Bhadradri Kothagudem District.

Copy submitted to the District Collector& Magistrate, Bhadradri Kothagudem for favour of kind information.

Copy submitted to the Director of Mines& Geology, Hyderabad for favour of kind information.

Copy submitted to the Dy. Director of Mines& Geology, Warangal for favour of kind information



ANMEXURE4

SODE SATISH DISPATCH PERMITS (Lease period: 23-06-2007 to 22-06-2017 ). QL expired

on 29.03.17 and filed Renewal on 13.05.2016 which isunder process

SI.No Month Permit No Date of Issue Validity

2007-08

1 Apr-07

2 May-07

3 Jun-07 39/Minor/07-08 06-07-2007 31-07-07

4 Jul-07

5 Aug-07 S0/Minor/07-08 14-08-07 31-08-07

6 Sep-07

7 Oct-07

8 Nov-07 78,/Minor/07-0g 14-11-07 30-11-07

9 Dec-07

10 Jan-08

11 Feb-08

12 Mar-08

2008-09

1 Apr-08 132/Minor/08-0>° 04.03.2009 31-03-09

2 May-08

3 Jun-08 47/Minor/08-09’ 13-06-08 12-G7-2006

4 Jul-08
61/Minor/08-09 15-07-08 14-08-08

64/Minor/08-09 21-07-08

5 Aug-08

6 Sep-08 28/Minor/08-09 09-05-2008 31-05-08

7 Oct-08

8 Nov-08

9 Dec-08 105/Minor/08-09 17-12-08 15-01-08

10 Jan-09

11 Feb-09

12 Mar-09

2009-10

1 Apr-09 - - -

2 May-09 - -

3 Jun-09

4 Jul-09 31/Minor/09-10 0i.07.2009 31-07-09

5 Aug-09 47/Minor/09-10 22-08-09 20-09-09

6 Sep-09

7 Oct-09

8 Nov-09

9 Dec-09

10 Jan-10 86/Minor/09-10 - 0'T.01.2010 31-01-2010

11 Feb-10 - - |-

12 Mar-10 - - |-

2010-11

1 Api’-10 - - |- |

2 May-10 - - . |-

3 Jun-10 - - |-

4 Jul-10 - - |- |

5 Aug-10 - - I- I

6 Sep-10 - - |-

7 Oct-10 - - |- |

8 Nov-10 - - |- |

9 Dec-10 - - |-

10 Jan-11 - - |-

11 Feb-11 - - |-

12 Mar-11 - - )-

2011-12

1 Apr-11 - -

2 May-11
15/Q/11-12

20/Q/11-12

|-

06-05-2011 31-05-2011

12-05-2011 11-06-2011

Permit valid Quantity in

working days Cums

0

0

26

0

18

0

0

17

0

0

0

0

28

0

30

31

0

23

0

0

30

0

0

0

0

31

29

28

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

29

31

0

0

90

0

150

0

0

100

0

0

0

0

528

0

300

300

600

0

300

0

0

600

0

0

0

0

600

300

198

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

600

1800



3 Jun-11

4 Jul-11 47/Q/11-12

5 Aug-11

6 Sep-11

7 Oct-11

8 Nov-11

9 Dec-11

10 Jan-12 115/Q/11-12

11 Feb-12

12 Mar-12 138/Q/11-12

2012-13

1 Apr-12

2 May-12 08/Q/12-13

3 Jun-12

4 Jul-12

5 Aug-12 -

6 Sep-12 -

7 Oct-12

8 Nov-12

9 Dec-12

10 Jan-13

1 Feb-13

12 filar-13

2013-14

1 Apr-13

16-07-2011 15-08-2011

1 -01-2012 10-02-2012

15-03-2012 31-03-2012

05.05.12 31.05.12

2 May-13 18/Minor/13-14 21.05.13 05.06.13

3 Jun-13

4 Jul-13 28/Minor/13-14 15.07.13 31.07.13

5 Aug-13

6 Sep-13

7 Oet-13

8 Nov-13

9 Dec-13

10 Jan-14

11 Feb-14

12 Mar-14

2014-15

1 Apr-14

2 May-14

3 Jun-14

4 Jul-14

5 Aug-14

6 Sep-14

7 Oct-14 13/Minor/14-15 09.10.2014 31.10.2014

8 Nov-14

9 Dec-14

10 Jan-15

11 Feb-15

12 Mar-15

2015-^.E

1 Apr-15

2 May-15

3 Jun-15

4 Jul-15

5 Aug-15 - - -

6 Sep-15 - - -

7 Oct-15

8 Nov-15

9 Dec-15

10 Jan-16

U Feb-J6

12 Mar-16

2016-17

1 |Apr-16

0

0

0

0

0

31

0

17

27

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

23

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

16

0

17

0

0

0

0

0

0

0

0

0

2400

0

0

0

0

0

600

0

1200

0

500

0

0

0

0

0

0

0

0

0

0

600

0

600

0

0

0

0

0

0

0

0

0

0

0

0

0

0

600

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0



" 3 Jun•1O
4 J ul-16 - -

5 Aug-16 -

6 Sep-16

7 Oct-16

6 Nov-16

9 Dec-16

10 Jan-17

11 Feb-17

12 Mar-17

2017-18

1 Apr-16

2 May-16

3 Jun-16

4 JuI-16

5 Aug-16

6 Sep-16

7 Oct-16

8 Nov-16

9 Dec-16

10 Jan-17

11 Feb-17

12 Mar-17

ÏOM)

0

0

- 0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

513

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

12966

Asst. Director of Mines& Geology (lic),

Bhadradri Kothagudem



Asst. Director of Mines& Geology(I/c),

Bhadradri Kothagudem Dist.

Sir,

Sub:

Ref:

•• /'

Telangana

Paryavarana Bhavan, A-III,

Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 5577/Q/2009, Dt: 25.05.2024

Mines and Quarries - TSPCB — Quarry lease for Stone& Metal over an extent

of 4.000 Hectares in Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal,

Bhadradri Kothagudem District held by Smt Ch.Nagamma — Hon'ble NGT orders

in O.A.No. 12 of2023 — Levy ofEnvironmental Compensation - Requested to

sought the information- Submitted - Reg.

1) Procgs.No. 2909/Q4/2011, dt. 07-06-2011 ofthe Dy.Director of Mines and

Geology, Warangal

2) This office Demand Notice No. 236/Q/2014, dt: 10.08.2022 addressed to Smt

Ch.Nagamma

3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-306, dt: 07.05.2024 from theSenior

Environmental Engineer, Telangana State Pollutlon Control Board, Hyderabad.

I invite kind attention to the subject and references cited. In the reference 3" cited, the

Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

requested this office to submit thefollowing details of the Quarry lease for Stone& Metal over an

extent of 4.000 Hectares in Sy.No. 42 &43 of Thogudem Village, Palvoncha Mandal, Bhadradri

Kothagudem District held by Smt Ch.Nagamma fortaking further necessary action on the

representation submitted by themine on levying of environmental Compensation.

1. Details based on which thepenalty amount of Rs. 35,92,99,950.8 /- is levied by the

Asst,Director of Mines & Geology, Bhadradri Kothagudem on theMine.

2. Number ofdays themine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

- ° 3. Numberofdays themine hascarried out operation without valid permits, during the period

horn 18.05.2012 to 15.03.2023.

In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide

preference I"cited, has granted ay Quarry Lease forStone& Metal overextent of 4.000 Hectares in

Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem District held by

Smt Ch.Nagamma fora perio‹i of(15) years and the same was executed by this office vide Procgs

No. 5577/Q/2009, dt: 13.06.2011 fora period of(15) years from 13.06.201l to 12.06.2026

Further it is submitted that as per this office records, the Director of Mines and Geology,

Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the

empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quarry pit within the executed /occupied area along with quantification

of mineral excavated inthe areas where theagency have earlier conducted DGPS survey.

In this regard, Mls. Chaitanya Geo- Surveys, empanelled agency has conducted DGPS

survey of the quarry lease on 21.08.2017 and 31.10.2017 and prepared thedrawings and submitted

draft report along with DGPS mapandthis office has submitted proposals to the Dy. Director of

Mines and Geology, Warangal for approval of DGPS map vide Lr.No. 5577/Q/2009, Dated:

07.01.2020.



In this regard, M Mls. Chaitanya Geo-Surveys, empanelled agency has conducted ETS

survey of the quarry lease area on 13.09.2019& 14.09.2019 in presence of representative of lease -•

holder. The representative has shown thequarry lease boundaries to the agency as per executed

lease deed sketch. The empanelled agency has taken the pit measurements duly covering the

thickness of the over burden (OB) andprepared the drawings and submitted draft report along with

ETS map. The details of volume ofthepit arrived as per ETS are as follows:

Table-I

SI.No. Quantification Excavated Permitted Excess Quantity Excavated

area Mineral quantity quantity in beyond the quantity outside

/ Volume M3 (As per permitted quantity the leased area

(in M3) record) within the leased

area

1. Excavated 492282

Stone& Metal

Pit within the

leased area

2. Excavated 194315.91

Stone& Metal

Pit in outside

the leased area

50300.5 442198.5

194315.91

In this connection, it is submitted that, as per the ETS survey map, worked outthepit

measurements falling in outside the leased area. The Building Stone& Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also

excavated and transported in outside the leased area is shown in the table-I.

In this regard, this office issued Show Cause Notice vide notice No. 5577/Q/2009, Dated:

12.05.2022 to Smt Nagamma requested to Show cause why should not take action for excess

excavation and transportation of 442198.5 cbm of Stone& Metal from within the leased area and

unauthorized excavation and transportation of 194315.91 cbm of Stone& Metal from outside the

leased area violation under Rule 26(2)& 26(3)(ii)& 34 of TSMMCRules, 1966 (adopted). In this

regard, the lease holder has requested to give another (15) days time tosubmitreply forshowcause

notice.

Further, Smt. Ch.Nagamma hassubmitted reply on 18.06.2022 duly stated that the Mining

Department have granteda quarry lease in favor of them and they have supplied stone& metal to

the Government works. The authority have already recovered the seigniorage charges from the

work bills and credited the same totheDepartment ofMines& Geology.

As per the above, on verification of the reply, Smt Ch. Nagamma hasnotsubmitted

documentary evidences having paid seigniorage fee transit forms forexcavated mineral quantity

from their quarry lease. Hence thereply submitted by Smt. Ch. Nagamma is not satisfactory

Therefore, this office issued DemandNotice vide reference2"
d
cited, to Smt Ch.Nagamma

directed to pay for an amount ofRs.4,77,38,580.75 towards normal seig.fee along with towards

Penalty (5/10) times for Rs. 31,15,61,370 toa total an amount ofRs.35,92,99,950.8 for excess

excavation and transportation of 442198.5 cbm of Stone& Metal from within the leased area and

unauthorized excavation and transportation of 194315.91 cbm of Stone& Metal from outside the

leased area under Rule 26(2)& 26(3)(ii) and 34 of TSMMC Rules, 1966 and submit original

challans to this office within (07) days from thedate of receipt of this notice, otherwise action will

be initiated to recover the amounts under provisions contained in RR Act. The details are as given

below:



Table-II

SI. Quantification area Total Rate of Normal Seig. Penalty Total penalty

No Quantity (in S.fee Fee in Rs. (5/10) times ( in Rs)

1 Within the leased

area (Excess Qty -

Stone& Metal)

2 Outside the leased

area (Stone &

Metal)

TOTAL

Gbrri) per

cbm

442198.5 75/-. 33164887.5 165824437.5 198989325

(05times)

194315.91 75/- 14573693.25 145736932.5 160310625.8

(10 times)

636,514.41 4,77,38,580.75 31,15,61,370 35,92,99,950.8

2. Number ofdays themine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this office records and OMEPPS online

department web portal, the desired information is herewith annexed (Annexure-I).

3. Numberofdays theminehascarried out operation without valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted forfavour of kind information.

Enc1: Annexure-I

Yours faithfiilly,

Asst. Director of Mines& Geology(1/c),

Bhadradri Kothagudem District.

Copy submitted to the Director of Mines & Geology, Hyderabad forfavour of kind information.

Copy submitted to the District Collector& Magistrate, Bhadradri Kothagudem forfavour of kind information.

Copy submitted to the Dy. Director of Mines & Geology, Warangal forfavour of kind information



-.H. NAGAMMA (9.OO \-4ects) DISPATGH PERMITS (Lease period: 13-06-2011 to 12-06-2026).

QL determined vide Procds. No. 2909/QL-2/KMM/2011, DI:16.11.2022 by the DOM&G,

Warangal

SI.No

3

7

9

10

11

Month Permit No Date of Issue Validity

2011-12

Apr-11

May-11

Jun-11 31/Q/11-12

4 Jul-11

Aug-11 61/Q/11-12

Sep-11 64/Q/11-12

Oct-11. 76/Q/11-12

8 Nov-11

Dec-11 99/Q/11-12

Jan-12 109/Q/11-12

Feb-12 126/Q/11-12

12 Mar-12

2012-13

1 Apr-12

May-12 12/Minor/12-13

3 Jun-12

4 Jul-12 23/Minor/12-13

5 Aug-12

6 Sep-12

7 Oct-12

8 Nov-12 31/Minor/12-13

9 Dec-12

10 Jan-13 39/Minor/12-13

11 Feb-13 47/Minor/12-13

12 Mar-13 51/Minor/12-13

2013-14

1 Apr-13 07/Minor/13-14

2 May-13 17/Minor/13-14

3 Jun-13 26/Minor/13-14

4 Jul-13

5 Aug-13 31/Minor/13-14

6 Sep-13

7 Oct-13

8 Nov-13

9 Dec-13

10 Jan-14

11 Feb-14

12 Mar-14

2014-15

1 Apr-14

2 May-14

3 Jun-14

4 Jul-14’ -

5 Aug-14

6 Sep-14

7 Oct-14 08/Minor/14-15

8 Nov-14

9 Dec-14 17/Minor/14-15

10 Jan-15

11 Feb-15 27/Minor/14-15

12 Mar-15 34/Minor/14-15

2015-16

1 IADL-15 03/Minor/15-16

2 |May-15 13/Minor/15-16

3 I Jun-15 19/Minor/15-16

4 |JuI-15 25/Minor/15-16

|Aug-15 35/Minor/15-16

6 |Sep-15 -

7 |Oct-15 52/Minor/15-16

8 |Nov-15 66/Minor/15-16

13.06.11 12.07.11

08.08.11 31.08.11

02.09.11 30.09.11

27.10.11 25.11.11

12.12.11 10.01.12

04.01.12 03.02.12

14.02.12 13.03.12

10.5.12

9.7.12

5.11.12

9.6.12

8.8.12

4.12.12

01.01.13 31.1.13

20.2.13 19.3.13

22.3.13 31.3.13

25.04.13 15.05.13

27.05.13 15.06.13

18.06.13 15.07.13

05.08.13 31.08.13

31.12.14 31.01.15

18.02.15 28.02.15

10.03.15 31.03.15

09.04.15 08.05.15

14.05.15 05.06.15

16.06.15 30.06.15

07.07.15 31.07.15

06.08.15 31.08.15

09.10.15 09.10.15

30.11.15 07.12.15

Permit valid Quantity In

working days Cums

0

0

30

0

24

29

30

0

30

31

28

0

0

31

0

31

0

30

31

28

10

2#

20

28

0

27

0

0

0

0

0

0

0

0

0

0

0

0

0

24

0

31

0

]1

22

30

23

15

25

26

0

1

8

0

0

1200

0

600

600

600

0

600

600

600

0

0

600

0

600

0

600

798

600

300

600

600

402

0

198

0

0

0

0

0

0

0

0

0

0

0

0

600

0

600

0

600

798

600

600

600

600

600

0

396

396,



9

12

1

3

5

6

8

9

10

11

12

1

2

6

7

8

0

1

Dec-15 75/Minor/15-16 08.12.15 31.12.15

10 Jan-16

11 Feb-16

Mar-16 101/Minor/15-16 10.03.16

2016-17

Apr-16 02/Minorl16-17 12.04.16 30.04:16

2 May-16

89/Minor/15-16 03.02.16 29.02.16

98/Minor/15-16 20.02.16 15.03.16

22211100120001 02.05.16 !31.05.16

22211100120002 31.05.16 29.06 16

Jun-16 22211100120003 30.06.16 29.07.16

4 Jul-16

Aug-16 22211100120004

Sep-16 22211100120005

7 Oet-16

Nov-16 22211100120006

Dee-16 2221110G120007

Jan-17 22211100120008

Feb-17 22211100120009

Mar-17 22211100120010

2017-18

05.08.16 03.09.16

07.09.16 29.09.16

19.11.16 05.12:16

09.12.1 01.01.17

06.01.17 04.02.17

’21.02.17 ’05.03.17

16.03.17 31.03.17

Apr-17
PR22211100120011 11.04.2017 05.05.2017

May-17
PR22211100120012 12.05.2017 05.06.2017

/J " PR22211100120013 20.07.2017 05.08.2017

4 Jul-17

Aug-17

Sep-17
PR22211100120014 27.09.2017 20.10.2017

Oct-17
PR222111001200\5 20.10.2017 05.11.2017

NOV-1
PR22211100120016 09.11.2017 05.12.2017

Dec-17 P5BAD00008 ’20.12.2017 '08.01.2017

10 Jan-18

Feb-18 -

12 Mar-18

2018-19

1 'Apr-18

2 May-18 -

3 Jun-18 - -

4 'Jul-18
/P6BAD00010 120.07.2018 05.08.18

P6BAD00011 20.07.2018 05.08.18

5 Aug-18

6 Sep-18

7 Oct-18 P6BAD00021

8 lov-18 P6BAD00024

9 Dec-18 P6BAD00030

10 Jan-19

11 Feb-19 -

12 Mar-19

2019-20

1 Apr-19 P6BAD00001

P6BAD00006

2 May-19

3 Jun-19 P6BAD00014

4 Jul-19

5 Aug-19 P6BAD00017

6 Sep-19

7 Oct-19

8 Nov-19

9 Dec-19 P6BAD00025

10 Jan-20

11 Feb-20

12 Mar-20

08.08.2018 05.09.18

20.09.2016 05.10.18

26.10.2018 05.11.16

01.04.2019 11.04.2019

22.04.2018 05.05.2019

20.06.2019 05.07.2019

05.08.2019 23.08.2019

06.12.2019 31.12.2019

24

0

28

24

19

30I

30

30 '

0

30

23

0

17 ’

24

30

13

16

25

25

16

0

0

24

16

26

19

0

0

0

0

0

• 0

17

17

0 '

0

28

16

11

0

0

0

12

14

0

16

0

19

0

0

0

26

528

0

600

798

924

997.5

600

1050

1050

0

1050

1050

0

840

1050

1050

1050

1050

1575

1400

1400

0

0

1050

1050

1050

1050

0

0

0

0

0

1050

1050

0

0

2100

1050

1050

0

0

0

1050

1050

0

1050

0

1050

0

0

0

1050

0

g

0



z | May-CO - - -

3 |Jtï0-20 - -

Jul 0 - - -

5 |Aug-20 - - -

6 | Sep-20 - -

7 |Oct-20 - - -

8 | Nov-20 - -

9 | Dec-20 - - -

10 |Jan-21 - - -

11 | Feb-21 -

12 | Mar-21 - - -

2021-22

1 |Apr-21 - - -

2 | May-21 - -

3 |Jun-21 - - -

4 | Jul-21 -

5 |Aug-21 -

6 |Sep-21

7 |Oct-21 - -

8 | Nov-21

9 |Dec-21 -

10 |Jan-22 -

11 | Feb-22 - -

12 |Mar-22 -

2022-23

1 |Apr-22

2 | May-22

U un-22

4 | Jul-22

5 |Aug-22 - -

6 |Sep-22 - -

7 |Oct-22 - -

8 | Nov-22 -

9 | Dec-22 -

10 |Jan-23 -

11 | Feb-23 -

12 | Mar-23

2023-24

1 Apr-23 -

2 May-23

3 Jun-23 - -

4 Jul-23 -

5 Aug-23

6 Sep-23

7 Oct-23

8 ’ Nov-23

9 Dec-23

10 Jan-24

11 Feb-24 - -

12 Mar’-24 - -

Total

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

- 0

0

0

- 0

- 0

- 0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0 0

0 0

0 0

- 0 0

0 0

0 0

0 0

0 0

0 0

0 0

- 0 0

0 0

1340 50300.5

Asst. Director of Mines& Geology (l/c),

Bhadradri Kothagudem



Sub:

Ref:

GOVERNMENT OFTELANGANA

DEPARTMENTOFMINES AND GEOLOGY

& Geology(1/c),

Dist.

The Senior Environmental Engineer

Telangana State Pollution Control Board,

Paryavarana Bhavan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 1575/Q/2012, Dt: 25.05.2024

Mines and Quarries — TSPCB— Quarry lease for Stone& Metal ovet an

extent of 2.023 Hectare in Sy.No. 20 of'fhogudem Village, Palvancha Mandal,

Bhadradri Kothagudem Disrtict held by Sri Vage Venkateswara Rao — Hon'b1e

NGT orders in O.A.No. 12 of2023 - Levy ofEnvironmental Compensation -

Requested tosought theinformation- Submitted - Reg.

1) Procgs.No. 1575/Q4/2012/Camp at KTDMDt:23.06.2015 oY the

Dy.Director of Mines and Geology, Warangal

2)This office DemandNotice No. 1575/Q/2012, dt: 10.08.2022 addressed to

Sri Vage Venkateswara Rao.

3) Lr.no. GEN-â.GM/TSPCB/U-VUTF/2020-311, dt: 07.05.2024 from the

Senior Environmental Engineer, Telangana State Pollution Control Board,

Hyderabad.

I invite kind attention to the subject and references cited. In the reference 3" cited, the

Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

requested this office to submit thefollowing details of the Quarry lease for Stone& Metal over an

extent of 2.023 Hects in Sy.No. 20 of Thogudem (V), Palvoncha (M), Bhadradri Kothagudem

District held by Sri Vage Venkateswar Rao for faring further necessary action on the

representation submitted by the mine on levying of environmental Compensation.

1. Details based on which thepenalty amou:at of Rs. 35,26,57,757.40/- is levied by the

Asst,Director of Minesñ Geology, Bhadradri Kothagudem on theMine.

2. Number ofdays the mine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

3. Numberofdays themine hascarried out operation without valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

preference

Inthis regard, it is subinitted that the Dy.Director of Mines& Geology, Warangal vide

1" cited, has granteda Quarry Lease forStone& Metal over an extent of 2.023 Hects in

Sy.No. 20 of Thogudem (V), PNvancha (M), Bhadradri Kothagudem District held by Sri Vage

enkateswar Rao fora period of (10) years and the same was executed by this office vide Procgs

No. 1575/Q/2012 Dt: 19.08.2015 fora period (10) years from 19.08.2015 to 18.08.2025.

Further it is submitted that as per this office records, the Director of Mines and Geology,

Hyderabad vide Procgs.No.906/P/2014, dt: 22.G9.2018 has accorded pemiission to all the

empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quany pit within the executed /occupied area along with quantification

of mineral excavated inthe areas where theagency have earlier conducted DGPS survey.

In this regard, Mls Lotus Engineers, Hanamkonda, empanelled agency has conducted

DGPS survey of the quarry lease on 09.06.2022& 10.06.2022 and prepared the drawings and

submitted draft report along with DGPS mapandthis office has submitted proposals to the Dy.

Director of Mines and Geology, Warangal forapproval of DGPS map vide 1575/Q/2012, dt:

15.06.2022.



In this regard, Mls Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS

survey of the quarry lease area on 30.06.2022 in presence of representative of lease holder. The

representative has shown thequarry lease boundaries to the agency as per executed lease deed

slretch. The empanelled agency has taken thepit measurements duly covering the thickness of the

over burden (OB) andprepared the drawings and submitted draft report along with ETS map. The

details of volume ofthepit arrived as per ETS are as follows:

Table-I

S1. Quantification area Excavated Mineral Permitted Excess Quantity Excavated Conversion

No. quantity/ Volume quantity in beyond the quantity into MT

(in M3) M3 (As per permitted outside the

record) quantity within leased area

the leased area

1. Excavated Stone& Pit.1 - 21254.4 92,467.5 125,349.44

Metal Pit within Pit.2 - 1737.54

the leased area Pit.3 - 194825

Total - 217816.94

2. EXcavated Stone& 260446

Metal Pit in

outside the leased

area

188,024.16

- - 260446 390,669

In this connection, it is submitted that, as per the ETS survey map, worked outthepit

measurements falling in outside the leased area. The Building Stone& Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also

excavated and transported in outside the leased area is shown inthetable-I.

In this regard, this offiee issued ShowCause Notice vide notice No. 1575/Q/2012, Dated:

02.07.2022 to Sri Vage Venkateswara Rao requested to Show cause why should not take action

for excess excavation and transportation of 1,88,024.16 MT of Stone & Metal from within the

leased area and unauthorized excavation and transportation of 3,90,669 MT of Stone& Metal

from out side the leased area under Rule 26(2)& 34 of TMMC Rules, 1966. In this regard, the

lease holder failed to produce thereply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference2 d cited, to Sri Vage

Venkateswara Rao directed to pay for an amount ofRs.3,76,15,055.40 towards normal seig.fee

along with towards Penalty (5/10) times for Rs. 31,50,42,702 toa total an amount of Rs.

35,26,57,757.40 for excess excavation and transportation of 188,024.16 MT of Stone& Metal

from within the leased area and unauthorized excavation and transportation of 390,669 MT of

Stone& Metal from outside the leased area under Rule 26(2)& 34 of TMMC Rules, 1966 and

submit original challans to this office within (07) days kom the date of receipt of this notice,

otherwise action will be initiated to recover the amounts under provisions contained in RR Act.

The details are as given below:

Tab!e-II

Sl. Quantification area Total Rate of Normal Seig. Penalty . Total penalty

No Quantity S.t’ee per Fee in Rs. (5/10) times ( in Rs)

(in MT) MJ

Within the leased

area (Excess Qty —

Stone& Metal)

2 Outside the leased

area (Stone &

Metal)

TOTAL

188,024.16 65/-

390,669 65/-

578,693.16

1,22,21,570.4 6,11,07,852 7,33,29,422.4

(05 times)

2,53,93,485 25,39,34,850 27,93,28,335

(10 times)

3,76,15,055.40 31,50,42,702 35,26,57,757.40



2. Mumber ofdays themine hascarried out operation with valid permits, during the peńod

from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this office records and OMEPPS online

department web portal, the desired information is herewith annexed (Annexure-I).

3. Numberofdays theminehascarried òut õperation without valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted forfavour of kind information.

Encl: Annexure-I

Yours faithfully,

Asst. Director of Mines& Geology(l/e),

Bhadradri Kothagudem District.

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem forfavour of kind information.

Copy submitted to the Director of Miùes& Geology, Hyderabad for favour of kind infomiation.

Copy submitted to the Dy. Director of Mines& Geology, Warangal for favour of kind information



” 4GE VENKATESWARA RAO DISPATCH PERMITS (Lease period: 19.08.2015 to 18.08.2025).

QL determined vide Procds. No. 1575/oL-2/KMM/2012, Dt:20.05.2023 by the DDM&G,

Warangal

SI.No

2

5

8

9

10

11

12

1

2

3

4

6

8

9

11

12

2

3

4

5

10 Jan-17

2015-16

Permit No

5 Aug-16

Sep-16 22211500450004

7 Oct-16

Nov-16 22211500450005

Dec-16 22211500450006

22211500450007

22211500450008

Feb-17 22211500450009

Mar-17 22211500450010

2017-18

Date of Issue Validity

1 Apr-15 -

May-15 - -

3 Jun-15 -

4 Jul-15

Aug-15 41/Minor/15-16 21.08.15

Sep-U

Oct-15

Nov-15 64/Minor/15-16 05.1.15

Dec-15 78/Minor/15-16 09.12.15

Jan-16 87/Minor/15-16 29.01.16

Feb-16 95/Minor/15-16 17.02.16

Mar-16 104/Minor/15-16 21.03.16

2016-17

Apr-16 06/Minor/16-17 13.04.16

May-16 22211500450001 03.05.16

Jun-16 22211500450002 02.06.16

Jul-16 22211500450003 02.07.16

09.09.16

19.11.16

09.12.16

12.01.17

12.01.17

13.02.17

14.03.17

31.08.15

30.11.15

31.12.15

15.02.16

29.02.16

30.03.16

30.04.16

01.06.16

29.06.16

31.07.16

08.10.16

05.12.16

04.01.17

15.01.17

04.02.17

11.02.17

30.03.17

Apr-17
PR22211500450011 11.04.2017 05.05.2017

May-17
PR22211500450012 12.05.2017 05.06.2017

Jun-17
PR22211500450013 21.06.2017 05.07.2017

Jul-17
PR22211500450014 11.07.2017 05.08.2017

‘
U
’
17

PR22211500450015 11.08.2017 05.09.2017

Sep-17
PR22211500450016 27.09.2017 25.10.2017

7 Oct-17

PR22211500450017 06 11.2017 05.12.2017
Nov-17

9 Dec-17

PR22211500450018 21.11.2017 05.12.2017

P5BAD00002 05.12.2017 03.01.2018

P5BAD00003 05.12.2017 03.01.2018

P5BAD00006 16.12.2017 05.01.2018

P5BAD00012 29.12.2017 17.01.2018

P5BAD00018 18.01.2018 16.02.2018

10 Jan-18 P5BAD00019 18.01.2018 16.02.2018

P5BAD00020 20.01.2018 18.02.2018

11 Feb-16 P5BAD00025 03.02.2018 04.03.2018

12 Mar-18

2018-19

1 |Apr-18

2 |May-18

3 |Jun-18

4 |Jul-18 P6BAD00012

5 |Aug-18 P6BAD0002O

6 |Sep-18 P6BAD0002O

, 7 |Oct-18 P6BAD00029

8 |Nov-18 P6BAD00032

20.07.2018 05.08.18

10.08.2018 05.09.18

11.09.2018 06.10.18

05.10.2018 04.11.18

06.11.2018 03.12.18

Permit valid Quantity in

0 0

0 0

0 0

0 0

11 600

0 0

0 0

26 1200

23 1200

18 1200

13 1200

10 1197

17 1050

30 1050

28 998

30 945

0 0

30 1050

0 0

17 1050

27 1850

4 200

24 1600

30 2100

17 2100

25 2100

25 2100

15 2100

26 2100

26 2450

29 2331

0 0

30 2500

15 700

30 1250

30 1250

21 2050

20 2500

30 700

30 1170

30 1940

30 1974

0 0

0 0

0 0

0 0

17 2100

27 2100

26 2100

31 2100

29 2100



9 Dec-18
P6BAD00036

P6BAD00037

10 Jan-19 P6BAD00039

11 Feb-19
P6BAD00045

P6BAD00046

12 Mar-19 P6BAD00047

2019-20

1
Apr-19

P7BAD00004

P7BAD00005

2 May-19 P7BAD00010

3 Jun-19 P7BAD00011

4 Jul-19 P7BAD00015

5 Aug-19 P7BAD00018

6 Sep-19

7 Cct-19 P7BAD00022

8 Nov-19

9 Dec-19 P7BAD00024

10 Jan-20

11 Feb-20

12 Mar-20

202(J-21

1 Apr-20

2 May-20

3 Jun-20

4 Jul-20

5 Aug-20

6 Sep-20

7 Oct-20

8 Nov-20

9 Dec-20

10 Jan-21

11 Feb-21

12 Mar-21

202J -22

1 Apr-21

2 May-21

3 Jun-21

4 Jul-21

5 Aug-21

6 Sep-21

7 Oct-21

8 Nov-21

9 Dec-21

10 Jan-22

11 Feb-22

12 Mar-22

2022-23

1 Apr-22 P10BAD0004

2 May-22

3 J n-22

P10BAD0005

P10BAD0006

P10BAD0007

P10BAD0009

4 Jul-22 P10BAD0013

5 Aug-22

6 Sep-22

7 Oct-22

8 Nov-22

9 Dec-22

10 Jan-23

11 Feb-23 - - .

12 Mar-23 - - .

202' -24

1 | Apr-23

2 | May-23 -

3 | Jun-23 -

4 | Jul-23

13.12.2016 20.12.18

13.12.2018 05.01.19

05.01.2019 03.02.19

16.02.2019 05.03.19

16.02.2019 05.03.19

13.03.2019 30.03.19

08.04.2019 05.05.2019

08.04.2019 05.05.2019

07.05.2019 05.06.2019

11.06.2019 10.07.2019

11.07.2019 09.08.2019

14.08.2019 12.09.2019

17.10.2019 09.11.2019

06.12.2019 31.12.2019

19.05.2022 31.05.2022

21.05.2022 31.05.2022

28.05.2022 31.05.2022

06.06.2022 15.06.2022

09.06.2022 15.06.2022

01.07.2022 20.07.2022

8 210

24 1890

30 2100

18 2100 “’

18 2100

18 4100

28 4200

28 300

30 4809

30 4620

30 2100

30 1218

0 0

24 1207.5

0

26 1208

0 0

0 0

0 0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

o

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

o

0

0

13 1200

11 800

4 600

10 1400

7 600

21 1400

0 0

g g

0 0

0 O

O O
g g

0 0

0 0

- 0

- 0

- 0

0

0

0

0

0



10

12 Mar-24

Total 98467

Asst.Director of Mines& Geology (1/c),

Bhadradri Kothagudem

0



GOVERNMENT OF

DEPARTMENT OFMINES AND

From

Sri G.Dinesh Kumar, M.Sc.,

Asst. Director of Mines& Geology(1/c),

Bhadradri Kothagudem Dist.

Sub:

Ref:

The Senior En ronmental

Telangana State Pollution Control Board,

Paryavarana Bhavan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 1005/0/2004, Dt: 25.05.2024

Mines and Quarries — TSPCB — Quarry lease for Stone& Metal over an

extent of 1.000 Hectare in Sy.No. 20/A ofThogudem Village, Palvancha Mandal,

Bhadradri Kothagudem Disrtict held by Sri Boda Chitti babu — Hon'ble NGT

orders in O.A.No. 12 of2023 — Levy ofEnvironmental Compensation -

Requested to sought theinformation— Submitted - Reg.

1) Procgs.No. 1299/Q4-SM/DDWGL/2007 dated 03-05-2007 of theDy.Director

of Mines and CTeology, Warangal

2)This office Demand Notice No. 1005/Q/2004, dt: 10.08.2022 addressed to Sri

Boda Chitti babu

3)Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-308, dt: 07.05.2024 from theSenior

Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

I invite kind attention to the subject and references cited. In the reference3’d cited, the

Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

requested this office to submit thefollowing details of the Quarry lease for Stone& Metal over an

extent of 1.000 Hectare Sy.No. 20/A of Thogudem Village, Palvancha Mandal, Bhadradri

Kothagudem Disrtict held by Sri Boda Chitti babu fortaking further necessary action on the

representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 43,71,10,752/- is levied by the

Asst,Director of Mines& Geology, Bhadradri Kothagudem on theMine.

Number ofdays themine has carried out operation with valid permits, during the period

fiom 18.05.2012 to 15.03.2023.

3. Numberofdays themine hascarried out operation without valid permits, during theperiod

from 18.05.2012 to 15.03,2023.

In this regard, it is submitted that the Dy.Director of Mines& Geology, Warangal vide

reference l" cited, has granteda Quarry Lease forStone& Metal over an extent of 1.00 Hect in

Sy.No. 20/A ofThogudem Village, Palvancha Mandal, Bhadradri Kothagudem Disrtict held by

i Boda Chitti babu fora period of (10) years and the same was executed by this office vide

s rocgs No. 1005/Q/2004, dt: 16.05.2007.

Further it is submitted that as per ihis office records, the Director of Mines and Geology,

Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the

empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quarry pit within the executed /oceupied area along with quantification

of mineral excavated inthe areas where theagency have earlier conducted DGPS survey.

In this regard, Mls Lotus Engineers, Hanamkonda, empanelled agency has conducted

DGPS survey of the quarry lease on 09.06.2022& 10.06.2022 and prepared the drawings and

submitted draft report along witli DGPS mapandthis office has submitted proposals to the Dy.

Director of Mines and Geology, Warangal forapproval of DGPS mapvide Lr.No. 1005/Q/2004,

dt: 15.06.2022.



In this regard, Mls Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS

surrey of the quarry lease area on 30.06.2022 inpresence of representative of lease holder. The

representative has shown thequarry lease boundaries to the agency as per executed lease deed

sketch. The empanelled agency has taken thepitmeasurements duly covering the thickness of the

over burden (OB) andprepared the drawings and submitted draft report along with ETS map. The

details Of volume ofthepitarrived as per ETS are as follows:

Table-I

SI.No. Quantification Excavated Permitted Excess Excavated Conversion

area Mineral quantity quantity in Quantity quantity into MT

/ Volume M3 (As per beyond the outside the (1 Cbm =

(in M3) record) permitted leased area 1.5 MT)

1. Excavated Pit.1 - 35334

Stone& Metal Pit.2 - 8254.2

Pit within the Total - 43588.2

leased area

2. Excavated 3,96,650

Stone& Metal

Pit in outside

the leased area

within the

leased area

23582 20006.2 30,009.3

- - 3,96,650 594,975

In this connection, it is submitted that, as per the ETS survey map, worked outthepit

measurements falling in outside the leased area. The Building Stone& Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also

excavated and transported in outside the leased area is shown in thetable-I.

In this regard, this office issued Show Cause Notice vide notice No. 1005/Q/2004, dt:

02.07.2022 to Sri Boda Chittibabu requested to Showcause why should not take action for excess

excavation and transportation of 30,009.3 MT of Stone& Metal from within the leased area and

unauthorized excavation and transportation of 594,975 MT of Stone & Metal from outside the

leased area under Rule 26(2)& 34 of TMMC Rules, 1966. In this regard, the lease holder failed

to produce thereply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference2^d cited, to Sri Boda Chitti

Babu directed to pay an amount ofRs.4,06,23,979.5 towards normal seig.fee along with towards

Penalty (5/10) times for Rs. 39,64,86,772.5 toa total an amount ofRs.43,71,10,752 for excess

excavation and transportation of 30,009.3 MT of Stone& Metal from within the leased area and

unauthorized excavation and transportation of 594,975 MT of Stone& Metal from outside the

leased area under Rule 26(2)& 34 of TMMC Rules, 1966 and submit original challaris to this

ofce within {01) days Tom thedate of receipt of this notice, otherwise action will be initiated to

recover the amounts under provisions contained in RR Act. The details are as given below:

Table-II

Sl. Quantification area Total Rate of Normal Seig. Penalty Total penalty

No Quantity (in S.fee per Fee in Rs. (5/10) times ( inRs)

MT) MT

Within the leased

area (Excess Qty —

Stone& Metal)

2 Outside the leased

area (Stone &

Metal)

TOTAL

30,009.3 65/- 19,50,604.5 97,53,022.5 (05 1,17,03,627

times)

594,975 65/- 3,86,73,375 38,67,33,750 42,54,07,125

(10 times)

624,984.3 4,06,23,979.5 39,64,86,772.5 43,71,10,752



2. Number ofdays themine hascarried nut operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this office records and OMEPPS online

department web portal, the desired information is herewith annexed (Annexure-I).

3. Numberofdays themine hascarried out operation without valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted forfavour of kind information.

Encl: Annexure-I

Yours faithfully,

Asst. Director of Mines& Geology(Uc),

Bhadradri Kothagudem District.

Copy submitted to the District Collector& Magistrate, Bhadradri Kothagudem for favour of kind information.

Copy submitted to the Director of Mines& Geology, Hyderabad for favour of kind information.

Copy submitted to the Dy. Director of Mines& Geology, Warangal for favour of kind information



ANNEXURE-I

BODA CHITTIBABU DISPATCH PERMITS (Lease period: 16-05-2007 to 15-05-2017). QL

expired on 23.02.2016 and filed Renewal on 16.03.17 which isunder process

2007-08

SI.No Month Permit No Date ofIssue Validity

1 Apr-07

2 May-07

3 Jun-07 27/Minor/07-08 13-06-07 30-06-07

4 Jul-07

5 Aug-07 47/Minor/07-08 08-08-2007 31-08-07

6 Sep-07 - - -

7 Oct-07 - - -

8 Nov-07 77/Minor/O7-08 14-11-07 30-11-07

9 Dec-07 82/Minor/07-08 05-12-2007 31-12-07

10 Jan-08

11 Feb-08

12 Mar-08 119/Minor/07-08 04-03-2008 31-03-08

2008-09

1 Apr-08

2 May-08 -

3 Jun-08 39/Minor/08-09 03-06.2008 30-06-08

4 Jul-08

5 Aug-08 71/Minor/08-09 08-09-2008 30-09-08

6 Sep-08 13/Minor/08-09 09.04-2008 30-04-08

7 Oct-08

8 Nov-08

9 Dec-08 103/Minor/08-09 12-12-2008 3.1-12-08

10 Jan-09

11 Feb-09

12 !\har-09

2009-10

1 Apr-09

2 May-09 10/Minor/09-10

3 Jun-09

4 Jul-09

14-05-09 31-05-09

36/Minor/09-10 29-07-09 28-08-09

36/Minor/09-10 29-07-09 28-08-09

5 Aug-09

6 Sep-09

7 Oct-09 63/Minor/09-10 16-10-09 10-11-2009

8 Nov-09

9 Dec-09

10’ Jan-10

11 Feb-10

12 Mar-10 112/Minor/09-10 18-03-10 31-03-10

2010-11

1 Apr-10

2 May-10

3 Jun-10 24/Minor/10-11

4 Jul-10

16-06-10 05-07-2010

5 Aug-10 • -

6 Sep-10 - - -

7 Oct-10 - - -

8 Nov-10 - -

9 Dec-10 - -

10 Jan-11

11 Feb-11

12 Mar-11 100/Minor/10-11 28-03-11 31-03-11

2011-12

1 Apr-11

2 May-11

3 Jun-11 25/Q/11-12

4 Jul-11 46/Q/11-12

02.06.11 30.06.11

16.07.11 15.08.11

Permit valid Quantity in

working days Cums

0

0

15

0

24

G

0

17

27

0

0

28

0

0

300

0

300

0

0

300

300

0

0

400

0 0

0 0

28 400

0 0

23 400

22 400

0 0

0 0

20 200

0 0

0 0

0 0

0

18

0

31

31

0

0

25

0

0

0

0

14

0

250

0

120

380

0

0

250

0

0

0

0

400

0 0

0 0

20 500

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

4 500

0 0

0 0

29 500

31 500



6

7

8

10

11

12

1

1

2

3

4

6

2

6

7

1

5

9

10

11

1

2

3

6

9
,

Sep-11 70/Q/11-12

Oct-11 79/Q/11-12

No\/-11 93/Q/11-12

9 Dec-11

Jan-12 107/Q/11-12

Feb-12 124/Q/11-12

Mar-12 137/Q/11-12

2012-13

Apr-12 06/Minor/12-13

2 May-12 11/Minor/12-13

3 Jun-12 20/Minor/12-13

4 Jul-12

5 Aug-12

6 Sep-12

7 Oct-1ż

Nov-12

9 Dec-12

10 Jan-13

11 Feb-13

12 Mar-13

2013-14

09.09.11

28.10.11

19.11.11 18.12.11

02.01.11 31.01.12

10.02.12 09.03.12

12.03.12 31.03.12

26.04.12

08.05.12

18.06.12

8.10.11

25.11.11

25.05.12

07.06.12

17.07.12

Apr-13 14/Minorl13-14 15.05.13 31.05.13

May-13 23/Minor/13-14 14.06.13 30.06.13

Jun-13 29/Minor/13-14 15.07.13 31.07.13

Jul-13 32/Minor/13-14 19.08.13 15.01.14

5 Aug-13

Sep-13 - -

7 Oct-13

8 Nov-13

9 Dec-13

10 Jan-14 •

11 Feb-14

12 Mar-14

2014-15

1 Apr-14

May-14 - - -

Jun-14 - - -

4 Jul-14

Aug-14

Sep-14 - -

Oct-14 12/Minor/14-15 29.10.14 08.11.14

8 Nov-14

9 Dec-14

10 Jan-15

11 Feb-15 31/Minor/14-15

12 Mar-15 33/Minor/14-15

26.02.15 03.03.15

04.03.15 30.03.15

2015-16

Apr-15 - -

2 May-15 -

3 Jun-15 -

4 Jul-15

Aug-15 40/Minor/15-16 20.08.15

6 Sep-15

7 Oct-15

8 Nov-15

30.08.15

59/Minor/15-16 03.11.15 31.11.05

77/Minor/15-16 09.11.15 31.12.15

Dec-15 - -

Jan-16 84/Minor/15-16 19.01.16 10.02.16

Feb-16 99/Minor/15-16 20.02.16 10.03.16

12 Mar-16

2016-17

Apr-16 2221070070001 10.05.16

May-16 2221070070002 16.06.16

Jun-16 2221070070003 05.07.16

4 Jul-16

5 Aug-16 -

Sep-16 - -

7 Oct-16

8 Nov-16

Dec 16 2221070070004 17.12.16

08.06.16

30.06.16

31.12.16

30 500

29 1000

311 996 "

0 0

30 1200

28 1200

20 1200

30 200

31 1200

30 1200

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

fL

0

0

0

0

0

0

0

600 *Ï“

600 ' ”

600

60it ’*

0

0

0

0

0

0

0

0 0

0 0

0 0

0 0

0 0

12’ 600

0 0

0 0

0 0

6 600

27 600

0 0

0 0

0 0

0 0

11 1995

0 0

0 0

29 994

23 1498

0 0

23 1995

19 994

0 0

0

0

0

0

-

1050

650

650

0

0

0

0

0

800 }



2fI17-18

1 Ap1| r- |7 -

2 lMay-17 I -

3 )Jun-17 -

4 Jul-17 -

5 )Aug-17 -

6 Sep-17 -

7 )Oct-17 -

8 )Nov-17 -

9 Dec-17 -

10 )Jan-18 I -

11 )Feb-18 -

12 )Mar-18 -

It”

Total

1

0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

- - 0 0

839 30222

Asst.Director of Mines& Geology (I/c),

Bhadradri Kothagudem



Sub:

Ref:

@Engineer

Telangana State Pollution on ol$py,

Paryavarana Bhayan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 1105/Q/2011, Dt: 25.05.2024

Mines and Quarries — TSPCB — Quarry lease for Stoneñ Metal over an

extent of 1.000 Hectare in Sy.No. 12 of Thogudem Village, Palvancha Mandal,

Bhadradri Kothagudem Disrtict held by Sri Settipalli Narasimha Rao — Hon'b1e

NGT orders in O.A.No. 12 of2023 — Levy ofEnvironmental Compensation -

Requested tosought the information— Submitted - Reg.

1) Procgs.No. 1300/Q4/SM/DDWGL/2006, dt03.05.2007 of the Dy.Director

of Mines and €’eo1ogy, Warangal

2)This office Demand Notice No. 1105/Q/2011, dt: 10.08.2022 addressed to Sri

Settipalli Narasimha Rao

3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-309, dt: 07.05.2024 from theSenior

Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

I invite kind attention to the subject and references cited. In the reference3'd cited, the

Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

requested this office to submit thefollowing details of the Quarry lease for Stone & Metal over an

extent of 1.000 Hectare in Sy.No. 12 of Thogudem Village, Palvancha Mandal, Bhadradri

Kothagudem Disrtict held by Sri Settipalli Narasimha Rao fortaking further necessary action on

the representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 40,94,43,547.5/- is levied by the

Asst,DireGtor Of Minesf Geology, Bhadradri Kothagudem on theMine.

2. Number ofdays the min•. has carried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

3. Number ofdays themine hascarried out operation without valid permits, during the period

yy* from 18.05.2012 to 15.03.2023.

In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide

reference I" cited, has granteda Quarry Lease forStone& Metal over an extent of 1.00 Hect in

Sy.No. 12 of Thogudem illage, Palvancha Mandal, Bhadradri Kothagudem Disrtict held

Sri Settipalli Narasimha Rao fora period of(10) years and

vide Procgs No. 1105/Q/2011, dt:12-09-2011.

the same was executed by this office

Further it is submitted that as per this office records, the Director of Mines and Geology,

Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the

empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quarry pit within the executed /oceupied area along with quantification

of mineral excavated inthe areas where theagency have earlier conducted DGPS survey.

_ In this regard, Mls Lotu, Engineers, Hanamkonda, empanelled agency has conducted

DGPS survey of the quarry lease on 09.06.2022& 10.06.2022 and prepared the drawings and

submitted draft report along with DGPS mapandthis office has submitted proposals to the Dy.

Director of Mines and Geology, ’\¥arangal for approval of DGPS mapvide Lr.No. 1103/Q/2011,

Dated: 02.01.2020.



In this regard, Mls Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS

survey of thequarry lease area on 30.06.2022 inpresence of representative of lease holder..The

representatiVé his shown thequarry lease boundaries to the agency as per executed lease deed

sketch. The empanelled agency hastaken the pit measurements duly covering the thickness of the

over burden (OB) andprepared the drawings and submitted draft report along with ETS map. The

details of volume ofthepit arrived as per ETS are as follows:

Table-I

SI.No. Quantification Excavated Permitted Excess Excavated Conversion

area Mineral quantity quantity in Quantity quantity into MT's

/ Volume M3 (As per beyond the outside the (I Cbm =

(in M3) record) permitted leased area 1.5 MT)

quantity

within the

leased area

i. Excavated 286950

Stone & Metal

Pit within the

leased area

2. Excavated 247137

Stone& Metal

Pit in outside

the leased area

40131 2,46,819 3,70,228.5

370705.5

In this connection, it is submitted that, as per the ETS survey map, worked outthepit

measurements falling in outside the leased area. Tàe Building Stone& Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also

excavated and oansported in outside the leased area is shown in be table-I.

In this regard, this office issued Show Cause Notice vide notice No. 1105/Q/2011, dt:

02.07.2022 to Sri Settipalli Narasimha Rao witha request to Show cause why should not take

action for excess excavation and transportation of 3,70,228.s MT of Stone& Metal fromwithin the

leased area and unauthorized excavation and transportation of 370705.5 MT of Stone& Metal

from outside the leased area under Rule 26(2)& 34 of TSMMC Rules, 1966. In this regard, the

lease holder failed to produce thereply to the ShowCause Notice.

Therefore, this office issued Demand Notice vide reference 2°’ cited, to Sri Settipalli

Narasimha Rao directed to pay for an amount ofRs.4,81,60,710 towards normal seig.fee along

with towardsPenalty (5/10) times forRs. 36,12,82,837.5 toa total an amount ofRs.40,94,43,547.5

forexcess excavation and transportation of 3,70,228.5 MT of Stone& Metal from within theleased

area and unauthorized excavation and transportation of 370705.5 MT under Rule 26(2)& 34 of

TMMC Rules, 1966 and submit original challans to this office within (07) days from thedate of

receipt of this notice, otherwise action will be initiated to recover the amounts under provisions

contained in RR Act. The details are as given below:

Table-Il

Sl. Quantification area Total Rate of Normal Seig. Penalty Total penalty

No Quantity (in S.fee per Fee in Rs. (5/10) times ( in Rs)
MT) MT

2

Within the leased 3,70,228.5 65/- 2,40,64,852.5 12,03,24,262.5 14,43,89,115

area (Excess Qty - (05 times)

Stone& Metal)

Outside the leased 370705.5 65/- 2,40,95,857.5 24,09,58,575 26,50,54,432.5

area (Stone & (10 times)

Metal)

TOTAL 7,40,934.00 4,81,60,710.00 36,12,82,837.5 40,94,43,547.5



2. Number ofdays the mine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per tliis office records and OMEPPS

department online web portal, the desired information is herewith annexed (Annexure-1).

3. Numberofdays theminehascarried out operation without valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted forfavour of kind information.

Encl: Annexure-I

Yours faithfully,

Asst. Director of Mines& Geology(1/c),

Bhadradri Kothagudem District.

Copy submitted to the District Collector& Magistrate, Bhadradri Kothagudem for favour of kind information.

Copy submitted to the Director of Mines& Geology, Hyderabad for favour of kind information.

Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information



SETTIPALLI NARSIMHA RAO DISPATCH PERMITS (Lease period: 16-05-2007 to 15-05-2017).

QL expired on 21.01.2017 and filed Renewal on 13.05.2016 which isunder process

SI.No

1

4

8

9

1

2

Month Permit No Date of issue Validity

20 1-12

1 Apr-11

2 May-11

3 Jun-11

4 Jul-11

5 Aug-11

Sep-11

7 Oct-11

8 Nov-11
95/Minor/2011-12

85/Minor/2011-12

9 Dec-11

10 Jan-12

11 Feb-12

12 Mar-12

2012-13

Apr-12 4/Minor/2012-13.

May-12 9/Minor/2012-13

Jun-12 17/Minor/2012-13

Jul-12 26/Minor/2012-13

Aug-12

6 Sep-12

7 Oct-12

NOv-12 33/Minor/2012-13

Dee-12 37/Minor/2012-13

10 Jan-13

11 Feb-13

12 Mar-13

2013-14

Apr-13

May-13 - -

3 Jun-13 19/Minor/13-14

4 Jul-13

5 Auq-13

6 Sep-13

7 Oct-13

8 Nov-13

9 Dec-13

10 Jan-14

11 Feb-14

12 Mar-14

2014-15

'. 1 Apr-14

2 May-14

3 Jun-14

4 Jul-14 '

5 Aug-14

6 Sep-14

7 Oet-14 11/Minor/14-15

8 Nov-14

9 Dec-14

10 Jan-15

11 Feb-15

12 Mar-15 30/Minor/14-15

2015-16

1 Apr-15 | -

2 May-15 | -

3 Jun-15 | -

4 Jul-15 | .

24.11.11 23.12.11

02.11.11 30.11.11

12.4.12 30.4.12

5.5.12 04.06.12

12.6.12 11.7.12

23.7.12 22.8.12

8.11.12

20.12.12

7.12.12

19.1.13

28.05.13 30.06.13

09.10.14 31.10.14

Permit valid Quantity in

worklnp days Cums

0

0

0

0

0

0

0

30

29

0

0

0

0

19

31

30

30

0

0

0

30

31

0

0

0

0

0

33

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

23

0

0

0

0

21

0

0

0

0

0

0

0

0

0

600

1104

0

0

0

0

552

600

500

600

0

0

0

600

600

0

0

0

0

0

300

0

0

0

0

0

0

0

0

0

0

0

0

0

0

600

0

0

0

0

600

0

0

0



12

Aug-15 42/Minor/15-16

6 Sep-J5

7 Oct-15 -

8 Nov-15

9 Dec-15 73/Minor/15-16

10 Jan-16 85/Minor/15-16

11 Feb-16 93/Minor/15-16

Mar-16 105/Minor/15-16

2016-17

1 Apr-16

2 May-16

3 Jun-16

4 Jul-16

5 Auo-16

6 Sep-16

7 Oct-16

8 Nov-16

9 Dec-16

10 Jan-17

11 Feb-17

12 Mar-17

2017-18

04.12.15 30.12.15

21.01.16 31.01.16

10.02.16 29.02.16

22.03.16 30.03.16

1 Apr-17 PR22211100080010 20.04.2017 05.05.2017

2 May-17 PR22211100080011 16.05.2017 05.06.2017

3 Jun-17 PR22211100080012 12.06.2017 05.07.2017

4 JuI-17 PR22211100080013 18.07.2017 05.08.2017

5 Aug-17

6 Sep-17

7 Oct-17

8 Nov-17 PR22211100080014 09.11.2017 25.11.2017

9 Dec-17 P5BAD00011 22.12.2017 10.01.2018

10 Jan-18 P5BAG00024 30.01.2018 18.02.2018

11 Feb-18

12 Mar-18

2018-19

1 Apr-18 - -

2 May-18 - -

3 Jun-18 - -

4 Jul-18 P6BAD00014

5 Aug-18 - -

6 Sep-18 - -

7 Oct-18 - -

8 Nov-18 P6BAD00034

9 Dec-18

10 Jan-19 P6BAD00040

11 Feb-19

12 Mar-19

Total

20.07.2018 05.08.18

13.11.2018 05.12.18

11.01.2019 05.02.19

0

0

0

27

11

20

9

0

0

0

0

0

0

0

0

0

0

0

0

16

22

24

19

0

0

0

17

19

20

0

0

0

0

0

]7

0

0

0
23

0

26

0

0

584

29

0

1050

756

1050

1050

0

0

0

0

0

0

0

0

0

0

0

1050

1550

1500

1500

0

0

0

1050

1050

1700

0

0

0

0

0
1050

0

0

1050

0

4000

0

0

26356

Asst. Director of Mines& Geology (lie),

Bhadradri Kothagudem



Sub:

Ref:

Lr.No. 236/0/2014, Dt: 25 .05.2024

Mines and Quarries — TSPCB — Quarry lease for Stone& MetalA Gravel over an

extent of 5.058 Hectares in Sy.No. 12 & 14 of Thogudem Village, Palvoncha

Mandal, Bhadradri Kothagudem Disrtict held by Sri Banoth Ramaiah — Hon'ble

NGT orders in O.A.No. 12 of2023 — Levy ofEnvironmental Compensation -

Requested tosought theinformation— Submitted - Reg.

1) Procgs.No. 236/QL/2014, dt: 01.05.2015 of the Dy.Director of Mines and

Geology, Warangal

2)This office Demand Notice No. 236/Q/2014, dt: 10.08.2022 addressed to Sri

Banoth Ramaiah

3)Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-307, dt: 07.05.2024 from theSenior

Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

I invite kind attention to the subject and references cited. In the reference3rd cited, the

nior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

requested this office to submit thefollowing details of the Quarry lease for Stone & Metal over an

extent of 5.058 Hectares in Sy.mo. 12& 14 of Thogudem Village, Palvoncha Mandal, Bhadradri

Jiotliagñdeiu District held by Sri Banoth Ramaiah fortaking fur“her necessary action on the

representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 82,76,71,650/- is levied by the

Asst,Director of Mines& Geology, Bhadradri Kothagudem on theMine.

2. Number ofdays themine hascarried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

3. Numberofdays themine hascarried out operation without valid permits, during theperiod

from 18.05.2012 to 15,03.2023.

reference

In this .regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide

1st cited, has granteda Quarry Lease forStone & Metal over extent of 5.058 Hectares in

Sy.No. 12 & 14 of Thogudem Village, Palvoncha Mandal, Bhadradri Kothagudem District held

b Sri Banoth Ramaiah fora period of (10) years and the same was executed by this office vide

Jg NrocgsNo.236/Q/2014, dt: 07.05.2015 fora period of 10 years from 07.05.2015 to 06.05.2025.

Further it is submitted that as per this office records, the Director of Mines and Geology,

Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the

empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quarry pit within the executed /occupied area along with quantification

of mineral excavated inthe areas where theagency have earlier conducted DGPS survey.

In this regard, Mls Lotits Engineers, Hanamkonda, empanelled agency has conducted

DGPS survey of the quarry lease on 09.06.2022& 10.06.2022 and prepared the drawings and

submitted draft report along with DGPS mapandthis office has submitted proposals to the Dy.

Director of Mines andGeology, 'Warangal forapproval ofDGPSmapvide Lr.No. 236/Q/2014, dt:

15.06.2022.



In this regard, Mls Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS_

survey of the quarry lease area on 30.06.2022 in presence of representative of lease holder. The

representative has shown thequarry lease boundaries to the agency as per executed lease deed

sketch. The empanelled agency hastaken thepit meanirements duly covering the thickness of the

over burden (OB) andprepared the drawings and submitted draft report along with ETS map. The

details of volume ofthepitarrived as per ETS are as follows:

Table-I

SI.No. Quantification Excavated Permitted Excess Excavated Conversion

area Mineral quantity quantity in Quantity quantity into MT

/ Volume M3 (As per beyond the outside the (I. Cbm =

(in M3) record) permitted leased area 1.5 MT)

quantiJ

1. Excavated 294972

Stone & Metal

Pit within the

leased area

2. Excavated 637534

Stone & Metal

Pit in outside

the leased area

48,961

leased area

246,011 369,016.5

637534 956,301

In this connection, it is submitted that, as per the ETS survey map, worked outthepit

measurements falling in outside the leased area. The Building Stone& Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also

excavated and transported in outside the leased area is shown in thetable-I.

In this regard, this office issued Show Caiase Notice vide notice No. 235/Q/2014, dt:

02.07.2022 to Sri Banoth Ramaiah requested to Show cause why should not take action for excess

excavation and transportation of 369,016.5 MT of Stone & Metal fiom within the leased area and

unauthorized excavation and transportation of 956,301 MT of Stone& Metal from outside the

leased area under Rule 26(2)& 34 ofTMMCRules, 1966. In this regard, the lease holder failed to

produce thereply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference2‘d cited, to Sri Banoth

Ramaiah directed to pay for an amount ofRs.8,61,45,637.50 towards normal seig.fee dong with

towards Penalty (5/10) times forRs. 74,15,26,012.50 toa total an amount ofRs.82,76,71,650 for

exces›- excavation and transportation of 369,016.5 MT of Stone& Metal from within the leased

area and unauthorized excavation and transportation of 956,301 MT of Stone& Metal from

outside the leased area under Rule 26(2)& 26(3)(ii) of TMMC Rules, 1966 and submit original

challans to this office within (07) days fromthedate of receipt of this notice, otherwise action will

be initiated to recover the amounts underprovisions contained in RR Act. The details are as given

below:

Table-II

SI. Quantification area Total Rate Normal Seig. Penalty Total penalty

No Quantity (in of Fee in Rs. (5/10) times ( inRs)

MT) S.fee “

i

2

Within the leased 369,016.5 65/- 2,39,86,072.5 11,99,30,362.5 14,39,16,435

area (Excess Qty — (05 times)

Stone& Metal)

Outside the leased 956,301 65/- 6,21,59,565 62,15,95,650 68,37,55,215

area (Stone& (i0 tim»)

Metal)

TOTAL 1,325,317.50 8,61,45,637.50 74,15,26,012.50 82,76,71,650



2. Number ofdays themine hascarried out operation with valid permits, during the period

Tom 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this offiee records and OMEPPS online

department web portal, the desired information is herewith annexed (Annexure-I).

3. Number ofdays thebe has carried out. operation without valid permits, during theperiod

from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted forfavour of kind information.

Enc1: Annexure-I

Yours faithfully,

Asst. Director of Mines& Geology(l/c),

Bhadradri Kothagudem District.

Copy submitted to the District Collector& Magistrate, Bhadradri Kothagudem forfavour of kind information.

Copy submitted to the Director of Mines& Geology, Hyderabad forfavour of kind information.

Copy submitted to the Dy. Director of Mines& Geology, Warangal forfavour of kind information



tO

BANOTH RA‹•AIAI-I a SPATCH PERMITS (Lease period: OT.05.2015

06.05.2025). QL determined vide Procds. NO.g36/QL-Z/KMM/2014, DU 09.01.2024

2015-16

SI.No Month Permlt No

1 |Apr-15

2 | May-15 09/Minor/15-16

3 |Jun-15 20/Minor/15-16

4 |Jul-15 26/Minor/15-16

5 |Aug-15 -

6 |Sep-15

7 |Oct-15 55/Minor/15-16

8 lNov-15 61/Minor/15-16

9 | Dee-15 74IMinor/15-16

10 lJan-16 80/Minor/15-16

11 | Feb-16 90/Minor/15-16

12 | Mar-16 103/Minor/15-16

2016-17

1 gApr-16 01/Ml8or/16-17

2 May-16
22211506220001

22211500220002

3 IJun-16 22211500220003

4 |Jul-16 22211500220004

5 |Aug-16 30/Minor/16-17

6 |Sep-16 222 1500220005

7 /Oct-16 -

8 | Nov-16 22211500220006

9 Dee-16 222 1500220007

10 |Jan-17 22211500220008

11 I Feb-17 22211500220009

12 }Mar-17 22211560220010

2017-18

1 /Apr-17 PR22211500220011

2 lMay-17 PR22211500220012

3 lJun-17 PR22211500220013

4 |Jul-17 - -

5 |Aug-17 PR22211500220014

6 |Sep-17 PR22211500220015

7 |Oct-17 - -

8 Nov-17
PR222J 1500220016

PR22211500220017

P5BAD00001

9 Dec-17 P5BAD00007

P5BAD00010

P5BAD00014

10 Jan-18 P5BAD00021

P5BAD00022

11 | Feb-18 -

12 |Mar-18 -

2018-19

1 |Apr-18

2 |May-18

3 |Jun-18 -

4 |Jul-18 P6BAD00016

5 |Aug-18 -

6 |Sep-18

7 |Oct-18 -

8 |Nov-18 -

9 |Dec-18

10 |Jan-19 -

11 |Feb-19 P6BAD00043

12 Mar-19
P6BAD00048

P6BAD00049

2019-20

1 | Apr-19 -

2 | May-19 - -

3 | Jun-19 -

DDM&G, Warangal

Date ofissue Validity

11.05.15 31.05.15

16.06.15 30.06.15

07.07.15 31.07.15

09.10.15 03.11.15

04.11.15 30.11.15

04.12.15 30.12.15

21.01.16 31.01.16

03.02.16 29.02.16

18.03.16 31.03.16

12.04.16 30.04.16

02.05.16 31.05.16

31.05.16 29.06.16

30.06.16 29.07.16

16.07.16 14.08.16

26.08.16 24.09.16

07.09.16 30.09.16

19.11.16 05.12.16

09.12.16 04.01.17

05.01.16 03.02.17

10.02.17 06.03.17

16.03.17 31.03.17

11.04.2017 05.05.2017

12.05.2017 05.06.2017

08.06.2017 04.07.2017

10.08.2017 25.08.2017

27.09.2017 20.10.2017

02.11.2017 16.11.2017

06.11.2017 05.12.2017

05.12.2017 03.01.2018

20.12.2017 13.01.2018

21.12.2017 19.01.2018

05.01.2018 29.01.2018

22.01.2016 15.02.2018

30.01.2018 20.02.2016

”

20.07.2018 ” 05.08.18

11.02.2019 05.03.19

18.03.2019 31.03.19

27.03.2019 31.03.19

by the

Permit valid Quantity in

working days Cums

0 0

21 1050

15 1050

25 1050

0 0

0 0

25 1050

27 1050

27 1050

11 1050

27 1050

14 1050

19 1995

30 1050

30 1050

30 1050

30 2666

30 997.5

24 1050

0 0

17 1050

27 1050

30 1690

25 1050

16 1848

25 3360

25 1000

27 1050

0 0

16 1050

24 1950

0

15 500

30 1950

30 1950

25 1950

30 1950

25 1974

25 1974

22 1974

0 0

0 0

0 0

0 0

0 0

17 1050

0 0

0 0

0 0

0 0

0 0

0 0

23 1000

14 2940

5 Z940

0

0

0

0



4 Jul-19

5 Aug-19

6 Sep-19 - -

7 Oct-19

8 Nov-19

9 Dec-19

10 Jan-20

11 Feb-20

12 Mar-20

2020-21

1 Apr-20

2 May-20

3 Jun-20

^. Jul-20

5 Aug-20

6 Sep-20

7 Oct-20

8 Nov-20

9 Dec-20

10 Jan-21

11 Feb-21

12 Mar-21

202 1-22

1 Apr-21

2 May-21

3 Jun-21

4 Jul-21

5 Aug-21

6 Sep-21

7 Oct-21

8 Nov-21

9 Dec-21

10 Jan-22

11 Feb-22

12 Mar-22

2022-23

1 Apr-22 - -

2 May-22 ,P10BAD0003

3 Jun-22

4 Jul-22 -

5 Aug-22 -

6 Sep-22 -

7 Oct-22 -

8 Nov-22 -

9 Dec-22

0 Jan-23

IP10BAD0008

P10BAD0012

11 Feb-23 -

12 I Mar-23 -

2023-24

1 Apr-23 - -

2 May-23 - -

3 Jun-23

4 Jul-23 -

5 Aug-23 - -

6 Sep-23 - -

/ Oct-23

8 Nov-23

9 Dec-23

10 Jan-24

11 I’-eb-24

12 Mer-24

19.05.2022 31.05.2022

07.06.2022 13.06.2022

16.06.2022 30.06.2022

0

- O

- O

- 0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

0 0

13’ 1650

7 900

15 4000

0 0

0 0

0 Õ

0 0

0 0

g 0

0 0

0 0

0 0

- 0 0

• 0 0

0 0

0 0

0 0

- 0 0

0 0

0 0

0 0

- 0 0

- 0 0

0 0

913 63308.5

». n. i .. n
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YOLÅŃGANA POLLUTI'ON CONTROL BOARO
Paryavarafià:Bhàùań,. A-EIE, ÊńôuütriaÏ’Estąte, sanathnàgar.„ Hyderab’ad-500Ò18

Phones: 040-23.8875Òò Fax: .040.- 23887519

.BYREGD. POST.WITH ACK. ”DUE

Airf Prevention õnd Conti öl of Pa”(fution1 Äčt 1981 fasamended byAčt47 of1987a

Order No. KGF'- Olf†GPCB/Ü-VI/?F/ZO2ö- Ôt.20.D7.*ЗÒ34

Sub : TGPCB - M/sËmt., Ch. Nóğô'mma (1.ó Haj, Sy.No.42& Ă3, Toggudern .(V),

Paloricha (M),. Bhadradri Kõthagudem District - Air (Pre.ventiori and Conîr,ol

of P.ollution} Act 1981 .(as a.rnéodeõ by Act. 47 of 1987]' — Ho.noble NGT ordérs

.O.AN o I2 of 2ß23 — Levy ofEnvironrrtental Compensation - Reg. ”

Ț @ ef : I. 0.A No 1Z of 2023 filed. by.,Sri K. Ramesh Babu, Hyderabad vs Union of

Fndia 8‹ Ors.‹ in .Hon‘bl’e MGT., Chennai against Illegal stons quarry mińing

ÿ§Ț\ and stone crushing acLÏvitieï«..

2. Shot cause.'notice dàted .2ü.02.2023 issued tõ th.e mirië.

Clos"ure ordër dated 1F.ö3:2023-.lssued to the mirie.

Board. Office Order dated .03.ó 1.2020 issrièd mödalÏLies/ rńethodoiogy

for ässess")ng, irrip”osing and, utilization of En :vironmental Compensation.

5. Show Cause Notice dated1 .;12.2023 Issued tö the mime.

6.. Hon'ble NGT order datéd 13.12.20Z3’ in 0.A No 12 of 2023.

7. Regional Office, Kothagude.rn report däted 20.01.3024

8. Hëaring heI.d on 23.0Ț .2024 at Efoard Office, Hyderá.had.

9. Show cauśe notice datëô .2:7.ö1.”20.ż4 issü’ed.tö.”the mine.

10.eëgÌõnül Öffice, Kõthagüdem repo2' dated 13.03.2024.

1 1., Hearing held on 06.04.202.4.at Böard Ofhce, Hyderäbad.

12.Mïne téttér d”t. 24.04.20Z4 enclosing the ’Lr. No.2040/GC/'2017, dL.

20.04..2024 óf,AD, Mines @.Geology, Bhadrädrí Kothãguderh.

13.T.0 Lettër Nõ. GËN-KGF/:TȘPÓB/Ú-V1/TF/20ŽÖ-305-Dated Łî7.05.Z024.

IN. Lr .Nö. 530õ/Q/2.009, Dt.25.05.Z024 of AD, Nin.es &. Geology., Bhadradri

Kothagudem.

15.:Héãring held .on 1fi,D7.2024 st.Board Offfce, I-Hyderabad.

* “'” * ”

1. WHEREAS, you areDğérating thë .stõne' %-..metal’ quarry located at Sy.No.42k 43,.

Toggüdem (V}., Palöncha (M), Bhadradri .Koțhagudem D.istrict.

Z. WHEREAS, an OLiplnaJ épplÎcation Nö: 1tË of 2õ2Ż was Fled by ,Sri K. .Ramesh” Babu,

Hyderabad ve Un›oñ õF India& Ors. In/Hórï’blè NGT, .Chennai against illeğal storré

ğüar mîhirig and stoae crushing activitëś b? the privãźa reśpondehts at Tòggùdern

(V),. Pa1oncha ÇM}m Bhadradri kbthageldëm Öîstrict without obtăinín9 oecessa”ry

perrni3sbńs from ’Gõvernnñent De’pAkmeöfs& TSPCB and’föŁ causing dJšt nuisante

to the surrounding areas.

3. WHEREAS, theBoard issúed show cause nõtice to the stone& metal quãrry

25.62.2ô23 ForoperóLing’ without: CFE and CDO of the Board.

oń

4. WHEREAS., thy Board side order dated .\”5. 03..2023 issued Closu.re õ”rder to the Stane

& Rsad f'4etal Quarry för o èrat:ińq 'WI.thõùt RFE / CFO of the Board ,and..causing

pollütiön in the area.

S. WHEREAS; the Board vide Office order dated. 03.01.2ö20 issued modalities /

mt°thodoIogy for Assessing, irripöșing .ariõ. utilization of' Efivir.onmen.tal Compensation

from the po\luttzg üriits in the state.of TeJangana based on.CPCB güidëliries.

6. WI-fE}tEAS, the RegJona1 Office vl¢ie örder óated 11.12.2£l23 issaed Show cause

notice tö the rńin.e. proposing tõ Iev.y the Environmental Cümpeüsatfbn óf Rs.

1,26,Ci00/ for Z1 days and directed th= fnirie tö subrrtiL any öbje tions In writing.

within 1S days from the däte of Fhe:Order.

7. WHEREAS., ’based ón the Hon’ble NGT order dated 13.12.2õ23,. the .RO; KöthagïJdem

vtde report dated 20..01.20Z4

Envj'ronmental Cõrnpensation. 'The

subrn\’tted túe revised ca1culation. on 1ev.y pf

issue“vvas reviewed Inc the Task FoLčt' Cõmrnittee

meeting he'Id on 2Ś:01.2024. The Comm,ittee recqmmended that bthe Environmental

Com pensaŁìon :mayJDeIevied based on thè’foll.owí?g calCUtatiõn :

Erivironmental Cõmpëñsatlori SEC) = PIx N,x R. S x LF



a)

b}

c)

d)

e)

PI - Pollution ińdex at’ipdustr/ial sector

N - No of days of¥ìolation took plące

Ft - A factor in ftupees fõr EC ”

S — Factor förscafe of op:elation

LF — Location factor

Pollution Index (PI.). .is taken a's 'B0 du.ly con.siöering the category of' the mine

ì.e., Red Category.

R isstJggestęd țo consideras 150.

S is takeri as 0.5.considering tha.unit is small sca|e mine.

Th.e stone crusher is locat.ed it Toggudem village, Palon«ha. (fń) and the

population ol° țh.e Taggudem Grampanchayat and Paloncha Municipality is less

than 1.Million. Lr is takeri as 1 'considering the population Îs < 1 million in

which t.Lle. quine existing.

N.9. õf days ofw.hičh viõlatîon too/‹ place are mentioned below:

MoEF offiče 1.8.05.2012 .Përiod for No. of days

memorańdum dated ” assessment ofviolatión

Closure oì ders lssued by 15.03.2023 From 3.9”54 days.

the Board on 18.05.2012 to

15-.03.Ź023.

Exempted Days :.

As per AD, Mírieś .& Geology

department mails dated

06,03.2023& 0.9.01.2024,

line was not in operation
since

30.07.2016 From

" 3P.07.2016

to

15.03,2023

Total no. .of davs ofviolation

-2420: days

15S’4.

Total. nos. of days .õŁ violation (N) as 1534 dąys, Pollutio.n Index of industrial sector

(PI) as 80,. Scale o.F Operatian {S) ãs”0,S; Location Factor {LF} as.1 and Factor õf

Rupees (R] as Rs.150/-.

In vìew of'the above, the .en ironmentąl compensation .is finalized as.

EC..= 80..x 1534y 150 X 0..5x 1 = TLS.92, 14,00.0/-

B. WH.EREAS, the Board vide ?rder dąteğ "27.01.2024 issued Show cause notice to the

mine regardingi the assessment. of ErivironrnentAl Compensation of

Rs. 92,0ó,000/- (Rupees Ninety Two Lakhs your Țhouaand Only) to be

levied on the mine .and diFecteÖ the mine țosubmit any rëpIy/objections in writing

within 15 days from .the date:of the Orúer, failing which the assessment carried out

by thë ł3öard will be treated as final assessment.

9. . WHEREAS., the EE.RO. Kothagudem vide repõrt dated 13.03.2024 stated that the

mlne has notsubmitże,ğ reply to the show çause notice.

10. WHEFtEAS, the status was reviewed in the TasK Force Committee meetinq héld on

õ6.04.2024. The representative of the ruine at:teńded the meetin9. The Commit:tee

noted that the Board has carried out assessment o.I the EC exempting the period of

non-operation of the l'4ine as per the details ,obtained from the AD, lines 8‹ Geology

Department. Furth.er, the mine has ndt submifLed reply/objections to the show

cause notice issued by the Board and also. the. representative gf the mine. was noŁ

raised any objections duricg the meeting› on the EC to be levied. Hence, the

assessment carried out by țhe Board' vide order dated 27.01.2024 be.may be

treated as final assèssmerit.

after detailed discussions, the. Committee recommended that th.e Environmental

Compensation .assessed by the Bõard vidè order dated 27.0”1.2024 may be treated

as final assessment and the Board rńay levy Environmental Compensation of

RS. 92,04,000/- Rupees Ninety Two Lakhs Fòur Thousand Only) on the
mine.
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WHEREAS, theMine has subMitteda represeritation dated 24.04,2024 enclosing, the

letter of Asst 'Director of lines& Geology; -Bhadradrl Kothagudem .aIon.9 With the

details of dispatch permits issued to Fhe. Mirie añd requested to co.nsider the

meńtlohed dispatch permit.days forÏevy.o£ the EC,

WHEREAS, the Board vide letter dated .07.05.2024 addressed a letter to The

Assistant Director of l'4ines and Geology, Bhadradri Kothagodem and requested to

fürni'sh the details of excavation and riumbër if day's mlriÏńp activity cañrïëd ciut with

valid permit No re-examine the ässessment ofEnvironmental Compensation.

W HERFÄS, theAssîsFant Director õf Mi'nës and Geology, Bhadradri Kothaguğem vide

letter dated 25.0S.20Z4 4úbmiFted ìnfõrmÕtiori õü èXcaVation and number of. perrñ\t

valid working days'.

l4. The sŁatus was. reviewëd iń the. Töśk Fõrce commíttët' meeting held ön 16.07.20,24

to aśce2ain the tötal working days of the mine and aİso to re-examine the

Environmerital Campensatîon. 'Durińg the rnëeting, the rëğreś”ëñtafiveś òŁ mines and

AssisŁónt Direčtor, Mitiës & Geology, Bhadradri Kóthagudem. were present. The

Committee opirred tbat: the imposition .of Enviîonmeńtal .Corripenšatiõn shdll .be for

total violation dôys .and it cannot be.:restri’cted to the permit ôays o.I the Mine

Department. Further.; the Committee: observed that the ea rlier recommendation òf

the Committee .may be taken as.a. final üsšeśsm”ent as the saîrië la.s mad'e basCd on

the införrńatiori furnished by’ tfîe Assistdnt Director, times& Geology Department

duly Considering the total violation working days.

After detaiİed discussiöns, the ¢òmrriittee: recommended to impose Envírorimerttal

Compensation on Łńe mines as per ’the Show cause. ńötice isśuëd õn 27.0"1.”2024 ì. e.,

Rs. g ;o<,00D/- (Rupëes. NiŃëSy Two Lakhs f'-öür -Thöüsand Onfy§ on the

Mihë.

15. Aftêr careful cdnsidératiòn of the material Fácts of the ’case’, the Board hereby directs

yoúr Nïne to deposit Rs. 9J,04,0OO/'- Rupéès ŃineŁy Twó Läkhs. Four

Thousa'nd Ønly.} towards Environmental Compensatian wfthin 15 dä s fFDfT^I, the

date õf this or.der Under. Air (Prevention :anõ Con.trol of Poİlutiań) A‹::t 19£lt (as

amend.ed õy Act 47.of 1987).

16. These directions are issued in addiLiori to tńë Closure orders issueò tö thë mïne. vide

ord.er dated. 15,03.1ü23 which is.still urider‘ f.orce.

17. These directions are išsued .uńdér tic. 31. .(A) of Afr (Prevention and Control o7

Pòllütion) Ačt' 19a1 (asamended byAct47 of1987),

18. ?he above mentioned directives shall be complied .by the mine immedïdte)y,

wúìčh legal actiõh will be initiated ag.a Inst: yõur min+ under Sèct:ion 31tA1

(Prevention and Control ,of PölleEioń) Act 1è81 ’was amended byAcF4:7.of 1987}.

M/s Smt. Ch. Nagamma {1.0 Hart
Sy.No.428 43, Toggudem( , Paloncha {M},

Bhadradri Kothagudem District.

failing

öf Air

3d/.-. .,‹.î-.

MENBERSECRETARY-

y to:”

The JGEE, 2O-Hyderabad forinförmaúon aod na espary actrDn.

2. The EF, RO-Kothagudem forínformatfop
directed to pursue wïth the mine to rerriit

submit report.

3. Convened file:

and nécdśśãrÿ actiön, The EE.RR. .is

the Envlror\mental Compensatiori and

(TF-Ï-UD-UŃ-VI)



TELAN.GANA POLLUTION CONTROL BOARD
Paryavarana ehavan,:A-1zr, Kțidustčiâl Estate, Sanathnagar;îHyderaôad-50a O18

Phones: 040-23087ioO Fäi: Ò4O’- 25887519

BY REGD. POST' WITH ACID: DUE.

Water (Preventiön arid Control.o f Poflutiö”ri). Åcc, 1974 (asamended by Act53.of”1968)

O”rder Nrt. KGM - O1/T.GPCB/Ù-VI/TF/.2o23-@ Dt.zo.On.moz4

Sub- TGPCB - N/s Smt. Ch. Nagömma (1.0 Ha),

Palõncha (PI), Bhadradri Kothağudèrri Dlstrict

of Pollution) Act, 1974 (asamer\ded by Act.53

O.ÃNo 12Õf2Õl3-Reg.

Sy.. No..42 & 43, Toggudem (V),

— Water (Prevention and Control

of 1988) - Hón'b1ë NGT ôrdërś In

O..A No i2 of 2022 fi led bÿ Sri K. Rarñèsh ßabù,. l-fydërabad vs Union .of

India & Ors. in Hon‘bI.e NGT, Chennai aciainst illegaİ stone. ğuarry m inihg

and stone crushng äčtivìties.

z. Showcause notice dated 25.ò2.2023 issued to the mine.

3. Clösure order dated 15,Ö3.2023 iśsued to the mine. ../, r. .

Board Offiće .order däted. 03.Ò1.20Z0 issued modaIl.tfes/ methoòológy

a”ssessing, imposing and utiIizatfor of EnvÍ'ròńmentdl Compensation.

5. Show Cause No.tfce dated 11.1 2.:2023 issued ’to. the mlne.

6. Hon’b)e NGT order dated -żJ.12. 2025in O.A Np ,12’ of 202d’.

7. Regional Office, Kothagudëm..report.dated 2ü.01.2õ24.

8, Hearing held õri.23.0I.2024-ät Board Offiče, Hyd.erabăd.

9. Shòñ ¢öuse nõtfce. dated 27:01.2024 ïssued to the wiine.

10. Regional Offlce, kothagudèm repo”rt°dated 13.Ö3.2024.

fOF

1.1,..I-fearing held orf06.04.2O2é-at Boatd òȚflce, Hÿ6era”bad.

1.6. Mine. lëtter .dt. 24.04.ź024 enclssìng túe Lr.Nó.2040/GČ/2017,. dt.

20.64.2024 ofèD, Nllnes.& Geology., Bhadradri Kothagudem.

17.T..O Letter No. GEN-KGM/TSPCB/U-VI/TF/2020-305 Dated. 07.ğ.5.2024.

18. Lr No. 5306/Q/ż009, DI.2 .õS.2024 of AD, M'iñës & Ğë.ôlõğy, Bhadradri

Kothagudëm.

19.Hearing held. on: 1ô.07.20.24,jat Board Ö.ffíče, Hydera'òad..

12. Order No. KGM -. P1/TSPCB/U-Vf/TF/2623- Dt. .07.2024.

+ae

WHEeEAS, you are operatłng tfië Storiè›& Mëtal quarry To.¢:àted at Sy.I'Jo,42 & 43,

Toggudem (V), Palöñcha čM}, Bhadradri Kothagud.em. :OiśtŁict.

2. W HEREÅS, an Qriginal. Applicatiõri I\U. 13,. óf 2023 was filëd õy Sri K. Ra mesh. .Bãbu,

Hÿderabad vs Union of' Ird1a& Ors. in Horrible NGT, Chennai againsf .illegal .stõqe quarry

mining arid stone crushing activities by‘'. the prfrate resporidènts aŁ Tõggudem (V),

PaJoncha (N), Bhzdradri KQthagtJdefrt. Ols/trlct WJ.thout obtaining nece?sãry peritiłssions

from Government Oepartments :&. TSPCÏ3 arid. .for ca:using du.st nuisance to the

surroundinga mas.

WHEREAS, the Board issued shaw cau.be nöhce to .the stõne :& țTietal .quarry an

25:02.2013 foroperating wlthaut CFE hand CFO oJ’ the Bdard.

4. WHEREAS.,. the Board vJde örder dãted 15..õ3.’2023 1ssued closure order to the Stõne&

Rõad Metal Quarry foroperating withaut CI°E/ CFO of the Board and causing pollution in
the,area.

'WHEREĂ!5, the Regto äl Offlce vide order'dated 11.12.2ò23 issued Show cause notice to

the mlne proposing to levy the Environrnentöl Cõmpensmtiön of Rs.. 1,26.,000/- for 21

days and dDected the minëto submi2any ob)eș)onsln wr!ühg wifhnl3 daysfromthe

date of the0 rder.

WHEREAS, based o"ńthe I-ion*ble NGT order dated 13.12.2023, the RÖ, .Kothagudem vide

report daŁed 20.01.2024 śübmíttëd the.. revise'd càlcuI.atlon on levy of Envi'röñmental

Compënsačlori. The ișsue was 'reviewed iri the Tàsk Force Committee .meetinğ heİd ori

23.01:2024. After dèLa!led dișcussions, the ’CõrńmÎttëe rëcörnmended to issu,e:,.show

cause notice to the .rri:ine. Baśed on the țët-om.mendations of tùë corr ń\ittee, .Łüe”Board

vtdë order dated 27:OS.2o24 IssD.ed Sf1õw cause ,notİce to the rńlńë egardlrtg the

assesśrnent ofi Envlronmențal Compensation. of Rs. 92,aA,0”O.0/- (Rp peer Ninetÿ Two

Lakhs Four Thousand Öîtly} ts be leyled on the rtiirie :and directed the.,rninę to submit

anÿ reply/objections In. writlńğ withIn 1Ë.õàys from the date øf th'e 0.rder, failing which

thè aśsèssmënt cajoled out by the Board ñfll be treatéd äs final.asśessment.



7. ’WHEREAS; the EE:RO. k'othagudem vide report dated 13.03.Zg24 stated that the mlne

has:not sùbmittëd reply to the show cąuse notice.

g. WI-tEREAS„ the status was reviewed in the Task Force Committee meeting held op
0.6.04.2024, The represeńtative of the mins attënded the meeț|ng. Th.e Committee noted

that the Board has carried out assessment of the EC exempting the period of non-

operatian af the Ninë as per the deż?ils olstained from the AD, Plines & Geo!Dgy
peparițTtent. Further, .the mine has 'not submitte.d reply/objeqt!ens to the show cause

notice issuąd by the :Board and a.Iso the representative of the mì ne h.as. not raised any

objectians during the. meeting, õn .the Eÿ to be levied. Hence, the assessment carried

out by the Board vJde order dated 27.01,2024 be may be Created as final assessment.

After detailed. discussio?s, the ComrTiittee recommended that 1e Environmental
Compensation asseśsed'by the Board vide order dated Z7.01.2O24 may be treatëd as

final assessmenF and the .Board may Ieyy Environmental Compensątfon oï'
Rs. 92,04,000/- {Rupees Ninety Two Lakhs Four Thousand OrtLy) on the mine.

9. WHEREAS, the: line has Submitted a: rșprësentation dated 24..04,2.024 .enclosing the

letter of Asst. Oïrëctor of Mines &. Geology, Bha.ğradrî Ko.thagudern alorig with 'the d'etails

of dispatch permits Iss.ued to the Mine ancl requested to corisíder the:mentioned dispatch

permit days forlevy of the 'EC.

10. WHEREAS,. .the Bõard. vide letter dateğ 07.05.2024 address?ğa letter to The Assistaat

Dtrector of Mines and Geology, BfiadraòrÏ Kothagudem: and requested to furnish the

detafls ofexcavation ąqd mqmberofdays'nàlning activtycarried outwith vald pe<mitto

re-examine the assessment of£nvironfnent.al Compensation.

11. WHEREAS, theAsśìstant D¡rector of 'Mines and Geology, Bhadradri Kothagudem vide

letter dated 25.05.2024. submitted information on excavation and number of permit
valfd working days.

12. The ștațus. was rev.iewed in the Task Force committee meeting held on 16.07.2024 to.

ascertain the total working days of the mlne and also to re-examine the 6nviron.mental

Compensation. During the meeting, the representatives of mines and Assistant D¡rector,

Mines& Geology, Bhadradri Kothagudem .were present.. The Cõmmitțee opined that the

Imposition of E-nvironmental. Compensation shall be for toEal violation days and it .cannet

be restricted to thë permit dąys of the Mine Department: Further, th.e Committee

observed that tûe earlier recommeridatiòn of the Com m itŁee may be ta ken as a rinal

asšessmenț as the same was made baseü on the information furnished by the Assistant

Director, Minesà Geoțogy Department duly considering the Towel Volition working days.

After detailed discüss.lans, .the. committee. recommended to impose Environmental

Compensation on the mines as per theShow cause notice issued n 27.01.2024 I.e„ Rs.

92,04,000/- (Rupees Niriety Two Lakhs Four Thousand Only.} on the Mine.

13, . WHEREAS, base,d on the recommendations ofthe committee, tha Board vide .order dated

20.07.2024 levied Environmental Compeńsation under Air .(Prevention and Cõntrol or

Pollution) Act’1981 (as amended òyAct47 of1987},

14. Further, the Closure orders issued to. the mine vide order dąted 1Ș.03.20:23 Is stlll under
force.

15. in view ofthe Levy of the Environmental Compensation under the proVisions of the Air

(Preventlon ánd Control of Pollution) Act., 19B 1, no sęparate orders are passed under

the provisions :of the Water (Prev.ention and Cóntrol of Polfutton) Act., 1974 and the

miae is hereb.y dlrecte.d to comply with the directions issueÒ by túe .Bõard under the

provi.s1ons of W'e Air (Prev.entìon a.ncl Coritrol of Pollution} Act., 198L

Sd/-

MEMBER SECRETARY

IN/s Sint. Ch. Nagämma (1.O Ha},

Sy.No.42 & 43, Toggudem (V}, Paloncha (f4),
Bhadradri Kothagudem District,

Coiw to:

1. The JCEE;. ZO Hyderabad forinformation and riecessary action.

2. The EE, RO-Kothagudem förinforrrtation and necessary action,

3.. Côncerngd file.

//Ț.C.F..B.O//

5 nior nviron g her

(TF-HYD-UH-VI}



.3.

quarry rnintn.ğ' ünd. ütõn .cru’sfi‹ńq. óctiv.IU.eú by the private res.ppndeñts

('V)., Pa fonchä (M), Bhad d.ri Ko;tha.g/Ud.em,’

permisslpns from Governs:nen’L Dèpame\nts&

the. surröuh:dlrig areas. :”".

ät Toggudem

.ï.
WHEREAS;'the Board Issued shöW caüse nótfc.e to trie. :stone B metal ...qulrry in

25.02.2.022 foroperating wIțh;ouŁ ČF”E ërł ČFÖ õf thë.B.oard.

4- WHÉREÂÉ., the Boarô v.id.e örder- .däŁed 15”..öü.T023 issued” Closu.re o'rder 'țo the,.Stone&

Róad Meta'l Qoarry .for operating..withouŁ,CFE/ .CFO of țh.e Boardã and čäüsinğ. pollution

tri the. area. .t!

5.. ŸVÏdEßEÄB, the Bõard oIde Office order :dated ti3..01..7020 iśsued: madaIities /

meżhodolõgy tar assessiog, iimp.aslrtg an.d uțlÏlzáhpn ol° ErtVi.rönîfiëritäl CorfïpénsäŁic/ü

6. WHEREAS, theRegional “Office vi@e ordér dated1 1.12›2023 :i:ssued Show caL/së riotïce

tö the rn.inë prõp.osíng to ,I.evy t_he Envirońfțiè/ntal Côrriperiśätiörî

days and dïŁe.čted the mİ ë tö .śùbrñlt and bjëctiõns iri y/ditfng

date öfthe. Ord.er:

1,2õ,öõ0/-. fa.r

WHEREAS, based on the Hon'bIe NGT Òrder dated 13.13•20.23, the RO; Kiathagudem.

vìdę rëpoft dütëd 2ó.OU.2.b24 sübrnltted:

Envirô7mental C6rnpensation': The 'ïSsu.e waș.

the: ,rpvísed... !calculãtiori. öø /. .Jevy df

reviëwed In tÎ\ë Task För.ce Còrn,mitte.e



10.

meeting held on 23.õ1.2024. The Committee recommended that the .En.vlronmental

Compensation may be levied based o? the foIIo•!nğ.calculation”:

Environmental Compensation (EC) = PIx N x R x S x LF

PI — Pollution ïndex of industrial sector

N - Np of days ofviolation took plóce

R -A facțor in Rupees forEC

S - FacFor for scale of operation

LF —. Location factor

a) Pollution index (PI) is taken as 80 duly considering the catégory of the mine

i..e., Red Category.

b)R iš sugg.ested to corisider as 1S0.

c)S is taken as 0.5 considering tHe unit is small scale mine.

d) The stone crusher is located in Tag.gudem village, Paloncha (M) a”nd the

popuIa.tiõn of the Țoqgudem Grampanchayat aad Paloncha Municipality is less

than1 Million. Lr is taken as1 cdrts!derin.g the population is < 1 million in which

the mine existipg.

e) No. of da.ys of which violation too 'k place are mentioned below::

MoEF offi:ce memorandum J.6.05.2012 Period far No. of days

dated assessment ofviolation

Closure oröers issuèd by the IS.03.2023 From 3954 days

Board on 18.05.2012 to

Exempted Days'

As per AD, Minës& Geology.

department mails dated

06.03.2023 &.09.01.Zõ24,

Mine was not iri operation

15’.03.2023

01.01.2020 From

0 1,.0 1.2020

Lo

15.03.2023

-1170 days

since

Total no. of days ofvioIation 27B4

Total n.os: of ò/ays of violation (N] ã4 2784 days, Pol.lution Index of industrİal sector

API) as ”8ô, S.čale óf Operãtîon (S§ as 0..5, Location Factor (LF) as1 and Factor of

Rupees (R} ós Rs,15Q/-.

In view ofthe abo.ye., the environmental compensati.o’n :is finaliz.ed as

EC = 80 x 2784 x 25O\x 0.Sx1 =Rs. 1,67,04,O iO/-

8. WHEREAS, the.Boarğ vide order dated 27.01.2024 iss.ued Show cause notice to the

mine regardiñg the assessment of Env,ironmental Compensation ofRs.1,67,04,OOO/-

[Rupees One Crore Sixty Seven Lakhs and Four Thousand onJy) to be levied on

the mine aùd directed the mirie tö submit ąny reply/objections in writing withfn 15

days from the date of the Order, fąiling wh!ćh the ass”essment carried out by the

Board. will be treated as fİnpİ assessment.

9.. WHEREAS, theEE:RO:. Kothdgudem Yide reporL dated 13.03.2024 stated that the mine

has notsubmitte.d .reply to the show caiJsë notice.

W HEREAS, the status was reviewed in the Task Force Committee meeting held on

0.6.04.2024. 'TL\;e representative of the' mine .attended the meeting. The Committee

noted that the Board has carried out .assessment of the EC exempting the period of

non-operation of túe Nine as per the details obtained from the AD, Mines& Geology
Department. Further, the :mine has not submi.tied reply/objections to thè show cause

Issued \by the Board and also the representative. of the mine has not raised any

objections during the meeting, on. the EC to be levied. Hence, the assessment carried

ôut by Lhe Board vide order dated 27.Ò.1:2024 be may be treated as final assessment.

After detaileğ ¢liscussïons, the Committee reco.mmended that the Environmental

Côrnpénsatíon assessed by the Board vide order dated 27.01.2024 .may be treated as

final ass.essrïiept and the Board may Ïe.v:y Environmental Compensation of
Rs.1 67,O4;£tOO/- (Rupeec One Crore Six Seven Lakhs and Four Thousand
only) oń the mine.
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11. WHEREAS,. the line. ’nas submitteda representation dated 23.04.2Cl24 enclosing the

.letter of Asst. Dìrectör of ł‘4ines ä Geology., B'hadradri Itothag”tJdem aİoñg "with thë

details of dispatch permits ›Issued to tfie Mine ąnü reğue4ted tõ cońśider Ehe mentioned

dispatch permit days forlevy of the EC,

W,Ï-J”EßEAS; I:b.e Board vide letter dated ö7.05.2ÔZ4 addrèssed z letter to. The Asśistańt

Director of Mines add. Gčoto.gy› Bhadradri Kothagudérn ahd” requested to furnish the

deta%s ófexcavaWon and number ofda,ys mining acti:vity carried o'utwithvald permiŁ

to re-examine the assessment of Erivirdnmentaf Cömpehsation.

13. WHEREAS., bthe ÄsśistanE: Director of Mtñeś añd Geology, ł3hädradri Kothartudem vide

lefter dated 25.05.2024’ submitted inŁormatíõn on :excayatìon arid number of pèrmit

valid working dads.

14. The status was reviewed inthe Task FOTce commiÏ:teè meetiñ”g held ón 14..Ò7.2õ24 Łõ

Ascertain thë tõtal wõrking days ofthettifne and' alsò to re-examine the Environmental

Compensation. Durí.ng th.e meeting, the representativés of rninés and Assistant

Director, Mines & Geolõgy„ Bhadradri Köthögúdem weré present. The. Committee

opïried that .thë Jmp0.sition õF EpvironmentaI Compensation shall be. for total violation

days and it cannot be restricted to the permit days ofthe Minë .Departftient. Further,

the Committee obśërved that .the eárTîer recommendation .af the Committee may be

takeń asö final assessrnen’Ł as the same was made based õn the Information furnisfied

by the Assistant Director, Nines& GeDlogy' Departrńèrit duly cönsidèríng the total

violation worbin.g days.

After detailed discussions, the. committed recömrnëtldéd Łò imğÖse Environmental

Corripensation of the rniñës as p.ër the Show cause riõFìce. ìssued or 27.61,.2024 i.e.,

Rś.ż,67,O4,0O0/- (Ru.pees One. Crore Sixty Seved Lakhñ äñd Four Thõasang

only) on the thine.

Ä2er cãrefúl considerôtfôn oF the. material facts of th.e case, the B.oard hereby diréćts

Y•ur Mine to :deposît Rs.1,67’,04;00O/- (Rüğeeś ”Owe Cróe Sixty Seven Lakhs

änd Fõur Thöüsańd only) towärds Eüvi.ronmental :Compensatïon within 15.days from

the date of 'this order under -Aïr (Prevention and Cöntroi öf Pôİlutiört) Act 1981 (as

amerided by Act 47 of.1967}.

16. These directions are issued in addïtiön tS thë Ciosurë orée s‘is4úed to the rriine vide

order daLèd IN.03.2023 whith is still “under force.

17. Th.ese dir.ections are issued undér Sëc. 3t (A) of“ .Air (Prevention arid Cet\trol of

PoİÏÚtion) Ačt 1981 (asamended by Act47 o/19a7}..

Tbe above Mentioned directives: shall be cD.mplied by The mlne .immediately, failing

which legal action will be inltiated against your ml.ne undér Sèćtldh 3 1(A°} of Air

(Prevention' and Control of Pollution) Act 1981 (asamended byĂct4V of198.7.).

To

:Ï•f/s Smt. Ch.Nagarnma t4.0 Na},

Sy.No.42 & 43, Toğğudem .(V} Pałotsčha (.M),

Bhadrädri łCoźhagudem District.

//T.4.É.B.0//

njoć Environ f gin.eer

(TF-HYD U.H.=Vż)

IHEPjBER S.ECRETÁRY



TELA'NGANAPOLLUTION €ONTROEBOARD
,Päryavaräha BhaVan, A-IIIj .inôuśtriaI Estate, Sanatlinagar, Hydërabad-s00. pts

PHones :D4O-2J887s0d Fax: 040 -23887519

BY”REGD. PÔST“W1TH ACK. DUE

Watér (Prévërition-ăhd Control Öf PolIIJtÏoIa} Act, 1974 (aśa mended byĂcŁ.53 of 1988}

Örôer to.. KCM -ö 1/TSPČB/.U-VI/TF/20a.4-@ /, Dt.2õ.07.2õ24

SDb. TGPCB - M/i Smt. Ch. Nagamma (4:0 Ha) SyNo:42& 4Ț Toggüdem :(V\

Paloo.cha (M), Bhadra.d ri Kothagudem District — Water (Prevention and Control

of Pollution) Act, 1974 (asamended by Áct5Ù of'ï-9B8) — Hort’b"le NGTîorders in

O.A No 12 .af 2023 -- ’Rëğ.

0.Â No 12 of 2023 filed .byS ri K. Ramesh Babu, Hyderabad vs Un\ol of

1ndia '& Ors. in Ńón”ble NcT, Chënnai aga”inst Illegal storie quarry rńinirig

and śtöüe crushiñg activities.

Show cause nòtrce dated 25.02.2õ23 issuèd to the mìne..

Closure order dat'ed If'.03.Zö23 lssued to.t ,he r0Jne.

Board OffÎcë Order.dãted 03.õ1..2Ò:20 issuëd mödaIit(es /” methodology for.

assessing imposing and \it1Ilzatíon of EńviroñfnentöI Gömpensatiõn.

Show Cause Notice dated. 11..1ż.Z023 issued to the line.

Hõîi'ble ùüT ördeî -dated 13.12.2023 in. 0.A No J2 òf 20ü3.

7. Regional Office, Kothağudem report dated 2.0.0 t.2024..

8. Hearin'g held on 23.0.1.’202.4 ät Board Off.i'ce, Hyderabad,

9. Show cause nolicë dâîed ?.7.01.3024 ìssued to.thë .mine.

10.. Regional Office, Köthagudem. report däted 13.ó3.20'24.

11. Hearing held on .ö6.04.20z*4at Board office; I-Hyderabad.

Î2. Minë letter dt. 23..Ó:4.2õ24 enclösi.nag the Lr.No.2040/GC/2017, dt.

20.04.2024 õ'f AD., Mińëś'/& Geology; Blüdradrl kotńagudem.

13. T.O Letter IJo:* GÉN-xcurrspcB7u-vI/TF/2õ20 3.0Ô DäEëd Ö7.05.2024.

14. Lr Nõ. 55,77/Q/.2009, Òü,25.05.2024: of AD, Mines& Geóloqy, Bhadradri.

Kothagddern..

15. Hearing held öń .16.0Ż.2Ö24 at Boärd OffÏcé, ł-Hyderabad.

16. Order ‘Nõ: KG£4 - 01/TSPÜ,B/U-VI/TO/2Ó23- Dt.M .07.2024.

1. WHEREAS, you are. operating the Stö%. .& Nètãl ğt/ä.Why’ Iöcated at Sy. I\I.o:42 & 43,

Tõggudem (V}, Paloncha (IŸI§, Bhadradri Kdćhagudem District.

2. WH EREAS, an 0.rïgïnal Åppllćötion N.a, -12 oF Z023 wds filed by Srj K. Ramesh Babu,

Hyderabad vs unïon of .lńdla & Ors. iri Hon'ble hGT, Chërttlaí ãgaihst the al stone quarry

minlng and sLo.ne orushfng .activities by the private résğõndën.tś at Tögğúdefti (V), Palo.ncha

(f4),. Bhadcadr1 Kothagudem District ÜÏțhou.t obtaJning -'?ecessarÿ' permissiòns from

GovernmerïŁ Değârtmčfits& TSPCB. and föt1üńú*og dust nuis.ance to the sürrouriding areas..

WHEREAS, I-he Board issued show cause riotlce to the .stõñe& metal quarry on2 .Õ2.2023

foroperatlng vYlthouč CPE and CFO of the Board.

4. WHfeEAS,theBoard ide:.oróer dóted 1’5.O3,zO.23 işsued öosure ördertoìhestópe8 Road

Netal Quarry foroperating without RFE /. CFO of túé :B.oă‘rd añd causing pólÏutiõn iri thë.

àrea.

WHEREAS, I:he Regioriăl Office VFõe ordër datëd 11..42.‹3023 Issued ”show cause noüce tò

th.e mlne propõs1ng to levy the- Envlronmentaİ’Compensãtiöù ofRs. 1,26,000/- and dİrecżed

the rńïñe to so.Emit any objectlons in yvritl;Tig \^/ithin US.days from thedate o.f.the Order.

6. WHEREAS, based on If\e Hön*ôl+ NGT orcler dated 13 12.2023, the RÔ, Kothagudem vide

reporf dated 20.01..20’Z4 su'bmìtted the revised .calcolatióh ön levÿ of Environrrienfal

Compensation. The issue cas revlewed ’in the. Task Force Committee meeting hel¢t o'n
23.01.2024. Aftër détailed disüusslons, the .Committee recofniriended Lo ïssue show cause
nõtlce to the mine. Based on the recõrnmeńdatioris, of the cörrhTiìltee, the Board V,ide order

daEed :Z7.01.40z4 issued/ show cause nbtl«e to the’ mlne regarding ‘tha asśëssmer\t õf
Environrñentaİ Compeñsatiòn óŁ Rs.1,67,04,000/- (Rupëes. Orie Crore Gixty Sëveri

Lakhs and Fonr Thousarid Õńfÿ§ to 'be”lëvled. on the rîiirie and directed tha mlne to

submit añy reply/obJections i?. writing wíthia. 15 ddys. fröm the date õf the OÎ‘dër, fåilíng

whIčh thë aúsessmenl ’carried sLrt by the Board will be treated as firial assessment.

7. WHEREAS, theEE.RO. Kothagudem video repórt dated :1Ś.Ö3.’ż024 stated thdtthe mine has

ńot:submitted reply tö the show caose notice.



8. WHEREAS, țhe statš was reviewed in th.e Task Force Committee meeting held on

06.04.20.24. The representative of the mine attended the meeting. The Commïttee nôted

that the Bõa rd:has: carried out assessment ofthe EC exemptln.g the period of non•operatìon

of the N¡ne as perthe deta.iIs obtained from the AD, Mines& Geology Department. Fu,rther,

the mine has. .not submitteö‘reply/objectiònsto the .show cause notice issued by the Board

and also the. representative öf the mine. haș oot raised any objectîans durin.g the meeting,

ün 'the EC to be Ie'vied. Hence, the aśsess;rńent carried oțJt by the Boarğ vide order daLed

27..01.202R be may be trgated as fi/nal aşsessment.

After detailed discussions, the Comrrilttee recommended that. the Environmental

Compensation assessed by the Board vìdë 'order dated 17.01.2024 may be treated as flnal

assessments and Łh.e Board may levy Environmental Compensation of Rs.1,67,04,000/-

(Rupees One Crore Sixty Sav.en Lakhs. and Four Tho.usand only) on th'ë. 'mine under'

Air (Prevention anğ Control öt Pollution) Act 1981 (asamended byAct47 ofL987).

9. WHEREAS, theMine h”ąs. submitteda .represenratìon dated 23.04.2024 enclosing the letter

of Asst. Director of Minës& Geology, .BŁ›adradrI Ko.thagudem along with the details of

dispatch permits issu.ed to the l'ñine! and requested to consider the mentioned. dispatch

permit days forlevy of tȚie EC.

10. WHEREAS,the Board vide letter datëd 07,05.2024 .addressed a Iel:ter to Thę Assistant

Director o/' f'lineș and Geology, BŁ/adradrl Kothagudem and requested co furnish the detailś.

of excavatiori and number of:ğays mining activity carried oüt with Valid permit ro re-

examińe țȘe assessment ofEnvironmental Compen.satiõn.

11. WHEREAS, theAssistant Direc:tor of f1ines.and Geology, Bhadradri Kothagudem vide letter

dated 2S D5.2024 submlttțd information on excavation and number or permit valid

working days.

12. . The status was review.ed in the Task Force committee meetirjg held on 16.07.2024 to

ascertain the tstal working days of the raine and also to re-eyąmine the ErïvironmenLal

Compensation. During the meeting, the rgpreseotatlves ol' mines and Assistant Dłrector,

Mines& GeoJó.gy, Bhadradri Kothagudem were present. The Committee oplned chat the

imposition of Envlronmental Compensation shall be for total volatiop days and it can not be

restricted' to. the permit döys. of th.e l'4ine Department. Further, the Cómmittee observed

that the earlier rećommendation öf the Colnmittee may ,be ta.ken as a final assessment as

țhe same was made based. on the inf'ormal.ion fur.nished by the Assistant Director., Mìnes&

Geology Department duly cons}derinq the total violation working days.

After d.etaiJed discussions, the. commițtee recommended to impose Environmental

Compehsatiõn on the mineș ąs per the Show cause notice issued on 27.01.2024 i.e.,

Rs:1,6.7;O4,OOO/- (Ru.pees. Ona Croro Siïxty Seven L.akhs and Four Thousand only)

optheMine.

13. WHEREAS, based on tlje recommendatìoos of the CommiKee, the Board vide order dated

20.07.2024. levied Errvirpnmental Cômpen;sation under Air (Prevention and Control of

Pollution} Act 1981 (asamended by Act47 of1987).

14. Further, the. Closüre orders ïssued to the mine vide older dated 15.03.2023 is still under

force.

15. In view'.of the Levy of .the Environmental Compensation under the provisions of the Air

(Prevention a.nd Cofttrol of Pollutions Act., 1981, nõ separate orders are passed under the

provisions of the Water (Prevention -and ControJ of Pollution) Äct., 1974 and the mine is

hereby directed to comply with the directions issued by the Board un.der the provisions or

Lhe Air (PraŸentioñ .and Contro”l. of Pollution) Act., 1981.

To

M/ssmt.th.Nagamma(Œ.0Ha),

Sy.No.42 & 43, Toggudem {V}, Paloncha (M},

Bhadradri Kothagudem District.

1. The 3CEE,. ZÖ-Hyderabad fsr!nformation and necessary action.

2. The EE, RO-Kothagudem forÏnfõrma£lon and necessary actlon..

3. Concerned file.

//T.C.F,B.I //

Senior Environeat gneer

(TF-HYD-UH-VI}

Sd/-

MEMBERSECRETARY



TELANGANA POLLUTION CONTROL BOÄRD
Pa ’ayarana Bhavan, A-źII, Ifidustrial Eśtate,..Sanathnagar, Hyderabad-5O'o018

Phones: 040-23887500 Fax: 040 - 238B7519

BY REGD. POSTWITH ACK. DUE

AirIP rëvention and Control of Pollution) AcL t981 fasamended b'y Act 47 of 1987J

Order No. ÑG f•i -! Ö1/TGPC”B/ U-VI/TF/2£ł23- @. DI.2Ö.O7.ZÒ24

Sub : TGPCB - M/s SriVage Vërikateswar Raó (2.02.3 .Hô}, S/ö Chinnabbi,

5.

ß.5y.Nö.20, Thogudëm(V}., Põlvoncha (M), Bhädradrí KothagudèÏŸi'”District

— Ăir (Prevention and Control ‘of Pòllufion) Act 1981 (asamended by Act47

oi 1987) — Hon'ble ŃGT drders in 0.A No 12 of 2023 - Levy of

Envìronmeïstal Compensatien - Reg.

0.A Nö 12 .öf 2O2'3 filed b.y”Sri K. :Ra’mesh Babu, Hyderabad vs Uniori of

In.dia& Ors. in Hon’bİe NGT, Chennai against ilÏëgaÏ stone ğuarrÿ mining

ańd śtôhe crushfnğ activíti'es.

Show. cause notìce dated ?5.02.2023 Issued to the Mime.

ClosțJre:order dated 1F.03.2023 issuëö tö thè rńine.

Bõard Öłfičë Order dóted. 63..Ô1.2020 issued moda.lJties/ methoõoTogy

fõrassessing, ìmpõsing ańd\ utilization of Environmental Compensation.

Show Cause Notice dated 1,1.12.2023 iśsuëd tõ. the mine.

Hon'ble NGT order dated -Î3.11.2023 in Ö.Ä No 12 of 2D23.

7. Regional Ö'ffíce, .Kôthagudem repõrt dated. 20›.Ô1.202é

8, H earing. h.eId on 23. 01. 2II* ăt Böard Office, ,HydëŁdbad.

9. 'Show cause notice dated 27.õ1.2õ24 issued to tńè°mIne.

1.0. RegTonalOffice, Kotha.gud/em repört ğated 1.3.03.3õ24,

11. H eaririğ held õn0 6.04.20Ż4 at Boa rd Öfffce,. hÿ'deróbad.

12. Mìne lëŁter dŁ. 23.04.2024 enclosińg the, Lr:N o. Z04”0/GC/2017, dt.

2s .04..2Ò24 of AD,. Mińès. ,Ë Geõl”o.g'/ÿ'Bhadrädt KoŁhagudërn.

T.0 Letter No. GEN-KGM/ȚSPCB/U-V.I/TF/20ßõ-311.Dóted 07:05..2024.

14. Lr No.. 1575/Q/2012, Dt.2',.05.2024 of AD,..Mineś' &.:GëõIogy, Bhadradri

Kothagudem.. .›.

15. Hearing held on.1'6.07.2024 at Board Office; Hyde.rabad.
> a s ' ” ’*

”WHEREAS, you are opera'tiñg ths stonè &. metal quarry located at R.Sy.No,20,

ThogudëT(V), Palvoncla .(M}., BI a’dradriŁ’:kÖŁhagudern Distritt.

WHEREAS, can Öriginal Application” No.

Hyderabad vs Union Of J'ndiö & Ors.

',' . .
J-2 of 2023 .was. filèd by Sri K.. Ramesh Babu,

\în. Hon'ble ŃGT; Chenîïai against lllegal stone

quarry mirjinq ar\d stone orushlrig acttvtties ,by

.(V), Paloncha (M), Efhad.raóri Köthaoudém

th.e pïiyate responğenŁs. at Toggudem

Dlstrićt withô.út obtäín'irig nëcëšsary

permiŚsìons from Gövernmént Oepartrńeüts°& TSPCB and föLtausing ’aust nuisance to

the surrounding :areas. ’

WHEREAS, the Board issued show čaüse notice ’to the

25..02.2023 for operat1ng viithoLit CF-E añó'CFO of' the B”oård.

stone à meżal qüarry on

4. WHEftEAS, the Board 'Vide order dated t,5;:03.2023 issued Cİosure. order to the SL.one&

Road Netal Quarry Foroperating without 'CFE /' CFD oł“tÏie Board and cäùsJng pollution

ïn the area.

WHEREAS, the Board vide Office order dated 03.01.202õ îssuéd

methodology for asse'ssi•9. imposing arid utilization of

from the pô.llutîrig unlt's .tri tńë‘ state of Tèlanğana

moğalities

Env'ironmental Cümpënsation

bleed oa-GPCB guiõelJnes..

6. \'YHEREAS, the Regional Office vide .oròer›dated II. 12.2Ò23 i'ssüëd Shõ.\^/ čäúsë ńõEìce.

to the mtńe propos1ùg to. let thë EñVlrońmenta”l Compensation. of- Rs. 1,Z6,000/- for21

days a°rid directed Łhë mlrie. to suömít an\ÿ objections i'n writing within

date of the Order.

WHERÉÁS, based on the Hon'ble

IS dayñ fróm the

ŃGT order dated 13.12.2‘023, the. RO, Köthagudem

vide repos dated 20.01.Z024

Env.ironmen.tal Cornpehsâtiòñ. Thé

rneéLing held or 2ü.01.2024.. The

Compensation may be levied based

submitted the revlśeô calčulätiõn :õn lèvy Óf

Com’mÏttee rëcammend.ed that the Environmental

on thë following calcuİaŁion:



.. j//.,.."

El3¥ironmentál Compensation (EC} = PIx N x R x S x LF

a)’

bJ

«)
d)

:)

PI — P.allusion indeK of' irtdcsFrial sector

N - No of days ofviolation took place

ß -•A-factor in kupse's for EC

S - Factor forscale of operaŁian

LF — Location factor

Pol|ution Inòex (PI) is töken as’Ş0 duly. considering› the ca.tegory of the mine

i.e., Red Cátegory. ,‘

R .is suggested to consider as 150.

S 1staken as 0.5 consfdërinğ the uniL is sma|l scale min,e.

The stone crusher is located :in To.ggudem village, Paloncha (N) and the

population of țhe Toggud.em Gramparichayat and Pa.lon«hą Nunicipal!ty is less

tha/n ,1 Million. Lr is ’żãken as 1. considering the popuIatio.n is < 1 million in which

themine existing.

No. of days ofwhich violation topic place are mentioned below.

MoEF office memorandum 18.05..2012 I?eriod for .No. of

dated , assessment days of
violation

Fn:ception of thë mìne

based on the.mirie leąse

period submitted. by AD,

I lines.& Geology

department vide mails

dateJ .06.Q3.2023&

0.9.0.1.2024

19.'08.2015 From

19.08.2015

to

15.03›.20Z3

Clasure orders issu.ed by the 15.03.2023

Board on

Exempted Dãys.

As per AD; Mines& Geology

department rriails dated

06.03:2023& 09..01.2024,

Mine was noL inoperation

since

ToLa|.,nos.

21.07.2022 From

21.07.2CI22 to

15.03.2023

2766 days

-238 days

Total ńo. of days ofviolation 2528

ofdays of vióla.tìón (N} as 2528 days, Pollution Index of industrial secLor

as 80, Scale of Operation (sj as o.5’, Location F-acto.r (.LF) as 1 and Factor of

Rupees.(R) as Rs. 150/-.

In view of.the a'bove, the environmeptal compensatiön Is finalized as

EC = SO > 2528x 150x 0..Ś. x 1 =Rs, 1,5.1,68,000/-

8.. WHEREAS, the Board vide order dateğ 27.01.2024 issued Show cause notice Lo the

mine regarding the assessment ofEnvi.ronmental Compensatio.n. of Rs.1,51,68,000/-

(Rup.ees One Crore F.ifty One Lakh Sixty Eight Thousand onIy§ to be levied on

the mine and. directed the mine to suúmit any reply/objections. ìn writing wtthir 15

days frõm the dóże òf the :Order, falling which the asses?ment carried out by the

Board will be treated as final: assessment.

9. WHEREAS; theEE.RO. Kothagudem yide report dated 13.03.2024 stated that the mine

has notsubmìtLed reply to țhe sha catise Ootïce.

10. WHEREAS, the status was: reviewed ‹n the Task Force Committee meeting held on

06.04.2”024. The represe.ntaŁive of the mine attended thü meeting. The Committee

noted that the. Board, has carried out a?s.essment of the EC exempting the period of

non-opei-ation of the Plìne as per the .details obtained from the AD, [dines& Geology

Department. Fu.rther, the mine. has not.”.submitted reply/objections ro The .show cause

notice issued. öy żh.e Board and also the representative of the mine has n.ot raised any

objections durinğ thę meetincj, an the EC to be levied. Hence, túe assessment carried

out b.y the Böard yide order dated ..27..01.2024 be may õe traated as fina| assessment,

After detaiJed dJscusśions, the Comm.tttee recQmmended that the Environmental

Co,mpensatîon assessed by the .Board vide order dated 27.01.2024 may be treated as

final assessment and the Board may leyy Environmental Compe.nsation Òf

Îts.1,51,óg,000/- (Rupees One Crsre Fifty One Lakh Sixty Eight Thousand
only) on theтnine.



14,

WHEREAS, the Nine has submitt”eda represéntatiõn dated Z3.04.2024 enclosing the

letter of AssL. OirecŁor of Nines& Geology, Bhadradri Kothagudem along with the

details of dispatch permits issued to. the Mine and requested to corisider thé’ mentioned

dispatch permit days för levy df the FC.

12. WHEREAS, theBoard vìde letter dăted 57.Ö5.2024 ãddrëssedä .letter to Ihë':Asss1art

Director of Nfińes and Geology, :Bhadradri Koth:d9u dem .and requested” tõ furnish the

details of excavation and number ofdaYs mining activity ‘carried öuf with valid permit

tõ re-examine the assessment öf Envirotn,'mental Compens'ation.

13. WHEREAS, theAssistant D|rector of l'dines and Geology, Búadrad^! KOthagudem vide

letter dated 25.05 %024 submiŒed inf0Łmatióñ on extavatión õnd number of permit

valid working days:

The status was revlèwed in thé Task. Förce: Committee :mëeting held on 16.0.7.2õ.24 to

ascërtairi .th.e total working days ofthe mine a.nd also.I re-examine. the. Environmental

Compensation. .ourng the meeting, the represeritatìves of mJńeś and Ašśistant

Direčto.r, Plines & Geölög'/, Bhadi-a.dri Kõ.thağúdërri were present. The Com“rnittee

opined. that. the ”imposition of Environmental ..Compensation. shall be for totaİ violation

days and it cannot be restricted to the pèrruït dáys‹ öf the. ł‘itnë Dep.ãrtmeńü: Further,

tke Corrirńitteë öbsetvëd that thë. earlier reCõmmendation of the Commit:lee may be

taken asa Nina1 a'ssessment as the same was rnadë b:ásed on. the: i’ri”forrñatiõn ”furnisheğ

by the Assistant Dir:ector, Nines& Gëôlo”gy DepaftrneTjt duly ćônsïderìng tüe total

viö”lation Working days.

After detailëd discussions, the committee recõmmend'ed to ”impose Environmental

Comperisatiõn on the miTi’es as per the Show -cause notice JssUed on 27.ó1.2024 J.e.,

Rs.1,51,68,000/- (Rd§ee Oné Crore Fifty One Lakh Sixty Eight -Thousand

After careful cansiderätiön .of' thë materiäl fačts õf the case; the Board. he.r.eby directs

your l'4Ine tö .değosit: Rs.1,51,6d,.OOO/- tRupees .One Crore ’Fifty .One Lakh S•i:Qty

Eight Thousand oaIy§ towards Environrnèńtàl Cõrriğensatiön within Ł5 da.ys from the

dáte of this. örder under Air (Prevention and Cońtrol of Pollution} Act 1981 (as

amended .byAct'47 of 1987).

16. These dïrections are issued În. addition to the Cİosure orde'rs issuéd to the mİrie vide

order dated 15.03.2023 which is still under force.

î7. These directions are issued under Sec. 31 {A) of Aiî- (Preve”ntion add Control of

Pollution) Act”19.81 (as ameńdëd by Act4 ' of Ł9.8y)-

1B. The above mentioned’ dïrectiV.es shall b.e čõ“rnğIìed õy the minC immediately, failing

whičń’ legaI actJõn wïlf be initiated against your mìne under Section 31(A) of Äir

(Prevention dcd CõntroJ Of POllution) .ëct 1.98.1 (as amended õÿAct47 ôf1:987}.

M/s Srï va.ge Ven.kateswar Rao (2.023 Has, '

S/o Chinnabbi, R.Sy.N’o.2O, Thogudem(.V)

Palvoncha (M} Bhadradri Kothaguderti District.

Copy to:

1. Thè!4CEE; ZO- Hyderabad forinformatłön and necessary auction.

2. The EE, RO-Kothagudem for lnfôrrrlótion ãnd nëc.ess.ary achon. The EE.RO. is

directed to porsUe yY‹th thè mine t< ”remit.’the Eaviro.nmentaI Compensation and

súbmìt report.

3. Concerned file.

. ..

Senior nyirorirri Engineer

(TF-NYÒ-UH-VI-}
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TELANGANA POLLUTION’ CONTROLBOARD
ParyaVarana Bhavan, A-IIr, ZüdusfriaT Estate, 3anathnagar, Hyderabad-5õ00 TB

Phoneš: 040.-23887SOO Fax: O4O - 2388751g

BY REGO'. PO'ST WITH ACK• DUE

Water( Prevention and Control .oî Poll utł‹J.n) Act, 1974 (aśameńded by Act53 of198a

Orddr No. KGM - 0y/TGPĆB/U-VI.ETF/20.2Ğ- @ DI.2O.07.2024

£ub : TG9CB - M/s Srì Va'ğe Venl‹ateswar Rao (2.023

Thógudem(V), páIvoricúă {Ń); Bhddrádr.í

Hä), S/o Chinnabbi, R.Sy:Np.20,

KothägodèiTi District - Wä"ter

(Prevention and Control of Pollution) Act, 1974 (asameńded byAct53 of1988}

Hon'ble NGT ,orders in. 0,Ă No. 12 of 2023 — deg.

Ref : 1.O.A No 12 ol° 2023 fi led by S”rI K. Ramesh Bábu, 'Hydërabad vs Unfon ofIndià

I

& Örs. ”in Hon’bl.e ÑGT, Chennai against illegal stone quarry mining and stone

ćruśh.ihg activitÎeś.

. Show causen:otIce dated ZS.02.2g”23 isśued to thë ml rie.

3 Closure order date,d 15. 03..202З issued to the ml rie.

4 Bôard Office Order dated 02".01.20ß0 ìssued modalities/ methodaÏõgy

assessing, impõslncr and ü”tÏlization: öï' EhviŁońrrièntal Cömpensatloî1.*,...:

”. Show Cause f'łotice. dated Ill.12.1023 issued. to the mlñe.

6. I-lon‘bJe NGȚ ôrder dated 13.12.2ô23 inO.A. No 12 oF 2023.

7. Regíona1 Officè; Kothágùdern rëport dated 20.01.202é,

8. Hearing 'held on 23..01.. 2024 atBoard Office, Hyderabad.

9. Show cause nottce dated7 .01.ż024 issued to the mine.

10.Regiöñäl Office, KóthagLidëm report dated 13.ö3 202é.

11.Hearing held on aõ.04.1024 at Bo.ard öffice, Hydèrabad.

for.

1ż.M ine ”I.etter. ğt.. 23.õ4.2CJ24 en.c1osing the Lr.Ńo. 2040/GC/2017., dt.

2Ö.õ”4. 2ö24.öf AD, Mìnes& *eolõgy, Bhadradri Kõ.thagü:dem.

13. T..0 Letter Nö. GEN-KGM/TS:PCB/U-VI/TF/20.20-311 Datëd '07..05.2024.

Ł4..Lr No. 15i75/Ç/2012, DI.2Ș.05.2024' of AD, ñ1ines &. CeoJõğy, Bhadradri

Kõthagudèm. “

15..Hèar1ñg hèld on 16.07.2ÖZ4ï at Board Öfflce, Hyğerabad.

16.Drcİer No. KGM -- 01/TГ>PGB;‘Ü-VI/T 2023- . ”Dt.2Ò: 7.202'4,
x. 'a

WHEREAS, you are òpëating the Storie & Metal qiJarry local.ed at R.Sy. No.20,

†hogudem.(V), Pólvoñcha (M), Bhadradri :I¢Öthagudër'n Olštričt'.

2. WHEREAS, án OngiHa App4caüon NÕ. 12 of '2O23 was lied by:Sri K. Ramesh Bäbo,

Hyderabad vs .Uńioń of Iñdià& 0.rã.. iń H.ciIn’ble .NGT, Ch'eñnai. zrgôïnst IIlegãI .stone qüarry

m!nIng: add storm crushjng activities by the private. respońdeńts äü Tog.g.udem {V), Palõnčha

(M}, Bhadradri Kothagudem D.lstr‹ct Without obtaining necessa;ry permisșiqns From
Governmeńt Dèpartm'eüts '&TSPCB andfõrcausingd lst nuisance to the/sorrounding areas.

1. WHEREAS, theBoard issued show cause. ntotice to the störië &. ètãt rjuarry .ört"25. Ô2.2.023

roroperating wlŁhôut CFR an.d CFO of'the Board.

4. WHEREASr‘be .Bóard Vidè: ordër dateõ 1s›0.3.2023 JssiJeô cIõsiJi‘e oțder Lõthe Stõne& Road

Metal QtJarry I°or operaLi.ng without CFE /,CFO Sof tGe Board ànd causing pöllutian in the

area.

WHEREAS,. the Regs.o.nãl Offfce :vlde ördër datëd 1.1.12.:2Ö23 ìssued Show cause nõtice to

the m lne proposl.ng' to levy the Environmentaİ Compensation ofis. 1;26,00O/-. arid .dtrectëd

the mine to submif arty obj’ections.In writing within 15 days:from the date ofthe 0.rder..

6. WHEREAS, based on tńë Hon'blë NGT order dated 13.12.3Ö23›. the RÖ, Kothagu'dëm vide.

report dated 2Q.01.2024 submitted thé revised čà lculatïõri on IëVy ot Erivïronmental

Compensation. The issue was. revlewed In the Task. Farce Committee meeting held on
23.Ò1•.2024. After detailed dïscussioûs, the Gõrńmitte recommencted to Issue s'how ćause

notice to .the mine.. Based on the!'rècõmrñWdätions of.the còmmlžtëe, the Board vide.order

dated 27.01.2024 issueó Show cause notice ta the mlne régärdlrig the assessfnërit of

.Envirõnmental Corñpênsation of Rs•1,5t,ă8,OOO/- .{Rupaes Òne Crore ytfty. One Lakh

Sixty Eight Thousańd ontÿ) to bë IevÎed on the rriine and .direčLed the mirie to subrnlt

any reply/objections in wr]ting wlthîp 15 days frorrf the-date of .tfi’e Ôrder, failing 'which the

assessment carrïëd oLit by the Board will bë treated as ùrtaf assessment.

- ï,-’”
7. WHEREAS, theEE.Ro. Kothagudem vide: čéport dàŁed 13.ó3.7024 stüted that th'ë mine has

notsúbmîčtëd reply to the showcause'rroLice.
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8. WHEREAS; the status was feviewed in the Task Force Committee yeeting held on
06..04.2024. The repres.en?ative. of the mirie. attended the meeLi09 The Committee :noted

that the Board has carried out assessment of'the EC exempting the period of non-operation

of the Mine ąs perthedetails obtalned frorri the AD, Mines:& GeoJogy DepąrŁmenF, Further,

the mine has not submiLted reply/objections to the show cause notice Issued by the Board

and also the representative of. the mine has not ra'ised any 9bjectlons dUring the meetln9.
on the EC. to be levled. Hence, the aśsessment carrted óut by tle Board vide order dated

27.01.2024 be may be treated .asfinaT assessment.

Aftér detaiIad discussions, the Comm\ttee .re.commended thot the Env.ironmental

Compe.nsaLion .assessed by the Baard vide order dated 27.01.2024 may be treated as firtal

assessment and the Board may levy Envlronmen\al Compensation of Rs.1,51,68,000/-

{Rupees Ons Grore Fifty One. Lakh Sixty Eight Thousand on.ly} on the rriine under Air

(Preventi?? and Control oL Pollution) Act 1981 (asamended by Act47 of1987)..

9. WHEREAS, theM1ńe has submitteda representation dated 23.04.2024 en.closing the Jetter

of Asst. Director of Mlnes& Geology,. Bhadradri Kothagudem alorig with the details of

dispatch permits is.su.sd to.. the Mine and requested to conslder the mentioned d'Ispątch

permit Óayś forIevy of the EC.

WHER.EAS, the Board vide .letter dated 07.05.2024 addressed a letter to The Assistant

Director of ’Nines and Geology,. Bhadradrl Kothagudem .and requested to furnish the details

.öf excayation and number of days min ing activity carr¡ed out with valid perrnit to re-

exqmine theassessm.ent of Env1rönm.ental Co.mpensatjon,

11. WHEREAS; theAssi/star\I Director of Mines and .Geology, Bhadradri Kothagudem vide letter

dated 25.05.2024. submitted inf'ormation on excavation and number of permit valid

working dayl.

The status was 'reviewed in th.e TasK Force committee meeting ’held on 16.07.2024 to

ascertain the .total working days of the mine and also to re-examine the Environmental

Cgmpensation. Durfng the meeting, the r.ep resentatives pl mines and Assistant Director,

Mines@ Geology,. Bhadradri Kothagudem were present. The. Cornmittee opined. 'thąt the

impośition oi Environmeńtal Co.rnpensafion shall be for total violation days and it cannot be

restricted to the perrriit days of the M.ine Departrnent. F.urther; the Committee observed

that the earIi”er recommendation ofthe Committee .may be taken asa final: assessmenL as

thesame was made based on the inf'ormation furnished by the Assistant Director, Mines&

Geolqgy Department duly considering the total violation working daYs.

After detailed discussions, the committee recommended to impose Environmental

Compensation on the mines as per the Show cąuse notfce issued on 27.01.2024 i.e.,

Rs.1,51,68,OOO/- {Rupe.es One Crore Fifty One Lakh Sixty Eight Thousand only) on

the Nine.

WHEREAS., based on the recommendations of the committee, the Board vide order dated

20'.07..2024 levied Environmental Compansation under Atr (Prevention and Control of

Pollutlon) Act 1981 (asamended byAct47 oF1987).

14. Further, the Closure orders issued to the mine v,ide order dated 1Ę.03.2023 is stali under
force.

In view of the Levy of the. Eñvironmental Compensatio.n under the provisions .of the Air

{Prevention and Control of Pollution) Act.., 1 98 1., no separate ordersa re passedu nder the

p.rovisions of the Water (Prevention and Control of Pollution) Act., 1974 and the mine is

hereby directed. to comply with-’the directions. iss'ued by the Board under the provisions of

the Air (Prevention and ContcoJ oF Pollution) Act., 198a.

M/s sri Vape Venkateswar Rao (2.023 Ha),

S/o Chinnabbi, R.Sy.No.20, Thógude.m(V),

Pafyoncha [M}, Bhadradri Kothaguóern .D.istrict.

1. The 3CEE, ZO-Hyderabad

.2. The EE, KQ-.Kptńągudem

3. Concerned fJIe.

for informatiojJ :and necessory action.

?or i?forrnatiori and necessary action.

//T.C.F.B.Q.//

Senior Envir n en Engineer

(TF-HYD-UH-VI)

Sd/ -
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TELANGANA POLLUTIO”N CONTROL BOARD
Pa atfarana Bhavan, A-III, tt\dustria\ Estate,. anathnagar, Myderabaô-s0o 0ż8

Phones: 040-23887s00 Ëax: 040 - 23887Ù19

’BYREGD. POST WETH ACK. -DUE:

Sri Banoth

Palyoncha

Contröl õf

Hon‘ble NGT

{:5.058 Ha), .R.Sy.No. 12 & 14,

Kothagudem District - Air

(as amended’: ’by Act 47 of

in 0.A No 12 o.t 2023 - Levv of

- Reg.

0.A No 12 of 2õ23 filed by Sri K, Ramesh Babu, Hyderabad as Unibn of

India& Ors. in Hon”bİe NCT, Chennôi ögairist illegal sčone quarry mining

and stone crUshìng activities.
2. Show cause n0tice dated 25.02.7023 issued to the mine.

3’. Closure: order datëd 15,03.2023 issued tõ: thë rnińè›

4. BÓard Office 'Örder dated, 03.01.”2020” issued modalities/ methodology

forassessing, imposing and .utiJizötion õî Eń'vironmëntal Cörnpensation.

Show Cäusé Ńotice däte'd 11.12.3023 issued to Lhë. mine.

6. Hon'ble NGT order dared 13.12.2023 in O.A NÓ 12 of 2023.

7. R.egional Office, Kothagudem report dated 20.01.2034

8. Hearing held õri 23.01.202ö aL Board Office, Hyderabad.

9. Show.cause notice d'ated 27.II.2Ò24 i'ssued tó.:thë mine.'

10. Regiorial office, Kõth›ağudérú report dated. 13.0J.Z024.
11. Hearing held on 06.04.2024 at Board Office, Hyderabad:

1.2, line tether dt. Z3.04.2024 eriülösïñg th:ë Lr. Ńo.2040/GC/2017, dt.

20.04,2024 ofAD, F4ineś..& Geõlôgy., .Bhadradri Kothagudem:.

T.O Letter No. GEN-KGf4/':TSPCB/U-VI/TtF'f2020-307 Dated 07.05.2024.

14. Lr No. 236/Q/4014, DI.2t5\ 05.2ö24 ot ĂD,. MIñes@ Geology, Bhadradri

Köthógudêm. ,:

15. Hearing held on 16.07.20;2.4 at Bòard Office, Hyderabad.
.,..

. ;+ = •

1. WHEREAS, you areoperating the stone t‹ rrietal qúarrÿ located aL R:Sÿ.No. 12.& 14,

Thoguder:n(V), Palvöncha (M), Bha dradü, /.Kõthagu.dem Oístrict.

2. WHEREAS, an “Original AppIlca:t1ön to. 2 of 2023 wars, fÏed by Srì K. Rar:nèśh Ba bu,

Hyderabad vs U.mon. o£ ZndÎa& Ors. in Hon‘ble NGT,. Cheririaf dgäinst illegal stõne

quarry mining and stone crushinp activities by the private. respo.ndents at'Toggudem

(V),. Pa1oncha (M), Uh adradri Kothagùd'em District withour õbtaîninğ° ńëcessary

perrriissions from GoveFnrnent Departm.entś8 TSPČB. ańd for cavs\ńg-d’usŁ Nuisance

to th.e surrounding arëas.

3. WHEREAS, the Board issued show cause notce to the stone& mëŁäl quârry o'n

ZS:02.2023 foroperating. without CFE” and CFO öf' the Board.

4. Wł-TEREAS, .the Board vİde order datëd 15;čf3, 2023 issued Closure orğer to. thd-Stone

& Road Metal Quarry for operating wìtńout CFE;/ CFÕ pdf the Böärd an-d! causlriğ’

polIutio,n in the area.

5. WHEREAS, the J3ôàrd 'yi.de Offïce ohdër dated 03,.01..2020 issued. !rnodaIït!es /

methodology fo.r as.sesstng; imposing and tJtłljzation .oF riVironrñënta”l.'Cõmpërisation

from the polluting ünİts Jrï the state öfT.eIa*9s»a based on CPCB guidelines.

6. WHEREAS,. the Regional Office. vide order dated LI.12.2õ23 Tsśúëd .Show :cause

nõtlce tö the minë proposi'ng to. İèvy the Env|rönrriëritaf Co.mpensatiön of Rs.

I,Z6,0d0/- fòr 21 days .ari”d directed the mine tõ. submit any objections in writïnğ.

wtthin 15 days frõrtl Łhe date. oF the Order.,

7. WH”ERFAS, based on the Hon“ble NGT örder dated 13,12.2023„ the RO, Kothaquòem

vide report dafed 2Ó.Òi.2029 sUbmitted the revised cálcuiatioń ón levy of

Envirõnrriental Corepensdtion.. The issue was yeVié.wed in thë’ task ?o"rce Committęe

meeting. held on 23..Ô1.2Ö24.. The Čorńrńìttee recommended that .tbe* Environrnentá1

Compensation may be hevled based on the following calculation:



Environm‘enta| Cömpënsatiön (EC) = PIx N’ R x S x LF

PI — Pollütiõn indëx ofIndustrial. sec@r

, .N - No of days ofviOlation tDok place

' ’ " R — A factor İn ;ßupees forEC

S — Factor for scále of operation

LF — Location .factor

a} Pòllut:on Index. (PI) iš‹taken ãs 80 diily considering the «at.egqry of the mlne

î.+., Red Category. *.

b) R is suggested to .cogSider as 150.-

c}. S is taken as 0.5 considering tfïe únit is small scale mïne.

d) The stone crusher is l'ocated min’' Tog.gudern village, Paloncha. (M) and the

population of the Toggudem Grampanchaÿat and Paloncha Municipality is less

than 1 Millïoń. LF is takert as 1 ”°considering. the population is< 1 million In

which the. mi.ne exlsttng.

e) :No. of days ofwhich violation toot‹ place are mentìone0 ,below:

EU notification, ß00&

dated(as the mime ïśabove5

Ha.)

14.‘09,.2006 er›od *or No. of .days

.assessment of violation

Incep.tion of the. mine based 07.05.Z0 \.5 From

on therutne lease period 07.05.2015

submitteğ by.AD, I'4in.es& to

Ge.ology depa'rtment vide 15..ğ3.?QZ3

mafls dated 06.03.2023&

09.01.2024

Closure orders issued by the 15.03.2P23

Board on

Exemğted Days

As perAD, Nines& Geolögy

department mails daLed

06.03.2023& 09.01, 024,

" 01.07..2022 From

0 1. 07, 20Z2

to

15,03.2023

2870 days

-258 days

Mine was not i'ń operation

since

Total mo. of 'violatinğ› dãys 2612

Total nos. of days of violation (.N) a.s 3.õ12 days, Pollution Index of industrial sector

(PI) as 80, Scale of Operatïö.n (S) as 0*5., .Location. Factor (LFA. as t and Fa.cLor of

Rupees (R) as Rs. 150/-..

In view qfthe above, the en'vironmentalC9mpensation is finalized as.

EC = 8€l. x 2612 x ŁSO 0.5x1 =Rs.1,56,72,OOO/-

8. WHEREAS,. the Board side order date¢! 27.01,2024 issued Show cause notice to the ’

mjne regarding th.u assessment ôf EnVironmental Cóapensation

Rs.'1 56,72,000/- (Rupee9 One Crore Fifty Six Lat‹h Seventy Two Thousand

only] to be levìed on the mine and directed the mine Lo submit anY

reply/objections in y/riLing within 1.5 daÿs from .the date of the Order, failing which

the assessment carried out by the Board oil| be treated as, final assessment.

P, WHEREAS„. the EE.RO. .Köthagudem vide report dated 13.03.2024 stated thaL the

mine has notsubmitted reply to the show .cause notice,

10. WHEIšEAS, the status was reviewed Tn the Task Force Committed mee,tJng held on

06.0.4.2024. The representative of the mine attended the meeting. The Committee

noted that th.e .Board has carried out assessment of the EC exempting the period of

ńon-operation of:the line as per.the details obtained frofin the AD, lines& Geology

Department. Further, Lhe mine has no.t submitted reply/objection’s to the show

cause notice Issued by the Böard and also the representaLfye of the mine. has not

raised. any objections durïng the meeting, on ths EC to be levied. Hence, the

assessment carried out by the Board, .vïd.e order dated 27.01.2024 be may be
treated as tïnaf assessment.

After detailed discussions, the Committee recommended that the Environmentąl

Compensat!on asśessed by. the Boardv!de order dated 2Ÿ.01,2024 may be treated

as final assessment and the Board may levy Environmentaİ Compensation of

Rs.1,56,72,000/- (Rüpees One Erore Fifty Six Lakh Sev.e?ty Two Thousand

only§ on the mine under Air (Prevention and Control of Pollution) Act 1981 (as
amended byAct47 of1987).
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W HEREAS, the Nlin;e has submitted .a cep.resentation dated 23.0ë.2Ö24 enclosing the

letter of Asst. Director of Min.eś& Geology, Bhadradri Kothagudem"along. with the

details of dispatch permits ’issúed t . the Mine: and requestëd to consider the

mentioned dispatch permit days forlevy öf the EC.

WHEREAS,. the Board vide lettër datëd õ7:05‹'2024 ad.dressed ö l'etter tö The

Assistant Director of Mines and Geology, Bhadradri Kothagudem and requested to

furnish .the dëtãils of éxcavatiõn and ńumber ofdays mir\iñg äćtivîtÿ üarriëd .óut with

valid perrniŁ to re-examin.e the assessment ofEnvironmental ,Compensation.

13. WHEREAS; theAssistant Director of Mines and Geology, Bhadradr\i Kothagudem vide

letter dated -25.05.2024 'submitted iîlfoi matìõo on excavati'on drid numbèr ofpermit

valid õrking days.

14. The statüs was rëvìe.wêd’ in the"Task Forme committee meetïn.g held ,on 16.07.2024

to ascertaln .the total working days of (he mińe and aJso to be.-examine the.

EnvironmdnLal CoWpensatioñ. .Dürtng the meeting, Łhë repr'esenta(Ïvës of rriines arid

Asśistant Director, PIJries & Geology, Bhadradri Kothagudem. were present. The

Committee opiúed that the imposition of E0virõnmental Cörn'pensatioń s”haII .bë for

Total viölatïon days. and it carirïot be resŁrfdted to the permit da'y’s I túe Fline

Õepaîtme»t. Further, the Committee observed that the earlier recommendation .of

Che Committeemay betaken asa flnàl.ssessnnentästŁë:.šóme wásmädó öãsed on

the ińforrńation furńished by Łhe Assistdht D.irector, f'4ines & Geology Department

duÏ"y considering the total vioJatfon working days..
’ .. :.‹/; ›”

After detailed discussions, the committee recommended to ïmpose Environmental

Compensation on the mines as pertheShaw cause notice issued on 27.01.Z024 i.e.,:

Rs.1,56,72,000/- (Rüpees One Crore Fifty Six Lakh Seventy Two Thousand

oniyj on the Uìne.

1.5. .Aft.er careful consideration: of the materiál facts of the .case,. Łhè Böard'.hereby:directs

yoür Mine tõ d'eposit Rs. 1,5Ğ,72,.õõO/- (Rupees Òne Crore Fifty Six Lakh

Seventy Two Thousand only) towards En ironmenŁal Compensatîoń within 15

days from the date o? this. ordër under Air.(Preventiori and CoriÏrol of Pöllution}. Ăct

19B1 (asamended' by Ăčt47 oL198Ț.).

16. These dlrëctlons are issued jn addition tõ the Closure orders issued to the mime vide

order dated Is.03.2023: which Ts. still on.der force.

17. Thesë directions are issú.ëd und.er Sec. 31. (A) a.I Air (Preventiõn a?d Contro1 of

Pollution) Act 1981 (asamended by.Act 47 of 1987).

the above rried\tio.ned directives shall‘ ’be complied b.y the mine îmmediateł'y,. failing

which Ieclal. actJon \^/Ț)I be initiated against. .your mìüe undër Sectiön 3 I(Ä} of Air

(Prevention ahd Cõfitröl öf PollutionȘ Act J981 (asamended byAct47 of1987}.

M/s Srf Banoth Ramaiah {9.O5B Hä)t

R.Sÿ.N õ.. 12 & 1A, Tftogudem(V), Palvoncha (M}›

Bha draüri Kothagudem Distrìčt.

Sd/- '"

” MEMBEIŠ’SECRETARY

Copy to.
1. The 3CEE, ZO-Hyderabad. toririfcirmatlDrt.and rtecessary äction.

2. The EE, RO-Kothagudem fõrinformatïon and necessary aQion.

3.. Concerned file.‘

//T.C.F.B.Ö//

. “, 6(, .
Senior Environmental Engineer

{TF-HYD-IJH-VE)



TELANGANA POLLUTION CONTROL BOARD:
éaryavarana Bhavan, .A-III, EnJustria{ £st@e .Sánathnagär Hydè bad-TOO 0-ž8

Phonesï 040-23ă8Ż5õO ”Fax:..040 - 2.3887'519.

.BY REGD. POST WITH ACK. DUE.

Water (Prevention and Control of Pollution) Act, 19.74 (äs ameńded by•Act 53 õf"1988)

OrderN o.KĞM -0 1/TGPCB/ U-VS/TF/2O2.3- @/Ş” Dt.źo..ö.7. 2ôz4

Sub : TGPCB - N/s‘ fi›ri Banoth Raïoaiah (5.058 Ha), fSy.Ño.12& 14,. Thogudem.(V),

Pa”lvoncha (N.), Bhadrödri Kothag.Udem D‹śrriüt — Water. (Prevenčlori and

Cõntrol o'f Pollution) Act,. t974 (asamended õy ActS3 of!988)' - Ńon'btë. NGT

ordersin O..A Nö IN öf 2Ö23— Règ.

4’.

.1. 0.Ä No 12 of 20.23 \ñled by Sri IN. Rămesh Babù; ł-lydërağad vs ÜnJon :of

Ind.ia& Or.s. in Hon'ble NOT, Chennai against 11IegaI ston.e quarry mining

ańd stöne crushing activít|es.

Show cause n:oŁice dated.ż5.02:2023 issued tö the 'mirie.

Closure.order .dated 15.Ò3!2Ö23 issued. to the mine. ' *'

Böärü Offlüe Örder dated ö3.01.2020 Issued .modalittes/ m?túodology for

assessin.g, ìmpüsiog and utiİizötion .óf EñVfronfnen.töl .Compensa‘tiõn.

Show Cause Notìce dated l·l. IZ.2025 Issue.d tö ’the mine,

6 H'oü'ble ŃGT orde'r dated 1*3:. 12.’2023 ’in Ö.A No 12 of 2023,.

7. Regional Office, Kothag’udeM rëpört datëd 20’.Oi..2024.

8. Hearing held on 23.01.2024 at Böard Office, Hydèrãbãd.

9. Show cause notlce dated ÿ.7..01.2024 issu:ed: to tfie .rniñe.

10. Regiõńal Offİče., Kothagudem repõrt da'ted 13.03.2024.

II. Hearlng held or 0b.04. 2ÖŻ*4 at Boãrd oTfiüe,. Hyderabad,

i2. The letter dt. 23.04.2O.24 enclosing the Lr.Nö.2ò40/GC/2017, dt.

20.04,2Ó24 otÅD, Niñes £‹ Geo!9 Y. Bhadradrj Stott-iagudem.

13. T.Ò Letter Nö. GEN-KGPI/TSPCB/U-VI/TF/2õ20.-307 Dated 07.oS.202.4.

14. Lr No. .23b/Çy'20\4, Dt.2Ś.05.2024 öf” AD, Nlirièś BI GeôJogy, Bhadradri

Kothäguóerñ.

15”. Hearïnğ 'hëld on 16.07.204 at Bo9rcl Offl‘ce, Hy.derabad.

16. .Order No. KGN - 01/TSPCB/U-VT/TF/20Z3- Dt.żc,.Ö7:2024.
v 4 s

WHEREAS, you areoperatirig! the SčoneÀ I Ïetal qñarrÿ located at R.Sy.No. 12.&. 14,

Thogudem(V), Palvončha. (N), .Bhadrädri (¢öthagudëm .DïsLricL.

2. WHEREAS, ari OriginaT Appllcation. No. 1 ÿ of 2023 was filed by Sri” K. Ramësh Babu,

Hyderabàô vsÚ nior\ pf India 8‹ Órs. in H.on'bfe NGT, chennai against. illegal śtone.. quarry

mining and stone .crushing -activirÏës! Cy) the private respondents” at ”Töggüde”m’” (V),

Paloncha (PI), Bhadradri Kothagudem Dis.trIc:t without obtainIh.g ciecessary permission's

.from Government Departments &. TSP,ûB and f'or caoring dust‘ noisańce tö the

surro.unding areas. *

3. WHEREAS, the Board Issued show cauśe notice to the stohe & metal quarry on

25.0.2.2023 .fõr operatic\g witńöot CFE. and Ët=O qf the Boa rd.

WHEREA'S', the Boa rd v de order dated 15..Œ.2023. ssüëd closure :order to the Stone&

Road Metal. Quarry foroperating without cFE / CFO of th.è Bõard and caüsiñg pollutlön in

thë ärea.

WHEI2EAS, the Regional OffÎ¢ë vide õrdë-r.dated .1'1.12.2ü23 issúed Shõw cause. tiotice to

the m'inC prop'õsing to levy the Envfr,srțraental Cörñpensltlon df Rs. 1.,26,0ÖÒ/- and

dire¢:tëd thë minh tosubmIt any oöjectlõna In writing wiLhin 15 days frorñ Lhe:date òf the

Order. !:

6. WIJEREÄS, based on tńe Hon'ble NGT ordër dated 13.12:2Ö2Ź; thč' RÔ; Kothöğüdem vide

’reğört dated 2Q.01.2õ24 suòl-rtlLted the' r.eyised calculation on levy of EnVirorirnental

Compensation. The issüe Wäs rèyiewëd Ïri the Task ¡"a.rce Committee meeting held on

23.Ot..’2õ24. After detailed discussions,. the čommitteë. recõmrñénded, .to ïssue show

ca'úse hotlce to the mlne. .Based on ’the tecommendations of the com'mittee, the Board

vfde òrder dated Z7.01.2024 íasu.ed Sfioe caose notice čo. the .mlne regarding thë

assessment of En íronmeńtal Cornpëńsatíòn of .Rs. 1,S6,72,õò0/- (Rupees .O,rte„.Crore

fifty Gix Lakh 'Sevenł:y Two. Thousarrd onlyț tó be Ìevied oñ the mine and' dirêcted

the. mine .to subn1tL a'ny reply/objestïöns in wrtinq within 1č days frörn the .dãte of th.e

.order, failing: whlch. the ässessment car-ied ou.t by. the Boa.rd, wlll b.e treated as flnai

assessment:

WHEREAS, theEE-RO. Kothägudem vide. report dated 13.õ3.2024 stated that tfié mlne
was not submitted .reply to thë sńow cause hotice.
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8. WHĘRE;Ä$;› thë status bas. revl.ewed Jc the Task Forcè. Cerri ittee meeting held on

0.6.04.2O2 . T|\e representąțișe. af the mime attended the rrieețtng. T.he CommftLee noțpd.

tńat Łúe Board’ has carried! ou.t .assessro..e,nț of tha EC exempting the peraö of non-

operation qf Ehe Nine as per :tLie d'etails obtained from the AD, M.t?eş & Geology

Department.. Ftttther, the rrijns has not submitted. repFy/objectio.ns to the show cã:use

notice issu.ed by th.e Board anö:plsp the represe.nțatiy1 of the mlne has not. .Taised .any

objections during. J:h.e. meetinğ', ón the EC' to: .õe :Ievięd, .Hence, the .amessment carrìed

o.ut by the Boarğ. vids order däted 27.01.a024 be may bé trè.ąted as final ąssessmęnt.

After dčtailed discussions, the CornrnìI:teë recpc0mended that .the: Enviro.nmenta)

born.pensatisn așsgsssł |ay the BoaTd vide o:rder dated 21.01.2024 may be treated as

final assessment a'nd the Boa.rğ may |evy Environments.I Cołljpensation of

Rs 1,56,7ż;0O.0./- ( tup.ees one Cro're: +'ifty Six Lakf Seventy Two‘”Thoüsand

amy} ontherriine. under A!r..(Preventłôn:ńnd ČonErol o.f Põllutlon) Act 19.81 (as amended

by-Äctë7 ofI9B7).

9. WHEREAS, the Olive has submitted a representgtisù dltp 21..04.2024 enclosing the

letter oĘ Asșt. Director .õf lined& /2eoÍõgy, Bhadradri Kothagudem a!'ong wfth'the detailș

of dispatch permits issued to the lins and requested Loaonsider.thë menlioneğ dlspatch

permit dayś .for’levy o.f Fh.e EC.

WHEREAS, theBoa.ró vide letter dated 07.05.2024 äddressed .a letter to Th.e As”sjstant

Directõr of Miries ąnô Geology, Bhadra.ğjI Kothagqder\\ and r.eqoested: to furnish the

details of ëxcävatioñ dnô. number ofdayfi ryining ą2ivițy carried out with vali.d permit to

.re-.ëxamine. the aşsesslTient of Environrnanta.I Compensaliori.

11. WHEREAS., tl+e Assistant’ .DlFüctor of Mines anğ Geology; Bhadradri Kath.agudem Yłde

letter dated 25.05.2õ.2s suŁirn[tteò ïnforma'tisn art.excavatipn and number ofpermit valid

working ğayș.

The śtațus was reviewed in the Task Fore commjtte9. lTleeting h.eld on 16.07.2ğ2é to

ascertąin the tqta.I wsrkÎpg days of' tńa mine anÓ álso '.to re-examine' .túe -nvîroț\mental

Compensation..-OüŁlrig the meeting, thø rs.pr?sentątives of mines and Assistant Director,

.MJüss & Geology, Bhadradri Kothagudem.”here present. T.he. CpmmiLteę o|?ined that the

İiTipositiéz. õf En\/!rõnrnec.fgJ' Compensation shalt be .f’or total ytõİatipn days aad it cannpt

be reštrict'ed to the per/Iïiț :d.a'ys õf the Eline Dępartmen.I. F.urth.er, Łhe Committee

.observed I.flat the earli9r zecomrTiertdatióń õf the .C.ammittge may be. tak«n asa final

assessfnertt as tfjg same was TT\Bde based' on the Information fúrriJshed by the Åssisțant

Dirüčtor, |"1.íńës& G'eõloqy Depa2ment.ğ.țilyconsidering the total v.io1ation working dąys.

After detaJlćd öiścussiõris, the csmmltt;ee recommended I? impose EnvîrónmenLal

Compensat|qn .on.th.e minés' às per the .Şhõw causë n“ò:tick Jss.ued on 27.11.2024 i.e.,

Rs;1,56,7Z,.Q.00/- (Rwpess Onø Crore Fifty Six ùákh Seventy Two Thousand

omy} o,n j:he Mlne.

WHEREAS;: based on the recörń.mendatlons of'..the Com rńittee., I.he Board vide order

dated Ż0”..ğ.'7..2024 levied Erlyironmental Compensation under All(Preventtön and Co.ntrcl'

of.Pol\utlon) Act 198 1.(a4 amended byAct47 of1s87).

Further, the CliDsu7e órders ïssued to tÏie mine vÎÒe order dated 1Ș-ü3.2023 is still under
force.

łń vïe\y of the Levy oft'he Enÿtronmentăl ÉompenşatTop under the' prq»isions ot the Air

(Prevęqtion: and Contro.I of PDllutiort} Act.; 198J., ne sepa e orders. are pass.sd. under

the provlsİons .of the Water :(Preventfs.n anğ Cöntcol of POlïútİDFl), Act., 1974 and the

rninë. Is› hereby directed to sômply wlth the directions issued by the Board under the

proyislons of țhe Air (Prevention and, Co.ntroİ of Po.llgtioh) Act„. 19B1.

Mls. S.ri BanočhR otaiah.Ț5.QȘ8. H'a),

R•Sy• io. 12 & .14, Tńogț4ğam (V$, pa yopc;f\a

Bh'ağnädći Kothagüdëin Dïštrict.

Copyto:

(x),

Sd/-

MEM.BER:SECRETARY

1. The 3CEE, ZQ-Hydęrabąd forinformation ąnd necessary action.

2. The. EE, KO•.Kothagudem forinformation and necessary action. The EE.RO. is

to pUrsue:with the mjne, to rem it the Envíronmsr\tal .Compensation and submit
3. Concerted fife.

//T.C.F.B.O//

directed
report,



TELANGANA POLLUTION'CONTR0LBOARD
ParyavâPana Bhàfian, Ä-III, Iñddśtrial Estate, .Sánat.hoagar, Hyderabad-5oo o18

Phones: 040-23887500 Fax: 04”Ó -Z 38C7Sž9

BY REGD. POST WITH ACK. ’DUE

AirfPrev‘entiõn and Control of Po'llùtiori') Ac't 1981 (asamehded bv Act4Ż oF19B7J

Order No. Kt2M .- 01/TGPCBfÚ-VI/TF/ .02s- ğ Dt•20.õ7.2024

Sub : TGPCB - N/sSriBõda Chíttibabu (1.0 Ha), S/o Late BÕda Bikku,. R.Sy’.No.

20/A, Toggudem (V), Paloncúa .(M), Bhadradri Kõthógúdern Dlśtrict - Air

.oësñ'*’“ "’*’

(Prevention :and. Control of Pollution) Act 1.981 (as :ameńöed by Act .47of

1987) - Hon’b'(e NĞT orders In 0.A No 12 of 2Ö23 -. levy of

Envir.onmental C‘ompensation Reg.

2:

9.

10.

1 1.

Ö.Ä No 12 of 2023 ffled by Șri K. Ra rn.ësh Babu, Hÿder.abad vś Union of

India& Ore. 'inH on‘ble NGT, Chennai a gainst illegal: stpne quar:ńÿ .mining,
... .. . . .

and. stone!crushing activities.
. . * .

Súow cause.notice dated ż.5.02.2023 issued to the mlne.

Closure order ,dzlted .15.03,. 20.23 issued to the. mjne.

Board. Offìce Order :dated, 03.01.202d issued ;modaIitïes/ methodo1ogy

forassesslng, impo'strig arid utilization a/ Envlronmenta'l Com,Sensation.

Šhow Cao4e Notfce dated 11.12.Ż€i23 isscred ta the minë.

Hon‘blë NGT order dated 1, 3.12:2023 In 0.A No 12 of 2023.

7. Region.al Office, Kothagudem .report dated 2õ.:01.20J4

8.. Hearing heİd on Z3.Ò1.2Öż,.4 at Board Officer Hyderabad.

Show cause notice dated ï*:7.01.2024 issued to thë mine.

Regional Office,. Kothagud”ëm/ r'eport dated W.03.2024.

Heaririğ held' öri 06: õ4:202 ä't Board Öffiče, Hyderaböd.

Mine letter dt. 24.04.2C24 enclosing. the. Lr.No..204.ğ/GE/2017; dt:

20.04.2.024 of. ÁD„ Miriës.å‘ Geõlõ.gy,.Búädradri Kothagüde.m.

13.. T.o Letter No. GEN-KGf•1/TSPCB/U-UHF/20.20 3õ8 Dated 0.7.0s.2Ö24.

1.4. Lr No. 1õ0S/Q/2004, DI.2Ș.05.20Zë of AD, ›I'4iries &. Geolopÿ, Bhadradri

KõLha.ğțJdëm.

15. Hearing held an 16.07.202ö at Board OfTiče, Hyderabad.

WHEREAS, you aré õperatlng the. stori.è & "Metal quarry located

Toggudem (V), .Paloncha (M), Bhadradri Kothağud.em Di”stričt.

at R.Sÿ’.Ïö. 20/A,

2. WHEREAS, än Origihäİ Applicatiori ’No. 1*2 of Z023 was fiÏëd by SLÏ K. Ram sù Babu,

Hydera'bad vs Union of India & Ors. iń' .Hon‘ble NGT., Chennai aga inst1 ffegà1 stone

quarry iȚilnirrg and stone crushing acțtvJttes .õy

(V), PdlÖFicha (N).,

the p.ïivate res/poridents, ät. Toggu"dém

Bhadradri Kóthãgt{de1 Distrlct with6ot obtaining necessary

permïssiõns from Government Depàrtrnénts& TSPCB’ and for causinğ

the surrounding areas. I

dust'ńuišance to

3.. WHEREAS, thë Board issued śhow ,caü/e noticë tô the stone& Metal. quarry ct.ü

2.5.02.2023 for opera'żifig wTtŁiaut, CFE and: CFO of the Board.

4. WHEREAS;

Road Metal

In the area.

the Board vide order dated .15-03.2023 issiuéd Clósüre örder ta the

Quarr\/ fõr operating Withòút CFE/ CFO Tithe Board and "causing.

Stoh.e&

pollution.

5. WHEREAS, the Böard ¥lde Office o.Nder dated 03.ö'1..2020., iñsued modalities /

methodology forassessinğ, imposing. and utilization of EmironmentaJ Compensatioń

from the polIutincf unfts 1n thé stâLe of Telangôriâ based on CPCB guldelïñes.

6. w HEREAS, thë Regloha.I Ö.fflce vldë ordel !.dated 11.12.2023 issued Shov/ cause notìce

Lo the mine proposing to levy

days and ò’irecŁed the mlne to

däte of Ehe Order.

the Environmsnta!“ Compensation ofRs., 1,26,000/-,for II

sùbmît äny' ôbjections iri wrîtiilg Within IS da ys,.from the

7. WHEREAS, based on the Hon'bls NGT order dated 13.1 Ź.Z023, țhe RO; .Kothagudem
vide repo2 dated 20:.01.2024 submitted the revised cälčulatfon on levy of

Environrridhtal cÒrnp”ensatïon. The issue was reviewed in żhe Task Force Committee

meetirig. held on 23..01..20.24. The Comm,ittee rëčörnrneridéd th:at th.e .Eriyirö.rirnentaI

Cõmperisatlon may be levied basêä on. tñè: following calculation:



Environmental Compensation (EC} = PIx N x D xS x LF

b}

c)

d)

,.e)

PI — Poflutioa. index of industrial sector

N - No ot days ofviolation Eook place

R -A factor in Rupees forEC

S — Factor for scale .of opera.tion

LF - LoCatinn factor

Pollutfon .Index (PI) 1s taken as .80. dul.y co.nsidéring the category of the mine

i:e., Red Category..

R is suggested to consider as 150.

S is taksn as 0.5 consi.dering the unit is small scale: mine.

The stone crusher is located in Tóggudem. yilla9e, Paloncha (M) and the

pop'ulatIon of If\e Toggudem Grampanchayat and PaIoncha Municlpality is less

than1 Nillion. Lt is tak en 'as1 co/nsidering th.e population _is < 1 million in which

the mine existing.

No. of days ofw.kich violatiorr took place are rcentioned belaw:

MoEF officl. 18:05.2012

memorandum dat.ed

Closure orders tssu;eÖ by 15.OU.20,23

the Board on

Exempted: Days:

As perAD, I'4ines.&

Geology d.epartrnent m4ils

da.ted 06.03.2023 &

09.01.2024, t'4tne. was not

in operation since

01.0!1.:2017

Periad for No. of days

assessment ofviolation

From 18.05.20.12 3954 days

to IS:0.3.2023

FCOm

01,01.2017 to
15.D3.2023)

Total no. of days ofviolation

-2265 days

1689

Total nos. .of days öf vjoJatîon (N) as 1689 days Pollution Index öf industrial sector

{PE} as 80., Scale of Ope.ration (S) as 0,5, Location Factor (LF) as1 and Factor of

Rupees (R) as Rs.150/-.

!n view ofthe aboie, the. environmeptal compensation is finalized as

EC =. 80. x 1689 x 150 x 0.5x1 =Rs. 1,01,34,000/-

B. WHEREAS, the Board vide order dated 27.0L.2024 issued Show cause notice fo the

miné.”regarding the assessment of Envii:onmental Comp.ensatlon of Rs.1,01,34,000/-

(Rupees One Crore Ooe Lakh Thirt Four Tho.usand only) to be levied on the

mine and directed the mine to submit:any reply/objections in writing within 15 days

from the date of the Order, Mailing which the assessmerrt carried out by the Board will
be treated as final assessment.

9. WHEREAS., the EE.RO. Kotha.gudem v!d.e report. dated 13.03.2024 stated that the mine

has not”subm.itted reply to the show ca”use notice,

10.. WI-JEREAS., the s'tatus was reviewed in the. task Force Csmmittee meeting held on

06.04.2024. The representative of the. mine attended th:é meeting. Tile Committee

noted that the Board has carFied DOI assessm.ent of the EC exempting the period of

aon-operaEion of the Mine as. per the details obtained from the AD, Mines& .Geology

Department. Further, the mlne has not: submitted reply/objectlons to the show cause

notice issued by the Board and also the representative of the. mlne has not raised any

obj.ections during the meeting, on. the EC to be ievied Henca, the assessrrïent carried

aut by the Board’ vide order dated 27.01.2024 be may be treated as final assessment.

After detailed discussions, the ComnJittee recommendèd that the Environmental

Compensation assessed by the Baard Vide order öated 27.01.2024 may be Lreated as

final’ assessment and the Bo4rü may levy Environmental Compensation of

RH.1;O.1,34,000/- (Rupe.es €ine Cror:e One La kh Thirty Four Th.ousand onIy)on

themine under Air(Prevention and Control of Pollution) Act 1981
47 of 1987}.

(as amended by Act

11. WHEREAS, the Plane has submitteda .representation dated Z4.D4.2024 enclosing the

letter of Asst. Dlrector of Mines& Geology, Bhadradr! Kothagudem along with the

details öf dispatch perrnits issued to t.hé Aline and requ.ested to consider the mentioned

dispaFch permit days forlevy of the FC’.



12. WHEREAS, theBoard vide letter dated 07.05.2024 addresseda better to The ÄsristanL

Directai of Mikes and Geology; Bha'dradri Kothağüderń and rec}uested: to furnish the

details õf :excavation :arïd number ofdays mining activity carri'ed out with valid përmit

to re-èxamine the assessment .of Environmental Compensati’o.n.

13. WHEREAS, ćhëAśsìstañŁ 'Dïréčtor öf ”Mines and GeolosY Bhadrödri Kothagudem vide

letter datëô .250S.202ë śubrnìttëd iñforrnãti'on ort excavatiöñ an.d number of permÏL

vaüd Wotking days.

14. The status was revieWed iri’ the Task Fòrce commlttee:meetin9 hdld oń 16.IU.2024 tô

ascertain the total” working days ofthe mine and also ŁO re-examine the Environmental

Cömpensahoń. Durinğ the meeting, .the represéntätivéś of mine4 .änd Assistant

D”irector, ffrws & G’eolô.gy, Bhadradri Kothagudem were present.. The Committee

opinëd that thü Jmpösition of EnviFoümental Compënsatïon shall be fõr Fotal violation

days and ìčcannot be restricted to ”the. permit days ofth'e Mihe Dèpartmerit. Fürther,

the Comm'îttee. observëö that the earlier recommeridatìõn of the Com mítLee may ’be

taken àsa final assessment a”s thê same waś rnăde basdd on :thë .Information fúrriiśhed

by the Assistant. Director,. f°1Ines & Ceology Department duly considering the tõtal’

violation working days.

After detailed dïscusÜõns, the cõmrnüztee hecomrnënded Fa i.rnpose Environmental

Compensation on the !nes” as per the’ Sftow cause notïce issueü an Z7.0,1,.2024 i.e.,

Rs. 1,O1,34;00O/- (Rúpees õne Ćrore One ”Lakh Thìrty Four Yhouüa”nÖ only) on

the. Mì'ne.

15. After careful consideratïoń ¢if the mötérial fãcts öf the čase, the BÒaFd hereby dïracts

your Niûe to. dëposit .Rs.1,01,3't,000/- (Rupees Ö.ne Crörë Orïe Lakh. Thirty Four

Thousand onlyÿ. Upwards Ea.vïronmentaİ Compensation within 15 days from the d'ate

of this order .under Air ’(Preventlon ärid Co’ñ.tro1: öf:Pollution) Act 1981 wasamehdèd by

Act47 ofJ987).

16. Thesé direcÜons are issued in addition to the ClosiJrë orders issued to the mine vìde

order dated 15.03.1023 which is still under force.

17. Th ése dire.ctİonś are îssü.ed Lłrider Sec. .ß1 {A) ôf Air (Prevention a md Control of

Pollution) Act 1981 (as. amend.eü by Act 47 of‘ 1987),

18. The abave mentioned directives shall: be cornpfi.ed by ’the m.me imrțiediarely, failing

whićh legal action will bë iriitiatéd. ögaïnst 'yöLir mine u"ndér Sectiori 31(Ä} ôf Aïr
(Prevention and Control of Pollution) Act 19B,1 (as amended by Act:47 õf 1987}.

To

N/s Sri goda Chłttibabü (1.0 .Ha).,

S/o Late Boda Bikku, R.Sy.No. 20/A,

Togğudërfi (V), Pâloričha (M)¿

’Bhadradri Xočhagudem District.

Copy to:

Sd./-

MEI'IBER SECRETARY

1. TheICEE, ZO-Ï1yderabad. for ińformatiõn and nečëssary öctlön.

2. The EE, RO -Kothagudem for iriformation .and necessary actfon. the EE.RO: Ïs

d.Ire«ted to pursue with the mine :to: remit the Enyironm.ental Compematîon and

subrn.in rèport’.

3. Concerfted file.



TELANGANA POLLUTION. CONTROL BOARD
Paryauarana Bhavan,A-EZI, Ifiduśtrial Estates Sanathnagar, i-fydeïábad-50.0 O1ş

Phodes: 040•2,3’B875õ0 Fax: 040 - 238B7519

.BYREGD. POST WETH ACK. DU£

WaŁ”er (Prevention. and Contròl of Polluti'on) Act, 1974 (asamended byAct53of1988)

OrderN o.KGM -0 1/TGPCB/ U-VI/TF/2õ23- {ø DI.20.07.2024

Sub : TGPCB - PI/s Srl Boda Ch1tŁtbabü (1.â Ha), S/o LaŁe Boda BíEku, R.Sy.No. 20/A,

Toğgudëm (V},. Pälońcha: (.M), BhadFaÕCl Kõthagudém District' — ”Wačer

(Prevention .and Coritrol of Pollútloń) Act, 1S74 (asarńêñdeö by Act .S3of 1.988')

— Hon’.b.Ie NGT orders 1n O.A N¢i 12, of 2023 - Reg.

0.A Nõ 12 ôf .2023 filèd b.y Sri K. Rä mèsh Böb 'u’;. Hÿderabäd vs Union öf

India “@ Ôrs. in I-fqn'ble ÑGT, Chennai agaińst illëgäl stoñe 4uarry rn‹nIhg

and sŁör\e crushing actlvltles.

Show dause nòtïcé :dàted 25-0'2.2023 Issued to. the .rnJrie.

, Closure order dated 15.03.2023 issued’.to thë rniñe...

Board Òff.ice Order dated é„3.01.ZD2O Issued modalities/ methodology

ãssesslñg, irripósìńg and utilization of Environrñënial Compen”satian.

5. Show Cause Notice dated.1 '.12.2023 Issued to the rnifië.

6. Hon'ble NGT a ròer dated 13‹12.2òZ3 In.Ò.è No 12 of 1õ23.

7. Regioñal Office, Kõthagude’ report da'ted 20..01.2õ24.

8. Hea rJnğ held on .23..01.2024i'at Boä rd Òffl.cè, Hyd.ërabad.

9. Show Cause notïce dated Z7/:01.2024 ïssued tothe mine.

10.Regiońal .Officë,. KöthOgud’em repQFt.dated. 12.03,.2024..

for

1 1.. Hearing heldo ri 06..04.2024':ät Bòard' ö.f£ice, Hydërabad,.

12-. Minę letter dt. 24.04.2ğ24 enclosing the. Lr. Nõ. 2040/GC/2017, dt..

20.:õ4.2D24 õf AD, N in;es& /ûëoIogy, Bhadradr.I Kothagudem.

IN.. T.0 üèttêr Not GEN-KGNI/TS;PCB/U-VI/TF/2020-30i3 Dàted OF.05.2024.

.. Lr No. 1.005/Q/2004, 't..2ñ.05. 2024 of AD, Miries 8r .Geoiõgy, Bh”a'dradri

Kothagudem. “

IS.Heárìrig he\d in 16.0.7.2024łät Boa'rd Office,H yderabaÖ.

16.Ordër Nô. KGN - 01/TSPCB7,Ù-VT/TF/2023- DI. .d2..2.õ24.

W'HEREAS, yÖúa f'e operöting the Stone& N.ptal quarry located' at R.Sy. No. 20/A, Toggudem

(\/), Paloncha (f°I),. Bhadradrf !Köthäğudem‘ïDistr1ct.

2. WHEREAS, a”n 0 rigtnal Ağplicatión No.. J.2, of 2023 was fïled by'Sri K. Rä îïiëśń. Bab.u',.

Hydetabad. ys. ,Uñíõ'n õf"India’ 8‹ Örs. ïn Hon’blĄ NG r Chennai .against illegal .stoneq oarry

mining, and stone crusfiihg activlttès. bÿ tfiù: prlvate-rëspóñdents at Tsggudem ), Paloncha

(M), BKadradr\ Kothagudem District v•itÑCiUt Obtainihg neüeãsary permissions from

Govetñment DepáŁtments&TSPCBand fóf-causing dust nuisance to the surrounding ateás.

VIHEREAS, the Bõard iśśuëd sho.vr' cause n’ötÎce. to. the.stone& meta‘I.q ùarry on 25.02.2023

roroperating without CFE and CFO of the Board.

4. WHERÈÅS, theBõard vìde õrder dated1 :/ü3.2023 Issued closure arder to the. Stone& R.oad

metal” Quarry for opèratifig v/ithoüt CÈË./ C'FO Of the Boarò and causing pollution ïn the.

atea. ’

5. WHÈREAS, tbëReglonat Offlce side ördei dated J1..12,2023‘ issued Show cause notice to

the m1rie proposing to levy the Eńvìrörimüntal Caîtipenśation of Rs. 1,26;000/- for 21 days

and dfrected the mlne tosubmit any objections. irl wrltlnp withïn. 15/ days from thê date of

the Order.

6. WHEREAS,. based ön:the Hoñ’ble NGT ördër dated 13.1Z.2Ò23, the tRÖ, Kôthag’ude.m 'vide

report dateÓ 20.OF.2024. submltted 'the reviled calculatfõh on lëv.y' of EnVi’rotirn’ëntal

Cõrñpënsatlo.a. The. Issue was reviewed In the Task Förce Commîtčëe mëetlng .hel.d on

23.O”1.20Z4. After dëta1lëd: discussföris, the Committee recommended to issueshòw. cavșe

noti.ce to 'the mine. Based sn tÏie recoînmendätiönś õf tile üómrriítțëe., the Board vide order

dated 27.Ò1.2024 Issued Show cause notice to thë m1t1é reğardi/tg thd aśsessment of'

Environmental Compensation ol' Rs.1,O1,34,'00o/- tRopees One Crore 'Onë Lakh

Thirty Four Thousand ônly} tö òe levied on the rrilne arid dtrecLed the mlqe țo submit

ànY rep1y./öbjecttons in writing within 1S dà'y’s from tfi .dàte of the Order, I°aiI1ng whicîi the

assessment carr'ied. õuč. b'y' Łfi. e' Board. will be’:treated a4 fińaJ assessment.

7. WHEREAS, theEE.Rõ. Kothaguderń vldè .repõ.re däted. .IN.ò3.2024 stated thai the mlne has

.not submltted reply to the show cpuse nôtfce.



s,

9.

10,

11,

wHEREÅS, túe sta.tits was reviewed iû the Task .Fòrce Commitțee meeting held on

06.0 I.2024.. The reğrësentatlve. pf”t Ake. !îiin.e at:tend”ed.'the n1eeting. Ihe Committee .noted

that’the ep.aró hąs carried ourtassesśrîtent of the EC:.exempŁipg the perlod of non-ôperation

of the .Mlne. as p.ér the details. oğtąfneõ from tńe AO, Mïnes& G.eo.lagy Department. Fu.rther,

th1.,mțne has not submitted. rdp)y/objections țo the shaw Cause notice issoed by the Board

anö also th.e repręsentațive of the mlne has:n r ralse0 any abjectlons during the meeting,

oń. thè EC tô be Ievi.ed. H.ence, tfîe: assesştïtenż. carried. oùt by the ”Board vide order dated

27,ò1.2024. be may bë.'tr.ëäted as. fiúal assëșsment,

Aftpr detailed discüsśions, the Comm¡țtee recommęnded that :the Environ.mental

Compensation assessed by the Board viòe order dątëd 27,01.202* Y be treated .as final

assesü.ment :and the Board mąy țsŸy ĘnvłronmentaJ JZomğensatian o.f Rs 1,0.1,Ș4,QO0/-

{Rupees .Orie Crôrë Onb LakhT.hirty. Four Thousand :onfy} on the mine unde.r Air

(Prevention and Control of' Pollutiofi) Act”1,961 (asksmnded byAct47of19.BȚ.

WHEnEÅS, the.I ttne. has submittedą reprësentation. dated 24.04.20ZĄ ehčlôslng the lettsr

of Asst. Director of'/ lines % Gealog..y gf›ądradri lfigttiagübem along with the dekails”õf

dispatch permits issued to the lin+ and requested to .țonsid.er fhe mentioned dispatch

permft days farleyy of țhe EC..

W.HEREAS, tfïe Board vide. letter dâted 07,O5.2ß2é addressed .ą let:tęr.,ro. .Ihe Asststaftt

D.JrOctoF Df ł'4ines and Geology; Bhadradri Kothağüdem and raqu¢sted to furnish. the details

of exčävatioń and num.heJ- af ’days mining açŁiYlty carried out with valid përmit .ts re-

exąrtifne the assessmentòfEnvl.rõnm”eùtaf'Comp:ensation.

y\/HÈREÁS; thë Ăssistaüt ›Dlïe.ctgr .of N!nes and Geology., .Bhadrad rl Kpthäğúdem vide Refer

dated ZS.05.2024 submitted Informa.ti.òq. ori jzxçavation: anö number of permit valid

working days..' *

The *siatus was .ręyïe.wed in the Tests Force committee /zteeting held on 16.07.!2024 to

ascertain the total .working daye oftha mine and also la re-examine the Environ.mental

Compensation:. õurfng the mee !ng,. the represqntatlv.eş of mines and Assistant DIrector;

Nlnès& Geblpg.y, BLtadradri KotŁiagvdem.. were present. Iúe Committee opined. that the
impositîori of.Environmental Comp”enoôtion shall be..forțotal violation days and it çaünpt be

restricted to the perm!t days of ttie T4ine Departrnerit. Fu+thqr, the Commitțee observéd

thãt the earlieryëcomrńendatior. a.ł' the Committee .may be taken asa rlnal assessment. as
the same. was made based on the Information furnished by the Assistant Directü.r, Nínesè
Geology Department duly considering túe total v'iolation working days.

AfLër d.ëtaiI.ed discussions, the soiTimittee recommended to İmpose Environmental

Compenşațion: on the mines .as per thy Słjow. cause .notic?. issued on 27.91.2024 f,e..,

Rs.1,0ß,Z4rgg07• {Rupees One Crore One Lakh.Thirty Four *thousand onlyg oa the

Mine.

WHEREAS, based oń th.e recommendations .of thę -Committee, the BDãrd vl¢ie orde.r dateõ

20.07:20”2é łevİed EnvÎronrnental Compènsătion under Air (P”ręventiQn a.nd Co.nrrol of

PoÏIu.tion) Act .1'98;1 (was atTieriğgd ,ay Act.47 of 1987).

Further, the. Closñre orders fsścied to the mjne 'vid.e õrder dated 15.O3.202’3 is stlll under
/orce.

In view ôt the Levy õf•the: :ErivÏronmenLąI Compensation unõer the prö.visJons of the Air

(Prevsnïion and. Controf of PöJlution} Act„’Ïg81:, no separąte orders ars passed under the

ğrövisiòris of the Water (Prevention and Control of Pollution) Act., 1.9Z4 and thy mìne is

hereby. .directed to com!ply with the dÏrec'tlõns issued by the Baard under the provisio?s of

the Arr ÇPreventlon. and Control of Pollution) Act., 1981.

I'4/s Sri Foda Chittibağa Ç1.0 I-la},

S/.o,Late Boda Bikku, R.Gy.No. 20,/A,

Toggud.è.In '{VJ, Paloncha .{M.},.

Bhadradri:Kożhaguğem'Oiatrłct.

1. Wip 3CEE, ZÖ-:Hydér.ą öàd

2. The EE, :IšO.-Kothagudem

forin£ormatiòn and riecessary actJon.

for iriformation rid nqçessary pctjon.

//T.c.F.B.0//

Sd/-

M.EM.BER SECRETARY



TELANGANA POL”LUTI'ON COI' TÎIÖL BOARD
P äryavarana Błtaúan, A-US,. Iïidustriàl:Estate, Sanàthfiàgar; H.Vôëràbad-sOo õ18

Phones: 040-23B87’5OO Fax:.040 - 29%875i9

BY’REGD. POST WITH ACK. D.UE

AirfPrévèritìoń ańd 'Cöntrol Öf PolliJtioln)” Act Ï981 fãšai-nendéd by Act. 47 óf 1987)

Order No. KGM -0 1/TGPCB/U-VI/TÈ/Ÿ023-ğ

TGPCB

andControl

NGT

Dt.20.07.2024

ISO (1.0 J-4a), R.Sy.No. 12,

Kothägùdem ÒfsLrict — Air-

Act 1981 (as amended by Act47 oF

in 0.A No 12 of 2023 - Levy of

Reg.

Ö.A Nó 1.2 of 2O23 filed .Sri K. Ramesh ‘Babu, Hyderabad as Unìõn oF

1ndta& .Òrs. in Hon'b1e Chennai against illegal stone quarry mining

amd stone cñusńirig

Z. Show cause nõ”tice the mine.

3. Closure order dated mime.

4. eòard Office Ordër modalitiesf methodòlogy

fö.r assessing,. imposinga rid utiJizatiõc of Environrriental Compensation,

S. Show Cause' Notice dated›'11.12.2023 issu.ed to the mine.

6. Hõn°ble NGT order dated 13.12..2õ23‹ in Q.Ä No 12 of 2023,

.7. RëgioñãI Öffice, Kothagudem repprt dated 2õ.01.2024

8. H”earîng held on 23.01.2Óÿ4 at Board Office, Hyğèźabad.

. show čăuse riotice dãted Ï7.01.2õ74 ïśsued tö the mine.

1õ. Regional Offìce, Kot :hagudem rep'ort dated 13:03.Z024:

11. .Hearing held oñ 06.D4.202é at Böard Office; Hyderabad.

t2. Mine lëtter dt. 24.04.2O2 enclösïng. the Lr. N.o., 2040/GC/2017, <łč.

13 îO 4etterN

:f:D

N: Gs/TS

GèoBo .
Bhad2 d -Ko Da d 0i7 05 2024

14. Lr No...1 105/Q/20.11, DC. 5.05.Z0Z4 of AD, Mines& Cèalogÿ, Bhadradri

Kothagudém. ,.. ’

15. Hearing’ held’ on J6.07.20tg4 at BodrÖ OFfice, lyderaõad.
+ :s/-4< s

1. WHEREAS., you are o.perating the stoń'e.. & metal, ,quarry., iõćated at R.Sy.Nö. 12

Th ogudem(V), Pãİvöñchô(,Mj, Bhädradri,/.kötha.gude”rn Diśtrïct.

.. .. .'’1’. - .. . .
2. WHEREAS, an Ongndl ApplraWon’ ho. .12 ofl0Z3, was ûled bY .Sn K. Ramesh Babu,

Hyderabad vs Union of I”ńüia & Ors.. lń.''\Hoń’ble NG°L, CheûriaJ ag"aih”s't ÎilegaJ storie

quarry rnihtng arid stonë crushing activiŁï.és by‹tüe ’private respòndents at- Toggu.dem

(V)., Paloncha (M.), Bhadraür Kothagudem District” without obța'frîing nëcdssary

permissions from GoverrÏttiént Departmé,i1ts& TSPCB. and forcażśíng dust riu.isan.ce

to the surrounding. areas. ..
. ,. .. .:.:,.:.

3. WHER’E’AS, the Bo.arğ issued show .ca.use no.tjce tp the stone& .metdl quat-ry on

25,õ2.2023 fôrôperatinğ without:CFE ãrid CFO õŁ thé Böard.

4. WHEREÅS, Ue Bóaró viõe örder dated. ,15.õ3.z023 issued Clósure order to-the Stone

& Road Metal QuarrY /o opeFatíng wìtl›out CFE / CFO of thë Board and caus'ińg

pollution in the areä.

5.. W HEREAS, thë Board vi.de Officë. order dated 03.01.2020 issued modalities /

rne'thodoIogy tar assessing, imposing and utiiizatÏoñ .of Ehvlröñrñental .Comperïsatiõn

from the pölfütîńg unitś i'h the sŁäte..of Tèfangafla based‘ on”CPCB..ğuìdèlines.

WHEREAS, the ReglónaI 0.ffice vide .order dated 11.1,2.2023 ìss.ued Show .čause

nõtice to the mine propośing tö levy: the En irõnrnëntaÏ :Cömpensation of Rs.

1,26,000/• fôr IN daÿs and directed the min:e tõ: submit any obječtions in writing

within 15 days: from the date ofth:e Order.

7. WHEREAS, baseò” on the Hön'bleNGT örder õate”d NJ..ł.2. 2023; th.e. RO, Kothagudem

vide rëpbrt datëd 20.01.2024 sübmltted' the revised calculation oñ levy of

Environmental Compensat:ion. The issué.has réviev/ed in. the 'Task Fo.rce Cömmíttëe

meeting held on 23.01.20ż4, The C rrîrmttee racommended that the Envirönméntal

Compensation may be Ieyied basțd on th‘e” föllowtng calculatíöri:

Em ironmental Compensation (EC) = PI. x N x R x S x LF



10.

PI’ - Pollution .index òf industrial sector

N - No of da.ys of violatiori took place

R —A factor In. Rupees forEC.

S - Factor for scale of operati'on

LF — Location factor

a) Pollution Index. (.PI} ïs :taken as 80 d aly considering the category of the mine

i.e., Red .Category.

R is suggestëd to. consider as 15Q.

S is taken äs. 0.5 cónsiderlng.the. un.ît is small scale mine.

d) the s.tone crusher is Iõcated ìn Toggudem. village, Paloncha (M} and the

population of tbe Toggudem Granipanchayat and Paloncha Municipality is less

than 1 Nii£lton. Lt is :taken as 1 čonsideririg the population is < 1 million in

which the mjne existing.

e) No. .of days of\vhich violation tool place are mentioned bélow:

MoEF office 18d.05.2012. Period for N.o. of days

memorandum dated assessment ofviolation

Closure orders issued by the 15.03.2023 From 3954 days
Board on ” 18.05.20 12 Lo

Exem'pted Days:

15.03.2023

06.02.2019 From

06.02.2õ19 to

As.per AD, Mines& Geology

department mąíls dated

06.03.2023& 09.0 1.2024,

line. was not .In operation

since -

Total no. of violating days

1503.2023

-1.499 days

2455

Total nos. of days ofViÒIati.on (N:} .a:s 2455 days, Po|lution Index of industri”al sector

[PI) as 80, Scale of Operation (5ÿ as 0.5, Lo.cation Facto.r (LF) as1 and Factor of

Rupees (R) as Rs,150/-.

In view ofthe abo.ve, the environmental .compensatiort is finalized’ as

EC = 80 x.2455 x 150 x 0.5x1 =Rs. 1,4.7,30,000/-

8. WHEREAS, the. Board vide order dated 27..01.2024 issued Show cause notice to the

mïne regarding thë' assessmeńt -. -of Environmental Compensation of

Rs.1,47,30,000/- (Rupees One Crore Forty Severi. Lakhs and Thirty

Thousand only). to be levied on the 'mine and dire.cżed the mine to submit any

reply/obj”ections in writing within 15 days from- the date of the Order, failing which
the assessment carried out by 2he Board will ğ.e treated as firial assessment.

9. WHEREAS, the EE.RO. Kothagudem vi‹|e report dated 13.03.2024 stated that the

mine has notsubmitted reply to the shöw caúse notice.

WHEREAS, th.e status ”was reviewed in the Tașk Force Committee mee.ting held on

06:.õ4.2024. The representative of the rńine attended the meeting. The Committee

noted that the Board has carried out assessment of the EC exempting the period of

no.n-operation of the Nine as per the de,taiIs obtained from the AD, Nines 8‹ Geol.ogy

õepartme?t. Further, the mine has not suõm'itted reply/objections to the shôw

cause aotice issued by .the Board and ./aIso th.e representative of the mine hãs not

raised! any objections during the mE'eti?g, on the EC to be leyied. .Hence, the

assessment carried out by the Board vide order dated Z7.01.2024 be may be
treated as final assessment.

After detailed discussions, the Committee recommended that the Environmental

Cö.mpensation assessed by the 6oard vide order dated 27.01.2024 may be treated
as fipal assessment and

Thoušand only} on

the 'Board may levy. -nvironmental Co.mpensation of

gRupees One Crore Fõrty Seven Lakhs and Thirty

the mine under Air (Prevention and Control of Põllutiõn) Act
1981 (asamended byAct47 of.1987).



ll.

ig,

WHEQEAS; the BÖa:rd issued Show caüsë rioticé datëd 27..01.2024 to the mine

regarding th.e assessment of Environmental Compensation of Rs.1,47,3O,.000/-

(Rupees One Crore Forty Èeven Läkhs‘ and Thirty Thousand! only} to .be

levied on the mine :and directed the mine 'to sùbïYlit ans rep!Y/objections in wriLing

within 1.5 days! from the date of the Order,. mailing which the ass.es4merit. carried o.ut

by th'e Boärd will be treated as final assessment.

WHEREAS, thé'EE:RO. ”KothagiJdem \/ïde repört dated 13.D3.2024 stated that the

mine has notsubmïtted reply to tate show caüse nötice.

t“
WHEREAS, the.status was revië.wed in’ 'the Task .Force Commlttee rrieetimg held on

06.04.2024. The representative of thé mine atterioèd the rrleeting: The Committee

noted that the Board has carried out assessment of th”e EC exempting the.period of'

non-operation ofthe l'4ine as per the détails obtaineÖ frörn thë AD, Mines &.Gëolôgy:

Oepartment. Further, thë mine ñös not sübrnittéd reply/öbjectiöns to thë show

cause notice issued by the Board and also- the r.epresentative öf the rriine has :dot

raised àñy objecüoös dUTng fhe meeti'ng, on the EC to be !evied. tence, the

assessment carried ouL by the Board vide order dated 27.01.2024 be may be

treated as final assessment.

Aftèr detaîled üiscussiöns, the Cürrimittë6 rècomrr\erided that the Environmental

Compensation assessed by the Board ïde order dated 27.ô1..2.Ö34 may be‹treatëd

as fînöl assessment. and the Board may Iev.y Environmental Compensation of

Rs.1,47,30, 000/- (Rùpees Orie Crorë Forty Seven La”khs"and Thirty Thöusand only}.

on the mlne.

14. WHEREAS, theMine has subm1tteda represeritation d.ated 24.04.2024 enclosing the

letLer of Asst. Director öf Nlines& Gedlögy, Bhadradri Köthagud,em alonp with the

details of dispatch perm'its. issued to the Rline and requested to consider the

mentioned dfspatch p'ermit days. for ievy od the EC.

WHEREAS, the Board vide fettér .dat°.d Ó.7.ò5.202é addressed.a tetter I:o The

Assistent Director of Mines and Oeolsgy; Bhadradri Kothaguderri a°nd requested tó

furnis.h the :detaiÏs of excavótion anò nurnóér of Óays rnining: activity carrïed out with

valid permit to re-examina th'e assessment of Envfronrúental Còmpensation.

16. WH EREAS, the Assistant Director of Min es and Geö!ogY Bhadrad.ri Kothagudem vide

I'etter dated 25.0?f.2024 su.bmitted inf:orrnation on excavatiö/n and n um ber of perm.it

valid working days.

17. The status was. reviëwëd .in thë Taak Förce comrrlittee rrieeting Llëld ön 16.07.2Ö24

to ascertain the Total working :days bf the mine a.nd also to re-examirie the

Environmentäl Corhpensaüon. Darng themCdöñg,the represeötativës ofmines ànd

ASsistant Director, J"4ihes & Gàology, Bhadradri Köthagudem mere :prëseñt. The

Commlttee opirïéd that the Imposition öf Gnviröñrnéntal Compensation
total violation. days and it cannot b.e restricted to the„ permiL days

shall

,r
be for

the Miüë

Department. Further, the. Commlttee oôserved that the earIier recômm‘ertdation oF

the Cöm'rnitteè maÿ bë taken as a. firtöl assessm.ent as the same was made based ort

'the .information Furnished by the AssïstanL D.ireùtor,. f‘tines& Geol'ogy Department

duly considering the total violation worklng. days.

After detailed discussions, the commitLee recommended No impose Environmento.I

Cörnpensation ön thé linds.asper tfië Shô\iv cäuse ñötJce. issued on 27.01.2fi24i.e•r

Rs.1,47,30;'b00/.- (Rupees One Crore. Forty Sëveh :Lakhs aad Thirty Thousa"nd .onÏÿJ

on the fine.

After careLül cönsideration öf”the matdriali facts of the case, the Boürd hereby di”rëct's

y.our £4irie to deposit Rs..1;4y,aö;ooo/- \Rupëes One Crore Forty Seven .Lakhs.

and ThÏrty Thoudand only towards. Envirohmèntal: Eorfipeasatiofi within 1S days

from .thë date of this order Under AAF(Prev.entiön and Control öf Pollution) Äct 1981

(’as amended byAcF47 of1987)

These directions are issued in addition to the Closure. orders issued to the mine vide

order dated 15.03 2023 which is stil) under‘ force..

20. These directions are issued upder Sec. 31 (A) of Air (T’reventi'on and

Pollution) Act 19.81 (as amended b.y Act 47 dF 1987).

Coÿtro| of



21. The above mentioned directives shall be complied by the miñe immediately, failing

whiCh legal action will be in!tiat.ed against’ your mine under Section 31(A) of Air

(Prevention and Control of PollutJort) Act 1981 ”(as amended by Act47 of1987).

To

M/s. SriSettipalli Narsimha Rao .§1.0 Na),

R.Sy.No. 12, Thogudgm( , Palvoncha.[fbl},

Bhadradri Kothagudem. Distr.ict.

Copy Fo:

Sd/-

MEMBEÎt SECÏtETARY

1. The JCEE, ZO-.Hyderabad forinformation. and necessary actión.

2. The EE; RO-Kotha.gudern for 'inforrriatiav añd' necessary action. T|e EE.’RO. ís

directed to púrsue with the mine to r•m”it the Cnvironmental Compensatfon and

submit report.

Concerned, file,

//T.C.F.B.O//



TELANGANA POLLUTION C”ONIROLBOARD
èa“rÿ'avarana Bhava'n, À-III, Indústrial :Estätb ñanathnagarj? Hyôërabad-5oo 018

Phones: 040-2 887500 Fax: 040 - 238875’9

BY-REGD. POST.W1IH ACK. DUE

Water (Prüvention and Control of Pollution: Act, 1974 (asamended byAct53 of:t9a8)“

Order No. KGIT - 01 /TGPCB/U-VE/TF/2023- .DI.20:07.2024

Sub : TGPCB - f'1/s.. Srì SettipülİJ’ Närśirriha Rao (1..0 Ha), R;S:y..No.. 12,. Thógudem(V),

Pa'Iÿoncha(M), Bhadradri Kothagudem Di'strict - Water (Prevention and Controf

õf éõllutlö'n) Aćt, 1974. (as ãrineńded\ by Act 53 öf'1988} - HÒn'ble' NGT orders in
0.A .No 12 of 2O23 - Reg. ’

Rei : 1.. O.Ä No 1 2' of 2023 fiÏed by ûii K. Ram:ešh ’Babu, Hyderaba.d ve Union of’

Oes*“'*

Indìa& Ors. in Hôr›‘blè NGT, Ćhennöi Against íİlègal stone qu.arry min.Eng

and. śtone crushing activities.

2. Éhow cause notice dated 25..02.'2023 ìssuecf to the m]ne.

3. Closuré order dated 15,Ò3.2ô23 issueü’ Lo the mlne.

4. Board Officé Order dated ö3.õ”1.2020 issued TödaÏïtiës/ mečhÓdology for

assessing, imposing and utilizatlön of Environmental Compensatioñ.
Show Caus'e Notìce 'dated IN.12.2023 issued țo the mine.

6. Hori‘blè NGT otder dated ’13.1 2.2Ö23 inÖ.Ä. Ńo 12 of 2Ò23.

7. Rëgional Offlce, Kothagude'rn reğört dated 20.01.2024

8. Hearing .hëld on 23.01.202/1 aL Board Office, Hyderabad..

9. Show cause noti.ce datèd 27.01..2ö24. issued to thë mihe.

10. Reg ional Offi.ce, Kothagudem rèpórt datéd 13.õ3.2024.

1.L. Hearing held õx 06.04.202/4 .at‘Board Office, H.yderabad,

12. Mine lettër dt. 24.04.20Z4 enclośing th.e Lr:No..2040/GC/2017, dt.

2ó.04.2024 ofAD, Mines 8‹.Gëõlogy, Bhadrãõri KöthäğiJdem.

13. T..O Letter Nõ. GEN KGM/TSPCB/U-VG/TF/2020-309 Dated 07.05.2024.

14. Lr No. 1 10È/Q/2011, DI.ËË.ÒF.2024 of AD, Mines & ideology, Bhadradri

JKòthagudem.

IS. Hearirig held on 16.07.202”4 at Board. Office, Hyderabad.

16. @rdür No. KGM - II/TSPCB/U VI/TF/20Z3- DI.7Q‹07.20.24 *””' -
> -e’ e

1. WHEREAS, -yöu are operating the Stone. & .Metal q üarry located at Ft.Sys No: 12,.

Tfiöguderrr(V], PaIvońcha(.M)’, Bhadradri Kothagudem District.

WHEREAS, an Original Applicätiori Nõ. 1.2 of 2õ23 was fÏfëd by Srl K. Ramesh Babu,

Hyderabad ssU nfori of India & Ors. in Hon’bl.e NGT, Cherifiäi ägalćist iİlegal stone.q darry

m ining añd stõriè crushIng actiVitles b.y; ths private. respondents' at loggud'em (V),

Paloncha (M), Bhadrãdri Kòthäg"Udem öïśtrlct witfio\It obtafriíng Necessary permissions

fï-am Cc'vetn ment Departments & TSPCB. and for cáus"ing. .diśt nuisäńčé to the

surroïJnding aeas.

WHEREAS, the BÖard Issued shÒw cause nötice to fhe stare & meta! quarry on

Z5..02.2023 for operating without CFE ünd CFÔ of thü Bõãtd.

4. WHEREAS, thëBõard wde orde”r dated 15.03.2023 ‹ssued closure order to thè. StÒTté. &

Road' Meta|QüartyföröperãGùg withoJtCFÉ/ CFÒoFtheBoatd aqdcausngpofltöonin

the area.

WHEREAS, theRegional Office vide order.dated 11.1'2.2023 issued Sha.w causé nötice to

the mile propos.Ihg ro levy th.e Environmental Compensation of Rs. 1,26,000/- and

directed the rrîìne to submit any objections In wrltl ng within ł5 days..ff'orñ the daFe ofthe

Ordęr..

6.. WHEREAS, based ori the Hon'bÏd NĞT order daŁed, 13. 1.2.2023,. the RO, ł¢olayudem. .vlde

re.port dąfed 2O.'01..2024 su'bmitted the revised calculačloit on Iëvy of Enviroñmental.

Co'rnpeńsat}ön. †he issue was reviewed In the task Force Čõmrńittee rńeëtirig heid óij

25.01.2024. AfLet detüilëd dÏs«üssiõris„ the Commlttee re:commended to issue show

cause natice to the mlne. Básëd on the rëcoïTim'endatiori'ś of the commlttee, the hoard

vidë ordër dated 27.01.2024 isşued Show catJse noti.ce to the mlne rëgardíng túe

aśses0Mënt of:EñvIronmental Co.mpensation of Rs.1,47,3O,o0a/- {Ruțzees One craze
Forty Seven Lakhs.ä nd ThÏrty"Thousand onlyy

the mlne to submit any reply/objectióńs iń hrlting

to be îevìed on thę mlne. and’:directed.

wttùïn 15 days from tbe date of ,the

order, fa1Iing whlch the assessment sa,r ed out. by ’the Board will. be treated as firial

assessment.



8.

9.

10.

14.

IS.

WHEREAS, theEE.RO. Kothagu4ëm. ‘vidë report dated. 13.03.Z0Z4 ›stated I:hat the mine

hasnotsúbmìtted r‘eply to th+ shöw cause notice.

WHEREAS, the status was FeVieWed in the Task force .Cammittee meeting. held

06.04.2024. After detailed di4cusslons, the Committee recommended that

on

the

Environmental Cõmpeûsatïon Assessed by the Board vid.e order dated 27.01.2024 may

be treated as finàl assessment and .the Board may levy Environmental Compensation of

Rs.1,47;3Or0Q.0/- (Rrrpaes

anly) pn the :ITiine, undpr Air

by Act 47 of1987).

One, Chore •örțy Seven LaHhs and Thirty Thousand

(Preysrîtion .and Contro.l of Po.llution) .Act 1981. (”as amended

WHEREAS, the Mlne has submltted a. representation. dated 24,04.2024 encloşing the

Iëtter of Asst."Director of' f•1ioes 8‹ Ceolõgy, Bhadradri Kôthagudern along with the details

of'dispatch permits issued Rio the l'4ine and requested to:conśider the mentioned dİspatch

permit days forlevy of the EC.

WHEREAS,. the Board vidë lefter dated 07,.ğ5.2O24 addresseda letter to The Assistant

Director of Mines and Geol?gy, Bhadradti Kothağudem and. requested to furnish the

details of excavation apd nurriber of. days .mlning actlvlty carrled out with val·i’d permit IQ

re-examine the aśsessm'ent. of Erivironm.entaf Compensation.

11. WHEREAS, the Assistant Director of Min'es: and Geology, Bhadradri Kothagudem vide

letter dated 25..Ô5.2024 submitted informa.tipn on excavation. and number ofpermit valid

working days.

12. The status was reviewed in ‘th.e Task .Force com'rnittee meecirig held on 16:07:.2024 tp

ascertain the total working days ğč the mlne and ąlso to re-exarnln'e tùe Envlronmental

Compensation. Dttring the meeting, the representatives of mines and AssÍstant Director,

Mines& Geology, Bhadradri Kothagudem.‹;were present. The Committèe õpined that the

irriposltion of Eńvironmental Compensatipn shall be for total yioJation days and it cannot

be restricted tö the permit days of the I'd ine Department, further, the Committee

òbserved .that the earlier rec.?mmendation of the Committee may be taken asa final

assessment as the. same was .made based țn.the information furnished by the Assistant

Director, Mines& Geology Department d.u|.y conslderihg the țgtal viola tion woryikg days.

After detailed discussions, the commlttee recommended to impose Environmental
Compensațion on the mińes as per the Show cause notice isșued on 27.01.2024i.e.,

Rs.1,47,30,00d/- (Rupees One Crore Fort,y Seven Lakhs arid Thïrty Thousan,d only) on
the Mine.

13. WHEREAS, based on the reco:mmendation’s‘.of tfie. committee, .the Board.‘vide order ğated

20.07.2024. levied EnvironrTiental Compensat¡on under Air (Prevention and Control of

Pollütion) Acc 1981 (asamended by Act47 of198.7).

Further, the Clôsúre orders issued to the rni'ge vide order datëd 15.03.2023 is still under
force.

Tn view of the' Leyy of the Ertvironmen‹al Compensation under the provisions pf the Air

(Prevention and Control of Pollution). Act.r 1981, no separate orders are passed under

the provisions of the ł/Vater (Prevention ”and Control of PolluLioń) Act„ 1974 and the

mine is: hereby

pròvisians of thé

To

M/s.SN

R.Sy.No.

directed to comply with the directions Issued by the B?ard under the
Air(Preveation and Contl.ol of Pollu.tion) Act., 1981.

SettipalTi. Narsimha Rao (”1..0 Ha},.

12, Thogudem(V}, PaIvoncha{M.],

Bhadradri Kothagudem District.

1. The JCEE, ZO-Hyderabad forinformation and necess.pry ąction.

2. The EE, RO-Kothagudem forinformation'and necessary action.

3. Concerned file.

S.enîor Envir e Eng irieer

(TF-Hyo-uri-vjj

Sd/-

é'łEMBER SECRETARY



TELANGANA F'ÒLLUTIDN CONTRO.L BOARD
Paryavarana .Bhavan,. A-IZg',Z ndustr1ai ÉsCate, Ğanathriagar; Fiydërabad-Too O1s

Phones: 040-23887'5O0” Fax:-040. - 2388753.9

BY REGD. POSTWITH ACK. DUE

Air(Prevention and Control of Pollution.) Act 198 has am.ended by Act. 47 of 19B7)

Order No. KGM -Ö1/TGPCB/U-VI/TF/2023-g Q DI.20.07.2024.

Sub TGPCB - M/ś Sri Sõde SaLish (1.0. Ha),. :S/ö MiJ,'Lyalü, R.Sy.Ñö. 22,

Thogude=.tV}, Pafvopcha(N),. Bhadradri Kothagudem District — Aìr

(Prëvéñtiöń› and CöńtrÖl of Põllùtiòri§ Act. 19ł5.1 was ämendčd :byAct47 of

1987) - Hõn‘ble NGT örd%rs in 0.A No 12. of' 2023 - Levy of

Environmez\tal.Compensation - Re9

'”” *°

Z,

. 1 O.A No 12 of 2023 filed by S ri K. Ramesh Babu, Hyderabad .vs.Union of

India& Ors. iñ Hon’bİe NĞT, Cherinái ağäinst Illëgäl storië quarry mlning

änd Stone crushing activìLies›

2. Show cause notice dated 25.0Z.2õ23 ìssued to the mine..

3. Clo.sure örder däted 15.OF.2023 issued to the minè.,

Doard 'Office Order dated::’õ3 01.202.0. 'issued modalitïës -/ mčthodology

forassessing, impośińg an.d.’utítizatiô’ñ of Envirorimental Compèñsation.

5. Show Cause Nòtičë dated."41.12.2023 issüed to the mi'ne.

6. Hon'ble NGT order dated' 1:3,12.2023 in 0.A No.12 of 2023.

2. Regional Office, Kothagudëm rCpoit dóted 20.01.2õ24

8. Heàrlng held on 23.01.2024 at Board .Öffíce; Hyderabad,

9. Show cause noLice dated ,27.01.2”024 issuèd tõ the rńfne.

10. ßëgiöńal Ö£fice, Kbthagüd m report daLëd' 13.03.2Ò24.

11. Hearing held on 06..04.2OZé a”t Board Office, Hyderabad,

1Z.Mlne letter dt. 24.04.20*4' encİos\ng 1hC ’Lr. Nõ:.2040/GC/20.17, dt..

20. õ4.2024 òfĂD,M Ïnes. 8‹. Geòlogy; Bhadradri Kothagudem.

13.T.O LetterN o. ISEN-KsM/T5PCB/U-VI/TF/2020-34.Ò Cated 07.05.2024.

\4.Mr No. 99/Q/20Ò'7, DI.2S.§š-2021 of AD, Mines& Geoldgy Bhadradri

kothagudem.

15.Hearing heI.õ on 16.07.2.02.4 at Board Office, Hyderabad.

1. W.HEREÄS, you are op.eratJng th.e stone & metąl. quarry located ãt Ã.Sÿ.No. 22,

Thoguderri(V), PäÏVöńchd(M), Bhadradri KöLhäğudem Distrfčt.
. . . . .. , . , .. . “

WH EREÆ2, an OriginaJ App.licatioñ No. 12 of 2023 wa's filed ,by. Sri. K. Ramesh Babu,

Hyderabad vs Union of India & Ors. In H0n’ble NGT, Chennai against illegal stoñe

qua.rry mîñing and stonë ’crushfrtğ. activ.lies by the private respo.rodents at Toggudem

(V), Paloncha QM)., Bhadradri Kothagudem District without obtaining nećessary

permissfoms. from Gavernment Dep.aîtrne/nts & TŠPCB! and forCausing dust nuisance to

thë surćöunding aréös.

WHEREAS, thë Board' Issued show cádse nôtice to the stone. & m.etas quarry on

25.0.2,Z02Z for.operatic.g without CFE äñ:d CËÖ õf' the: Board:

4. WHEREÄS, thë Bõard side õrder dated 1.Ś.03..2óZ3 issued. Closure õrder to the. Stone&

Road’ Netal Quarry foroperating withsuč.CFE/ C.FO” oč th.e. Board and closing. po.lIutiön

in the area.

wHEREAß, the Board vìde Office õrder dated 03.01.2”0”20 Issued modalities /

methodoIo.gy for ass.esstng, ’imposing and. utilizãtion of Erivironrrteńtal Compensation

from the poTlûting riiLś Ïń the śtäte öf Tëfangana based où”Cł?CB ğ«IõeIlnes.

6. WH”EREAS, the ’Regiõnal ofrice vide ord'er dãtad 11.12./023 :issued :Shaw cpus.ë;. eotlcë

to the mine proposing ta İevy ,the ,Envirónmental Carcpensatlõn of Rs: 1,26,õ00/- for

drays. and directed thè ml ne to submit any õbjectìoos in writing within 1”5days from

õãte Öfthe Order.
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WHEREAS, based on the Hon'ble NGT ördèr dated 13..12.2õż3, the RO, Ko”thagudem
vtde report döt:ed 20.OI:2O.24 submitted the. revised caJsulatțôn on levy of

Er\VïronrrlentaJ Compensation.. Ibe issue was rțviewéd frt the Task Fõrcë. Corrimïttee

meeting h.eÏd on 23.01.2024. The .Commlttee 'recommend.ed that the Environmental

Compensä'tíon may be levied "based’.on the following calculation:



10.

Environmental Compensation (EC) = PI xN x R x S x LF

PI - Pollutionlndex of industria! sector

N - No of days ofviolation .took place

IL- A.factor in Rupees forEC

S - Factor for scale of›operatiDn

”LF - Lo.?ation factor
a) PolJtutior .Index (PI) is tal en as 8’0 duly considerlng thé ?ate.gory of the mine

i.e., Red Category.

b} R is suggested to consider as 150.’

c) S is. taken. as 0.5 considering the un.iL is small scale mme.

d) The stone crusher is located in Toggudem. village, Paloncha (M) and the

population of the Toggudem Grampanchayat and Pêloncha lMunicipaflty is less

than1 I.iIIIon. Lr is taken as1 considerlng the popuÏation is < 1 million in which

the mine existing.

e) No. of days of which violation tôo.g, place are.mentiöned below:

PloGF office 18.05.2012 Perïöd for No. of days

memorafidiJm dät”ed assessment ofviolation

Closure ordérs issued by 15.03.2023 From 3954 days

the Board on 18.05.2012 to

E etendDa

AsperAD,Mines. &.

Geology dCpartmerit mails

dated' 06.03.202:3&

09.01.2024,f fine was not

in operation since

15012023.

0\t1 120 14 Fom

01.11.2014 to

15.03„2O23

Total no. of daÿs ofviolation

-3057 days

897

Tdtal nos. of. daYs of' violation (N}. as'897. days, Poll:ution Index .of.industrial sector (PI}

as 80, Scale of Qperation (S) as 0.5, Location. Facter §LF§ as1 and Factor of Rupees

(R) as Rs. 150./-.,

In view at the abQve, the environ.mental compensation is finalized as

EC = 80 x 897 x 150 x 0.5 x 1 =Rs. 53,82,O0O/-

8. WHEREÄS, the Bodrd vide örder dated 27.01.2Q24 issued Show ca.use notice to the

mine regarding the assessment of EnyironmenLal Compensation of Rs.53,82,000/-

(Rupees Fifty Three Lakh and Eighty Two 7housand only) to be levied on the

mine :and directed the. :rnine to submit any reply/objections in writing within 15 days

from the da'te of the Order, failinp whiclJ the assessment carried oui by the Board will

be treaLed as final ass sment.

9. WJ-/EREA5, the EE.RO. Kothagudem vide report dated 13,03.2”024 stated that Fhe m‹ne

has notsubmitted reply to the shöw cause notice.

WHEFtEAS, the status was reviewed in the lask Force Committee meeting held on

06.04.2024. Ihe representative of the mine attended the meeting, The Committee

noted that the Board has carried out assessment of the EC exempting the peribd of

non-operation of the Miné as per the details obtained from the AD., Mines& Geology

Depürtmertt. Further, the
notice issued’ by

mine fias not submitted reply/objections to the show causè
the Board and also the rspreseritative of thd mine has not raised any

objections during the meeting,. an the EC to .be levied. Hence, che assessment carried

out by the Board vide order dated 27.01.2024 be may be Lreated as final assessment.

After detalled discussions, the Committee recommended that the Environmental

Compensaton assessed*by the Board vide order dated 27.01.2024 gay be treated as

final... assessment and the Board may levy Environmental CDmpensation of

Rs.53,82,00d/- (Rupees Fifty Three lakh and

themine under Air{Prevention and Control. of
47 of 1982).

11. WHEREAS, the

IetLer or

Eigljty Two Thousand only) on

Pollution) Äct 1981 (asamended by Act

Mine has submitteda representation dated 24.04/2.024 enclosing the

Asst. Director of Mjnes& Ge logy, Bhadradri Kothagudem along with the
details of dispatch perrpits Ïssued to thë laine and rdquesteô to consider the mentioned
disp4tch perlTiit days forJevy .oI’ the .EC.’
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14.

IF.

17.

18.

' 1 ! ’\

WI-4ER6A5' the Øõard vide letcer dated*07.õ5.2a24 a'ddressed a better ïo.The Ăsś\stdnt

Director of f°1ines dnd Geology,. Bhadradri Köthaguõ'em and' requested tõ furnish the

details öf excavation and number ofdayś mìninğ activity carried out with valid permit

to.re-examine the assessment DIEnviranmental CöLnpensătÏon..

WHEREAS, theAssìstönt DJf'ëctor of N.ines and Geology, Bhadradri Kothagudem vide

lettër dated 25.05...2024 submitted informa'tion on excavation and numb.er õf perrñït

valid wõrking days.

The status Wüs revueWed in ïhë Task Force corrïmitteê rńeetïng held õn 16.Ö7,2024 to

ascertain the total working days ofthe mine a.nd also to re-examine the Environmental

Cõmpensation. Durfng the meeting, the representatives of mines ańò'AssistanF

Dìrsctor, Mines & GeõJo.gy, Bhadradri Kothagudem w.ère present. The Comrriittee

opined thät the impoši.tion öf ’EnvìFońrńentãl Cörnpënsãtiön 4ùãll bë fõr tötal viölätion

days and it cannot be:restricted to the permit days of the Mine D.epartment. FrJrther,

the Committee observed that the earlier recommendation of the Committee may be

’takën asa final asśëssmerit aš the sam•. was rn'ade basëd on the Ïñformatiòn furnish.ed.'

by the ÄssistanL Director, Nines.& GecJ\ogy Departm'en{ duly considering bthe total

violation working days.

After detailed discussions, the committee recommended to impose Environmental

Compensation on The mines as per the Show -cause notícë issued on 27.01.202é i.e.,

Rs:53,Ë2,OOO/-. .{ftupe’es. J=iftÿ°Th’reè Lakh and Eiğhty Twa Thousand. only) on

theMìn;e.

Aftér careful còfisideratiori df the material facts õT thè case, the Boäfõ hereby dirëcts

yoür Mïne Lo deposit Rs:.53,82,00d/- (/Rupees Fifty Three Lakh and Eighty Two
Thousand :onÍy) towards Environmental Compeńsätion. wițhiń 15 days from tł\e date

of this òrder uhder Air(Prevention. and Control af Pollution) Act 1981 (dsamended by

Act47 of1987).

These d’ire.ctiòns are ïüsüed ïn. addition: to the Closure orders issued to the mine side

order dated 15.04.2ßZ3 whic,h is still :under force.

These d’I.sections are. ìssued under Sec. 3.1 (A) of Air {PreVentìon anÒ Control of

Pollütìon) Act 198.1 (as amended !b,y Act.47 oî 1987}.

The above mentlonüd directives shall ba compl!ed b.y the ,mine imm.ediately, failing

which legaİ a¢:tion wÏll be 1nitiöted ağaînst your rrïine under Sectíbn 31(Ä) of Air
(Preveritïon and Eõrttrol of Pol“lutiõrî) Act 1981 {asamended by Act.42 of 1987).

To

M/s Srï Sade SatisÎi (1.O Ha}, Š/o Mütÿala,

R Sy.No.. 22, TAogudem(V), PaIvoncha(M),

Bhadradri KótŁragrîdem Diśtčíčt.

2.

3.

Sd/-

f4EMBER,’SECRETA£tY’

The. 3CEE, ZO-ł-łyderabzid For information.and necessary actioș.

The EE, RÒ-kothağüdern far infö.Station and. Necessary actíoñ. the .EE.KO. ìs

directed Ło pursue with the min.e Lo remit the Enyironmental Compensation and

submlŁ report: ”'-°

Concerned f|!e. •

f f.T,G.F.'B.0//
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TELANGANA PÕLLUTION CONTROL BOARD
Paryavarária Bhaväń, A-1tI; If dÜStr{al, Estate, Sàńathgağar, Hydezà'bad-sóo 0:IB

Phones: 040-23.887500 Fax- 040 - 23s87519

, ..,Jîî:'\-

BY REGD., POST WSTH ACK. DUE

Water( Prevention and Contrõ| õf Roll union) Acid 1974 (as’amëndêd by Act 53 of4ê88)

Order NÓ. KJЗM - 01/TGPCB/ U-VI/TF/2023- @Ș t

S”ub: TGPCB- M/sSriSòde SatJśh (1.0 Ha),

PaIvoncha(PI}, Bhadradri Kothagudem

öf Pollution) AcL„ 1974 (as”amertded’ b:y

O.A .to' !2 of 2023. - Reg.

Ref : 1.

3’

1 ż.

Dt.20.07.2024

S/oNlutyölu, R.Sy.No. 22, Thogudem(V),

.Diśtrict — Water (Prevention and Control

API S3. af 1988 - Hon'blo NGT orders in

O.A No. 12 of '2023 f.ì!eò b.y Sri K. Rarriësh Babu, Hyderabad. v,s union õ.F

mid îã & Ors.

an”d stone
iń Hòn‘bie NGT,

crushing activities.
Chennai against ìllëgal stöñe qüarry rhìńÏriğ

Shõw Cause rioticødated 25.02.2023 issued to the mine.

Closüre ordër dàted 15.03.2023 issu”ed tõ they mlne.

4 Board O”ffice Order dateô 03.01.202ö issued rriodalities ./ methoõoİogy for'
assesslng, împostnga n”d utìližation o/ Envićonmental Compensation.

Show Côuse Notlle dated: 11. 12.Z023 issued tõ the mdrie.

Hon'ble NGT order dated 1°.12.2023 In 0.A No 12 óf 2023:

7. Regional Òffice, Kothagobein report.dated 20.01.,2024.

:8’. Hëärìñg hëld õn 23.01.ŻÖ2'é aŁ Böätd Offi¢e; Hyderabad.

9. Show cdusenotičë :dated

10. Reg ionaI

Ł '. 01.2024 Issued .tö.'ihe or ïne.

Offlce, Kothagudem report dated 13.£13.7024.

11. Hearing held on 06.Ó4.2ö24 at Bõdrd office, *Yderabad.

Mine. letter dt. 24.O4.2.;02& ëcclośing the Lr:No.2040/GC/2017;

20.04.2024 ofAD., l'4ines &!ûeclogy, Bhadradri Kothagudëm.

dt

13.T.Olefter No. GEN-KGM/TSPCB/U-VI/Tfi/2’020-310:,Dated 07.õ5.7024.

Lr Nõ. 99/Q/2007, Dt.2S‹05.2024. of AD, Min”es 8‹ Geolôgy, Bhadradri

Kothagudem.

Ș 5. Heä'rlng Llëid on 1s.07.202 i! at Board Office, Hyderabad.

16. Örder Ńo. KGF - ö1/TSPCB/Ü-Vİ/TF/'2O23- Dt:ss .0.7.2024.

WHEREAS, you are operating the Stò/ńe & Metal quarry íocated at P..Sy. No. 22,

Thoguderń(V)., Palvoñčha(Ñ) ' Bhadradri ’Kothagudem D.isŁríct.

WHEREAS, an Original Appllcatiö:r\ No. 1'2 of 2023 .wäs filed òÿ Sri K,. Ra.mësh Babu,

Hyderabad vs Union õŁ Endia& Ors. In. :H;on’ble OUT, Chenriái against. lllegal stone quarrY

mining and stone crøshIncf ãctiVities by the |śr.Ivate responderits atTü9 udem t\/), Paloncha
(M), Bhadradrf KothàgudeÜ District ü,ithoüt obtãinÏñg ńecëssäry permissions.

Government Departments.& TSPCB añd fo,r Causing. dust nuisaficë to the sUrrouridJńğ areãs.

3. Wh EREAS, thë Böard. issuëd show cause notice to the store &.metal quarry on .25.02..2023

for operating .withõut' CFE and CFO of the Eo'ard.

WHEREÄS, theBoard v|de order dated 15-Ò3.2ß23 Issued closure .order to:the Štone& Road

Netal Qúarry Tor o’peœNng withoJt CFE / CFO oF the Boaró aod causng poMunon inthe

area.

WHEREAS., the Regional Office vide srder dated 11.ï2.2023 issued Show cause notice to.

the: mìne propösi0g to ‘levy the Environrńental 6cirnpensatiõo õf Rs. 1,26,000/- aad directed

the mìne tosubmit any objections in wrltł’ng within 13 days Frörn thë õate of’the Order.

6. WHEREAS, based on the. Hõr'bfe NGT orr!er dated 13.12.2023, the’ RO, Kothagudem vrde

report dated 70.01.2024. submìtted the revised calculation on Ïevy oF Environrriental

Compensation. The is”sue. w'aś rëviëw.ed. fń” the Task Forcë CorrimJttee ìńëeti0g. h.e)d õü

23.01.20Z4. After detailed dls¢ussions, the Cörnñ\itteë récorñlendeõ tö issue sh:oü čauśè

nance to the mlne, ”Bas:ed on the rocommendatìons ofthe còmmittee, the Boarõ vide order

dated Z7..0”1.2024 jssüed show cause rjoflce to the m)ne ’‹egarding the assessment :of

Environmenżał Compensatiori of Rs.53.›Ú2,0OÒ/‘- {Rupees Fif1:y Thrèe Lakb änd Eighty

Two Thousanda nty§ to be Iev1ed on. the Mine a'ùd òfrected the mine to submlt any

reply/oõjecüons in writing with'in 15 day Irony the data of the Oréer, failing !which the
assessment' Carried oùt by the Board vvîil be treated as flnáf assessme”nt.

7. WHEREĂS, theEE...RÓ. Kothagudem vide report dated 13.03.2d24 stated that them rrt1ñe .has

not submitted reply to Uë. sfi ”ëaiJse no ttce.
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8.. WHERSAS; the scatus wa.s reYlswed In the Task Force. ComlY\ittee ITieeting held on

06,04-.yo24, The repreśerttatJve of Fhe iTI!né: atsepded the rlteeürig. The Committee noted

that the. B.pąțd has carripd aqt ąșsessmenc oftùë EC exemptin.g the perioß of.nõn-operation

of the I"1ine! aš per the dëtaiJs obżațned from țfre AD, Mines Gaology D.èpartrnenL .Fu rther,

the min.ę has not Submitted reply/objecŁlpnś tp tha show çąuss noEice issgpd by the Board

and' Ïso the representative pf the mìne .has- not raised any obj'ectlõns duyirig the rneet|ng,

on..the EC to ’be. levied”. H.enoe,. the assessrltent carrled out by the Board! vide .order d.axed

27.M.2D24 be may be treated as flnal. assessment.

ARêr detaÏlëd õlscussiaas; the Cgm.mitte recomraendëd that the EnvirõnmentaJ

Compensätion assessed by the Bpard vfdë srder ğațed 2V.Ö.L.Ę024 may be treated as final

.assessment anğ țhe Board may levy /Eńvfrõumentă:I Corripensat!õn af Rs.53,B2,Og0/-

{ßupe:ds Fifty Three Lakh and Eighfy Two Thousand only) on fhe mine unõer Air

(Pre'veaŁioń ahd CõntTal öf' Pöllution} Act 1981 (asamended by ëct47 of19B7).

W|-łEREAS; the .Nj.ne fjaş șubmlżteda repr.esentation. dated 2'4-.04..20ß•f enøjosłng thą letter

of Àsst. Dir.e.ctor of ł•tines & Geology. BiJadradrl Kothag.udem along with the details of

dispatch permits Jśsuüd to the Mine. and. requested to čonśicLer the mentjoned dispatch

permit days fö.r lsvy öf țhe EC.

10. WHEREAS, the Board vide. letter ğated .Ô,7-O5,ż0’24. .addressed a letter to The’ Assistant:

Òizector of Min Yes ańd G.eofogy, Bha.dradrl Kothaguòe.m. a.rid .requ.est;ed Ło furnish țhe details

of .exravąt!an anQ number o.f days :țnini'ng activity carried otJt with valtd psrmit țo. re-

.examÏnë the as.sees:ment oî’Enyironmentai*Compgnsatisn.

Wì-HEREAS, ths Assiśtant Director of Mìneś and Geology .Bhadradri Kothagudem vide letter

dated 25.05.20W'Ï subm.iŒecf iflfoTrnatl Ș õn excavaõort and nürnber of perțîiit val.id

working da'/ü.

The status wąs reyíewed In the Task' Force committee meeting held en 16.07.2024 to

ascërtaJn th.ë tõtal worklng days gf the .mjne and a(so. to re-examine the En\/lronmental

Gömpensätion. Dorinğï the rriaètíri.g.,. :the rep.resentatlves pf mlnes ąnd Assistant Directo£,

Minyș& Geolo.gy, B:firadradri Kothagudem \^/ere presèrit.. The. Committee opined that the

imposition’of Errvirorițrien'tal compensątlon shall be far total violation .days and it cannot be

restrlcted ta :thë ’’perml.t days of the Nlne ”Department. Further, the Çòmmlttee observed

that the e'arller rep mendati.on: of the Cörrirnittee may be taken aşa f¡nal assessîTient as

the same wašjTjade.. öased or țhe i”pformatiop furn'lshed by the Assistant Director, Nines&

Geology Departïfië'nt'.duÏy conś\dering the total yio|atìon wočking .days.

Äfter det leğ. discussions, the commițLee recommended to impure Environmențp.I

Cörñpensation on the mïneș as per ttieï“Show causp notice Iśsued on 27.01..2024 l,e.

Rs.53;82;.000/- {Ruğees fijfty Three Lakh and. Eigfity TWo Tfioîzsartd only] on the

Nine.

15. WHEREÁã, basèd on the recommen°óatiõns. of thp commtEee, the Board vidë order dateÒ

20.07.2024 levied. .Envï?onmeütal .Compensation under Air {Prevention and. ControJ of

Pollution} AcLȘ98,1 tasamended byAct47 of1987)..

Further, the Clośü.re arders issued to țf\ø mlne vide grder dated. .15,03.2023 Is stlll under
.{órce.

zn view o7 the Leyy af the Erivlrsnm?ntal Cgmpensotion under the p.royisloas :of the Air

(Prevention arid 'CÒfltrQt of Pollutlõn). Act., 1981, no separate orders are passed under the
provisions of țf¡e Wąter•(Prevențlon and .Control

directed...to comply with the. òlrect‹ons
of PòJI.ution} Act., 1974 and the mine is

issued by the Board under the prõ'vislons õI

(P/eveütìart.and Cantrol of Po.llutlqh) Act., :1981.

To

N/üs Șri Code Satish Ț1.ğ H.aJ, Sao M.utyąlu,

R.Sy Nó. Z2,Thogudę/m(V}, Pa!voncha(M}Ï

Bha.dradri. Kathagudern oistrict.

Co’py’to:

1. Th.ed.CEE, ZO-Hyd.erabad

2. The EE, RO.-Kothagudem

3. Concęrnęd file.

for.lnformat1pp an.d. necyssary.ącrion.
fõ'r inforrriatfoń and neCgssefy action,

Sd/-

?1EMBER SEC.RETARY

)
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TELANGANA POLLUTION CO‘NTRÖ.L BOARD

Phones: 040-23B875OO/ Fa'x: 040.— 23sa7s19
Oya

Ai Preénìön ndC rolo Po1Iut on’) ”Act 1981 (asamended bvActĂ7 of19871

6. .Hon’bIe NGT ord.er dated 13.12.2023 ïnO.A !No12 of Z023.

7. Régional Office, Kothag“üderń r'eport dated 20:0

8. Hea-ring held on ’23.01,2024..at. Board-õffice, Hy

W HEREAS, yoU are operatin.g the Minë located at Sy. No.46, Töggúdern (V), Paloncha

(M§, Bhadradri Kothagudem District. "

2. WHEREAS, an Origfrlai Application” Nc. J2 õf 2023 was filed by Sri K. Ramesh Babu,”

Hyderabad vs Uniõn of India & Ors. in, Hoń‘ble NGT, ,/Cńéûh'ai a.gäinst illegal storie

quarry mining and stané crushírig ačtiVities 6y th« private .respori.dents .at Togguöe‹:n

(V), PaiöncŁiü (PI),. Bhadradri Kothagudem District without òbtäinińg necessary

përraissions from Government Departmeńts& TSI?CB. ańd fõ7 causińg Öost. riuisance to

the surroundinga Seas.

3. \/WHEREAS, the Board issued sbow cause notičè to the stone @. méLÔI quarry ön

25.02.2023 foropera'ting wițhout CFE add CrO of the‘Board.

4. WHEREAS, theBaard Vidë order dated 3#:03.20.23 issued Glosure/ ord'er to the Stońe .&

Road MetaÏ Qua"rry fõr operating without C”FE/ CFO of th.e Baard and cäüsing pöflútlon

In the area.

WHEREAS, the Board vde Ofc oroer dated 030L2020’ issued modaitiòs /

methoöol0gyfor assessng, innposng aid uülzaüon of ÉhVrònmentalCompensaüon

from the polluting units In the statë of Té]angana based on CPCB gqidelines.

6. WHEREAS, theReğional Offfc'ë vide ordar dated 11.12.2023 issusd Show caúse nÔtice.

to the M.irie levying the. Erivironm'antal EDmpen.satian of” is. 1,26,£l0ß/- for'31 days and

directed the Mi.ne Lo submït !añy objéctions İn writing wìthiri 15 days from the date of

the Order.

7. ”WHEREAS, based on the Hon'ble NGT order dated 1'3.12.2023, the TO, Kothagudem

vlde report dated 20.OU..2024 submitted tfie revised calculation o'n levy òf

EnVirõrimerital Cõmpensačîon. TFe issue ways reViewdd in thee Task Force commlttee

meeting held .on 23.01.2024. The Committed reco”mmerided that fhe Envirônrnental

Compensation may be levied ’based on Ué fóllowing caİcu|âtjôri:

Envfronmeńtal Compensöż\on (-C) = PI x;N x R X S:X LF’

P,I — Pollution index oP ińdús4iaÍ secŁÓf'



11.

N - Ns of' days of?!o’IatÏon taok: place

R -é factor in Rupees for EC ”'
S - Factor for scaleSof operation
LF — Lo.cation factor

a§ PollutionI .pdex .(PI) 1s: fükën .as80 .duly considering the category of th.e industry

I. e., Red Category,

b).R is suggested to consider øs

c) S is taken as. 0.5 considering theynit is smal,I seal.e industry.

dg. The stone crusher ìs located .'in Toggudem VÏIIag'e Pa[onsha (M) and

population of the Toggudem Grampanchąyąt and Paloncha l'ńunicipality sh:alÏ

the -

be.

less żhan1 I łilTion. Lr .is :taken ńs 1 considering thè population is < 1 m.íIllon

which tfie. industry existinğ

e) Nô. of days. of which viõlõtion. toök place are mentioned b.elow: ”

MoEF õfTice 18.05.2012 Period for No. of

memorandum ğated assessmen.I days of'

Closure orders. issued by the 15.03.2023 From

Board on 18.D5.2012 tõ

1.5,03.2023

Exempted Days

As.perÄD f'4ines& Geology

department!T\aiJs dated

06.03.2023% 09.01.2ß24›

line was not in operation

0.1.12.2014 From

01.12.Z’01.4

to

In.03,2Ö23

i?lation

39.54 days

-3027 days

since

Total no. of days of.violation 927

Total nos. of”dayš of violation. (N} as-9Z* days, Pollution Index of industrial, sector (PIN

as 80., :ScaIe of Operation (S} as 0...5, ,Löcation Factor (OF) as1 and FacLor of Rupees

(R) as Rş. 150/-. .

In vfew ofthe. above, the: environmental compensation |s finalized as

EC = 80 x 927 x 15U x 0.5 x 1 =Rs. 55,62,000/-

W.HEREAS, the Bp”ard vide ordqr dat'ecl 27.01.“20.24 ïssued Show causë. notic.e to the

£'1ine regarding the assessment af Envi/onmentól Compensation of Rs. 5.5,.62,600/- to

be levied on the. Minè and directed theI Ïine to submit a.ny reply/objections in writing

w.ithin 15 days. from the date ofthe Orôèr,faï!ing whìch the assessment carried oút by

tine Board will be treated as fi'naI assessment.

9. WHEREAS, theEE.RO:‘ Kothagudem vide report d.ated 13.03..2024 stated that the line

has subm,itted reply vide I.etter dated 13.02.2024 tõ 'the show cause notice sta.ting

that they have noL done any quarry opera'tîons from financial ye.ar 2010-201 1., 2011-

2012 The ADM&G Bhadradri Kothag.uctem has not issued Royalty permits for working

in quarry lease area from 2010. onwards.

10. WHEREAS, the status was reviewed in thè Task Force Committee meeti.ng held on

06,04.2024. The representótive of the mine attended the. mating. The committee

noted that the Board has .carried ou.I assessment of the EC exempting Lhe period as

stated by the l'4i?e ie:, from financial..year 2010-2Q11, 2011- 2012.. Further, the Mine
has loot produced any evidence

Hence, the. assessment .carried

be treated as .fîna| assessment.

on non iDperation of the Mine forthe remaining period.

out by the Board Vlde order dated 27.01.2024 be may

After detailed discussions, the comrńittee recommended that the Environmental

Compensation assessed by the. Board vÌde ördër dated 27,p1.2024 may be treated as

final assessment and the Board may levy Environmental Compensation of Rs.

55,.62,000/- (Rupees..Fifty Five Ląkh Sixty Two Thousand Qnly) on the mine

WHEREAS, theNJne has submitted a. representation dated 23.04.2024 enclosing the

letter of Asst. D.irecLor of Mjnes & GeÖlogy,. Bhadradri Kothagudem along with the

details of dispatch permits issu.ed tö the”line and requested to consider the rr entioned

dispatch permit days forlevy of the EC.

WHEREAS,. the Board vidC let:ter dated 07.05.20ż4 a.ddressed a. 1.etter to The AssistanL

Director

details
of Mines and Geology, Bhadradri Kothagudem and requested ”to furnish the

of exçavation and number ofdays mining activity carried out with
to re-examirié the assessment ofEnvironmental Compensatîo?.

valid permit



13. WHEREAS, thëÄssistant DirecLor òf Plines and Geology, Bhadradri Kothagudem vide

letter dated 25.05.2024 subm+tied information õri excavation and ñümber of permit

valid working days.

l4. The štatüs was reviewed in: the Task /Force committee meeting held on 16.0:7.2024 to

asčertain th.e total wõ.rki.ng d'ays of the mine ãnd also tõ ré-examine the Environmental

Compensa,tìon. During the méetİng, the represërltatives of rńi?es an.d' Assista?t

Director, lines & Geology, Bhadradri- Kothagudem were present.. The Committee

öpirièd that the impositl.o.n of EnvíronméńLaJ Côrnpé'hsatiòn shăÍl. be for tõtal violation.

days and it cannot be restricted .tõ the perrrilt days ofthe Mine 'Department. Further,

the Committee obsërv.ed that the earlJer recommendation o.f the Committee may be

rakeri asa final assessment as the sarne°wüs made ba'sed õn the iriformaLion furnished

by the Assistant Dirëctor, lines& Geölögy Department duİy considering” the total

violatîori working days..

After detailed di“scussions, thë committee recommended to imğ.ose Envirônrrierital

Corrtpensation on the mines as per tLrë Show cause riotice issued on 27.01.2024 i.e.,

Rs. 55,62,000/- (Ruğees Fifty Fivè Lakh Sixty Two Thousand only) on .the Minë.

15. After careful cònsidëFation. of the m.aterial facts. of the case, the ”Board hêreby dìrecLs

your Mine: to deposit Rs. .55;62,Ô00/- .(Rupees Fifty Five Lakh Sixty Two Thousand

only) on the l'4iñe towards Eńvirõnmentál Compensation. within 15 days frorń the date

of this örder under Afr(Preventìoń and Co.ntrol of Palfutidri) Act.’ 1981 (asamended by

Act47'of1987).

16. Theśe diréctions are issued În ,addition tô the Clösúre õrders :issued: ta the Mïne vide

order dated 15.03.2023 whìćń is still under force.

17. Thesë direčtîons are issued under uù.der' Sec. 3.1 (é) of Air {Preverrtîon and Control .of

Pollution) Act 1:981 (as amended by Act47 off:987}.

18. The abõve mentioned directives shall čomply by the Nlne immediately, failing which

J.egal ąction wìII be iriitiated aga'inst yÒur l'4ïne under Section 31tA) .öf Air (PreveriLion

arid Cocčrol of Pbllutioa} Act ius1 (as. Amended byÄct47 oț.1987).

To

M”/s Isl.avatfi Raja (o,8 f-4a},

Sy.No. 46, Thogudem V},Pa)voncha (M1,

Bhadradri Kothagudem District.

Copyto:

SÏÒ/-

MEMBERSECRETARY

TheJCEE, ZO-Hyderabad foríritdtmatîon and necessary action.

The EE, RÕ-Żothagud”em for ,information and n.ëce4sa aCtion. The EE.RO. is

direCted to pursue. wİtfi the M.ine Ło rèm it 'the EJlVițon:mdritaI Compensation and

submiL report.

3. Cončerned file.

Senior Eńviro En neer

(TF-HYD-UH-VI)



TELANGA’NA:POLLUTION: CO'NTROL BOARD
Paryavarana Bhavan,.A—III; Ind,ustrial Estate, Sänät'hnägar, Hyderäbäd-500 018

Phones: 04õ-ü388750O Fax: Ò4Ò - 238.8Ž519

.BYREGD. POSTWITH ACK. DUE

Water Prevention and Control of Pollution) Act, 19.74 {a's.ä meìlded by Act 53 õf 1988)

OrderN o.XGM - 01/TGPĆB/Ú-VI/WF/3O'23• FOR DI.20.07.2024

Sub: TGPCB - N/s JsTavath Raju (0.8 Haj, sy.No. 46, Thôgudem(vj, PaTvõncha (M),

Bhadradri Kothagudem ÖistricL - Wate,r .{Prevention a r\d Control of Pollution)

A‹/, 1974 (asdmeöded by Act%3 0fI988) - Hon leNGT orde’r,sin o:A No 12

of 2Ò23 — Reg.

0.A No 12 of 20Ż3 filed by Sri K: Ramesh Babu› Hyderabad vs Union’ of

India@ Ors.. In Hon'ble ÑGT, Chennai .agaińst illègaf. :stone quarry m ining

and stonè crushi ng activities.

'Show cause notiče datèd 2S.04.2ò23 Issued to tȘ,e Nine.

Closure order dated1 F.0J.20”23 issued tõ theM One

I3oard ÖfficëÕ rder dated 03.01.2D2Ö issued modalltiëś/ methodôlogy for

assessing, imØbśing, är\d utiIizatlon.of Environmental Cam pensation.-

Sho'w Csusè ßotiće dated 1.1.12.2Ô23 issüed! to the mine.

.Hon'ble NGT order dated 13:. 12.2023 ‹n‘ O.A. No 1 2.bf 2023.

Reg îoriaI Òfficë; to.thagude.m .report dated 2'0.01..2024

Hearirig held :on2 01.2õ24 at BÖard office, Hyderabad..

Show cause notice dãted 27.01.2024 ”Issued tö the rnlrie.

10. Regiõnal ’Office, Kotfiiagudern repõrt dated 13.03,2024

11. Heari'ng held ori Ö6.04.102*L dt Board õffice, Hyderabad.

12. Mine letter dL. 23.04.2024 ëncÏöslńg US Lr.No.2Õ4Ó/GC/2017, dt.

2õ.04.2024.!ofAD, Nlines& Geology, Bhadradri KothağudëM.

13. T.O Letter Nö. GEN-KGM/TSPCB/U-Vï/TF/2020”-3.04 Dated 07.05.2024.

14. Lr No. 229 1/Q/Zõ05, Dt.25.õ5.2024 öf AD, Mines’ 8‹ Geõfogy; 6hağradri

Kothagudem.

IN. Hear)fig held on T6.07‹202é,.ate Isoard Office, Hyderabad.

16. Order No- KGM 0.1/T5PCB/U-VI/TF/2023- Dr.20.07.2024
s .x, a s a

1. WHEREAS, you areoperating the Stone 8‹ Metaİ ”quarry îś locãted at Šy.No.46, .TÖ.ggúdem

(V); Paloacha I ł.), Bhadradri Kõtha'guderń Distrlct:

, 2.

3

4.

WHgREAs, an Òríg]nal Application No. 17 of Ź023 wãs filed by Sri IN. Ramesh Babu,

Hyderabad is Unio.ü of India& Ors.I

mining and stone crushlnğ öCtlvltie4 by

lòn'ble NGT, Che/ińăi agalnst. iilegä! stòn.e quarry

the prl\ ate respondents at. Toggudem .(V), PalÖnchä

(Ni}, Bhadradri .Kothagudem District Wïthõut obtaining necessary permissions from

Gocërnnle”nt oe'fi'•ttmenĞ & TO PCB and. for ausfng .dusŁ mJisańce° to. the sùrrõünding areas.

WHEREAS; theBoard issued śhoÜ cause rïotice to the stone ”& metal quar.ry on 25.02.2Ô23

föro“perating wlthout CFE and CFO of the.›Board'.

WHEREAS, theBoard vldü drder da'teõ 15.OJ.2023 issued ciösürë orüer to thë Stone

Metal QUarry for operaFl.ńg with’õ”ut CFE / GFO of the‘ Board aid caośr?ğ pollution

area.

WHEREAS theR'eglonal Õffi«e vlde order dațed 11.12.2023

the mine levying the EnVİhonmentöÏ Compensation. oñ Rs.

directed the mine to submit any öbjectioñs iri writing within

Order.

& Road

in the

issued Shôw cause notlce to

1,26,000a- for 21 days and

IN days tram the date of the

6. WŁIEFtEAS, based on the Hon‘bte ’NGT order öated 13.12:2D23,. the RO,. KothziqUdem vide

rëpórt dated 20.d1.2024 submitted the r’evJsed calculation. on 'levy of Environmental

Compeñsatİon, The Issue. was reviewed ia the task ’Force Coțrtmitteë rriëetlng held on

Z3.d1.2024. After dëtäÏled discussions, the committee rečammended toJssae. show› cause

nõtice to the mine. 'Based Dn.’the recommend'atIons ofthe COFNVi eer the Board vide õrder

dated 27.Ó 1. 2024 issued .Show cause ńottcè to the .mlne regarding the assessment óf

Environmental CõMpezsatlon of RS. 55,62 0õ0/- to âè lev1ed on the rrtine and

mine tosubmit any repİy/òbjectloriș in writing' within 15 days frõM

falleng ùh1ch tbe asšessmeqt carrled omit by the Board Will be treated.

directed the

the datë of the Ocder,

as ßnal äsśesśment.



7. WHEREAS, theEE.FAO. Kothagudem Yide report dated 1J.03.2024 stated that the mlne .has

sübmítb°d. reply vjde lett,er dated 13..02.Z024 to .tùe show cause notìce stating that they

have nõt done any quarry operations from financial year 2ö 10-2011, 2Cl11- 20i2. The

ADM&G Bhadradri Kothagudem has not!ssued Royalty permits'forworktng in quarry lease

area From 201ğ onw'ards.

WHEREAS, the status was .reviewed In che Task Forse .Commsttee m.eeting held on

66.04.2024. T}2e /epresentativę of.‘ the mlne attended the meeting. The committee noted

that the. Boarõ has carried..out assessment.of"Łhe EC exempting the period. as stated by the

Nine ie., from financial year 2010-201, üO11- 2D12.. ”Further, the MJ.ne has not produced

any eyide?ce qn non operation .of the Mine for the rema!ning period. H'ence, the.

assessment carried out by the: Board vide ?rder :daŁed 27.01.2Ò24 be may: be: treatgd as

final assessment.

After detailed discussj.o is, tgę commițtee recommended that the Environmantąl

Compensation assessèd by the Board. vidę .order :dated 27.õ1.2024 may ğe treated as final

assessment artd the Board may leyy EnvironmentaT Compensation oF Rs. ȘS,62,000/-

(Rupees Fifty Five Lakh Slxty Iwo Thousand oúly}. on the. mlne.

WHEREAS, țheÿin,e has submltćed..a rëpresentation dateô 23.04.202a enclosing th.e letter

õf Ašst. Director of Mines & Geology, Bhadradri Kothagu.dem along with the detaìls of

dispatch permlts issued to .t‹he: ’M'İne and requested to consider thê mentioned dispatch

permit d.ays for levy of thë. EC.

10. WHEREAS, the Böard vìdq letter dateğ p7.05..2024. addressed a letter to The Assistant

Dtrec(or of f1ines and Geology.; Bhadradri Kothagudem and requested to furnish the details

of excavation and number of days mining actlvity carried pur with va|id permit to re—

.examinethe assessmeñ'ż õf Environrr\eptal Compensation.

11. WHEREAS, theAssista.nt. DïrecLor of Ivlïnes and Geol?.gy, Bhadradri Kothagudem vide letter

dated 25.05.2024 submj.Ited Inf'ormatJon .on excavation and number of permìt valid

working dayš.

Th'e st,atos was revlewed in the Task Eôrce committee m'eeting held on 16.07.2Ô24 to

ascertain the. total working days of the mine and also to re—examine the Environmental

Compensation. during the meeting, rhe representatives of mines and Assis.tant Director,

lines& Geology, Bhadradri Kothãgedern were present. The Committee opined that the

imposition of Environmental Cõmpenșatíon. shall be for total vio(ation days and ir can nor be

restricted £o the per/ñit days of the Mine. Department. Further, the Commlttee obs.e.rved

that the earlier recommendation ofthe Committee mąy be.taken asa final assessment as

the same was made bąsed, on the information furnished by the Assistant Director, f'4tnes&

Geology Department du'ly considering the :tõtal Ÿiolatlon working days.

.After detailed discussions, the committee recommended to impose Environmental.

Compensation on the miñes as per the. Show cause notice ìssued on 27:01.2024 i,e., Rs -

F'i,62.,0.00/- (Rupees Fifty Five Lãkh Sixty Two Thousand only) .on rhe Mine.

13. 'WHEREAS, based on the recomrnen.datÏons of the .committee,. the Baard side order dated

20,07.2’024 levied Environmental Compensation under Air (Prev.entlon and Control of

Pollution} Act 1981 (asamended by Act47 o.f .I9B7).

Further, the. Closurë orders isšued to the mine vide :order dated 15.03.2023 is still under

force

o

ł'1/s Islauath Raju-(0.8 Ha),

Sy.No, 46, Tłtogudem(V}, Palvoncha (M),

Bhädradri Kothagudem District,.

Copy to:

1. TheJCEÊ, ZO-Hyderabad forinformațipn and necessary action.

2. The EE,. RO-Kothagudem farinformation and necessary action.

3. Coricerned fife.

/fT.C.F.B.G//

Senior Fnviron a Engineer

(TF-HYD-UH-VI)

Sd/-

MEM BER SECRETARY



TELANGANA POLLUTION CONTROL BOARD
ParyaVarana BhaVan, A-III, Industrial Eatate, Sanathnagar, Hyclerabad-500

Phones: 040-238szsoo rax: ono - zasszsts

BYREGD. POSTWITHACK. DUE

To

The Collector& District Magist:rate, '

Bhadradri Kothagudem District.

Date:19.11.2024

Sub: TGPCB- Hon‘ble NGT, Chennai — Original Application No. 12 of 2023 filed by Sri

K. Ramesh Babu, Hyderabad vs Union of India& O i s. aga inst illegal stone quarry

mining and stone crushing activities by the private respondents at Toggudem (V),

Paloncha (NI), Bhadradri Kothagudem District without obtaining necessary

permissions from Government Departments & TGPCB and for causing dust

nuisance to the surrounding areas - Levied Environmental compensation (EC)

Non-payment of EC - Recovery of Environmental compensation (EC)

under Revenue Recovery Act - Reg.

Ref : 1. 0.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of India

& Ors. In Hon'ble NGT, Chennai against illegal scone quarry mining and sLone

- crushing activities.

2. Closure order dated 15.03.2023 i*›sued to the mines.

3. Hon'ble NGT order dated 13.1 ..2023 in O.A No 12 of 2023.

4. Task Force Committee meeting held on 23.01.2024& 06.04.2024 at Board

’. Office, Hyderabad.

5. 'Lrdated 25.05.2024 ofAD, Mines& Geology, Bhadradri Kothagudem.

6. Task Force Committee meeting held on 16.07.2024 at Board Office,

Hyderabad.

7. Order No. KGM - 01/TSPCB/U-VI/TF/2023 dated 20.07.2024 levying EC.

8. Hon'ble NGT Order dated 21.08.2024 inOA No. 12 of2023 (SZ).

9. Reports of EE, RO, Kothagudem dt.30.08.2024& 07.11.2024.
s›•

An Original Application No. 12 of 2023 was filed by S ri K. Ramesh Babu, Hyderabad vs

Union of India& O rs., in Hon'ble NGT, Chennai against illegal stone qua rrymining and stone

crushing activities by the private respondents at Toggudem (V), Paloncha (M}, Bhadradri

Kothagudem District without obtaining necessary permissions from Government

Departments& TGPCB andforcausing dust nuisance to the surrounding areas.

The Board, vide order dated 15.03.2023 issued closure orders to the following Stone& Road

Metal Quarry foroperating without CFE/ CFO oftheBoard and causing pollution in the area.

i.

iii.

iV.

vi.

vii.

viii.

M/s Islavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M),

Bhadradri Kothagudem District

M/s Smt. Ch. Nagamma (1.0 Ha), Sy.No.42& 43, Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District

His Smt. Ch. Nagamma (4.0 Ha), Sy.No.42& 43, Toggudem (V), Paloncha

(M), Bhadradri Kothagudem District

M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V),

Palvoncha (M), Bhadradri Kothagudem District

M/s Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A,

Toggudem (V), Paloncha (MJ, Bhadradrl Kothagudem District

M/s. Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy. No. 12, Thogudem(V),

Palvoncha(M), Bhadradri Kothagudem District

M/s Sri Sode Satlsh (1.0 Ha), S/o f•tutyaIu, R.Sy.No. 22, Thogudem(V),

Palvoncha(PI), Bhadradri Kothagudem District

M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,

Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District

The Hon‘ble NGT has reviewed the case and issued order dated 13.12.2023 and the same is

read as follows:

1. Today, we have gone through the reports of the Department ofMines and Geology

and the Telangana State Pollution Control Board.



4,

Yi/hen normally the Telangana :fiPCB levies Mena/ty based on the repoi-I of the

Department ofMines and Geology, in this case, apparently, it was not applied for

the reasons best known to tlhe Telangana SPCB. They have only calculated the

damages fora period of 21 days only i. e. from the date of inspection till the date

ofshow cause notice issued.

3. Let the Telangana SPCB givea reason as to why they have not followed the report

of the Department of Mines and Geology in levying the environmental

compensation and a reason for adopting a different yardstick for the quarry

operators involved in this Original Application in particular. Leta detailed report be

filed by the Telangana SPCB inthis regard.

The Department ofMines and Geology is also directed to answer why theamounts

were not recovered through they assessed, what is the action taken, and whether

they will be able to even locate the quarry operators who ceased operations at

least5 or6 years back.”

In compliance of the Hon'ble NGT order dated 13.12.2023, the Board vide order dated

20.07.2024 levied Environmental Compensation on the following stone& metal quarries.

iii.

i V.

vi.

ViJ.

viïi.

Name oftheMines

i. M/s IslavaCh Raju (0.8 Ha), Sy.No. 46,

Thogudem(V), Palvoncha (M}, Bhadradri

Kothaguderri District

ii. M/s Smt. Ch. Nagamma (1.0 Ha}, Sy.No.42&

43, Toggudem (V), Paloncha (M), Bhadradri

Kothagudem District

f4/s Smt. Ch. Nagamma (4.0 Ha}, Sy.No.42&

43, Toggudem (V), Paloncha (M), Bhadradri

Kothagudem District

Mls Sri Banoth Ramaiah (5.058 Ha), R.Sy.No.

12 & 14, Thogudem(Vj, Palvoncha (M),

Bhadradri Kothagudem District

V. M/s Sri Boda Chittibabu (1.0 Ha), S/o Late

Boda Bikku, R.Sy.No. 20/A, Toggudem (V),

Paloncha (FI), Bhadradri Kothagudem District

Cfs. Srf Settipalli Narsimha Rao (1.0 Ha),

R.Sy. No. 12, Thogudem(\‘), Palvoncha(M),

Bhadradri Kothagudem District

Mls Sri Sode Satish (1.0 Ha}, S/o f'4utyalu,

R.Sy. No. 22, Thogudem(V), Palvoncha(M),

Bhadradri Kothagudem District

M/s Sri Vage Venkateswar Rao (2.023 Ha),

S/o Chinnabbi, R.Sy.No.20, Thogudem(V),

Palvoncha (M), Bhadradri Kothagudem

District

Amount of
EnvironmentaI

Compensation levied

(Rs1

55,62,000/-

The Hon'ble NGT vide order dated 21.08.2024 issued following orders:

92,04,000/-

1,67,04,000/-

1,56,72,000/-

1,01,34,000/-

1,47,30,000/-

53,82,000/-

1,51,68,000/-

"Admittedly, none ofthequarry owners paid the environmental compensation levied, which

resulted in the closure of all the units, As on date, it is stated that none ofthe units are in

operation. Except issufng the demand notice for environmental compensation, further

action has not been taken by the TGPCB forrecovering the amount".

The case is posted forhearing on 02.12.2024.

The EE,RO,Kothagudem vide reports dated 30.08.2024 and 07.11.2024 submitted that no

mine have paid the Environmental Compensation levied by the Board.



In view of the above, the Collector

requested to initiate action on

Environmental Compensatlon under

and District Mag istrate, Bhadradri Kothagudem Distrct

the following Stone Metal Quarries for recovery

Revenue Recovery Act:

Name ofthefdines

M/s IslavaLh Raju (0.8 Ha), Sy. No. 46,

Thogudem(V), Palvoncha (M), Bhadradri

Kothagudem District

ii. II/s Smt. Ch. Nagamma (1.0 Ha), Sy.No.42&

43, Toggudem (V), Paloncha (M), Bhadradri

Kothagudem District

iii. M/S Smt. Ch. Na9amma (4.0 Ha}, Sy.No.42&

43, Toggudem (V), Paloncha (M), Bhadradri

Kothagudem District

IV. I 1/s S ri Banoth Ramaiah (5.058 Ha), R.Sy.No.

12 & 14, Thogudem(V), Palvoncha (M),

Bhadradri Kothagudem District

V. M/s Sri Boda Chittibabu (1.0 Ha), S/o Late

Boda Bikku, R.Sy.No. 20/A, Toggudem (V},

Paloncha (M), Bhadradri Kothagudem District

vi. M/s. Sri Settipalli Narsimha Rao (1.0 Ha),

R.Sy. No. 12, Thogudem(V}, Palvoncha(M),

Bhadradri Kothagudem District

vii. f'4/s Sri Sode Satish (1.0 Ha), S/o Mutyalu,

R.Sy. No. 22, Thogudem(V), Palvoncha(l"1),

Bhadradri Kothagudem District

viii. M/s Sri Vage Venkateswar Rao (2.023 Ha),

S/o Chinnabbi, R.Sy.No.20, Thogudem(V),

Palvoncha (M), Bhadractri Kothagudem

District

92, 04, 000/-

is

Of

Amount of

Environmental

Compenration levied

{Rs) -

55,62,000/-

1,67,04,000/-

1,56,72,000/-

1,01,34,000/-

1,47,30,000/-

53,82,000/-

1,51,68,000/-

Sd/-

M EMBER SECRETARY

1. The Environmental Engineer, TGPCB, Regional Office -- Kothagudem forinformation

and necessary action. He is directed to follow up with the District Collectör for

recovery of Environmental Compensation and report compliance.

2. The JCEE, ZO, Hyderabad forinformation and necessary action.

// T.C.F.B.O //

(TF-HYD: UH-VI}



Trenches dug tostop movement ofvehicles forcarrying mining activity ”



M/sSmt. Ch.Nagamma (1.0 Ha) and (4.0 Ha), Sy.No.42 &43,Toggudem

(V), Paloncha (M), Bhadradri Kothagudem District (R8)
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M/S Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A,

Toggudem (V), Paloncha (M), Bhadradri Kothagudem District (R12)



1, 2: OO

M/s Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy. No. 12, Thogudem(V),

Palvoncha(M), Bhadradri Kothagudem District (R13)



-1

M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, R.Sy. No. 22, Thogudem(V),

Palvoncha(M), Bhadradri Kothagudem District (R14)



M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,

Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District (R9)



M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy. No. 12 & 14, Thogudem(V),

Palvoncha (M), Bhadradri Kothagudem District (R1 1)
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M/s Islavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M),

Bhadradri Kothagudem District (R15)



Item No.10:-

BEFORETHE NATIONAL GREENTRIBUNAL

SOUTHERNZONE, CHENNAI

INTHE MATTEROF:

K.Ramesh Babu,

Hyderabad.

(Through Video Conference)

Versus

Union ofIndia,

Rep by its Secretary,

MOEF& CC,NewDelhi and OTS.

.. .Applicant(s)

...Respondent(s)

HON'BLE Smt. JUSTICE PUSHPA SATI—fYANA YANA,JUDICIAL MEMBER

HON'BLE Dr.SATYAGOPAL KORLAPATI, EXPERTMEMBER

ForApplicant(s): Ms. Maratha Ralla and Mr. Shivang Singh.

For Respondent(s): Dr. Kuna Suryanarayana forR1.

Ms. C.P. Kavitha Renjini represented

Mr. T. SaiKrishnan forR2& R5.

lVfr. Mohamed Aathic represented

Mrs. H. Yasmeen AliforR3,R4,R6& R7.
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onDEn

1. For filing the further report by the Telangana State Pollution

Control Board, the learned counsel seeks time. Post the matter

on 02.12.2024.

sd/-

Smt. Justice Pushpa Sathyanarayana, JM
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sd/-

Dr. Satyagopal Korlapati, EM


